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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
OFFICIAL REPORT

613
PARLIAMENT OF INDIA
Saturday, 25th August, 1951

The House met at Half Past Eight
of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Ramwway RoLLING STOCK

. *499. Shri Sidhva: Will the Minister
of Railways be pieased to state:

(a) the requirements for replacement
and rehabilitation of railway rolling
stock for the next three years;

(b) the approximate total amount
set aside for this purpose;

{(¢) the number of locémotives,
wagons, coaches, etc, that will be manu-
factured during the next three years:

(d) how many of these are likely to
be manufactured by Chittaranjan
factory; and

(e) whether the schedule to manu-
facture a complete locomotive by 1952
will be kept up and if not, why not?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Locomotives, approx. 849 Nos. Coaches
approx. 6091 Nos. and Wagons approx.
36,320 in terms of 4-wheelers.

(b) No flxed amount has been set

aside for replacement and rehabilita-
tion of railway rolling stock.

(c) The approximate number of
locomotives, coaching stock and goods
stock which are expected to be manu-
factured in India in the next 3 years
is as follows:

Locomotives—365.

Coaching stock—2950.

Goods stock;—18000 in terms of
- 4-wheelers.

Rolling stock ordered abroad in 1950
and proposed to be ordered in 1951

225 PSD.

614

for delivery in 1951 and later is as
under:

1950 1851
Locomotives 260 7%
Coaching stock 300 3so
Goods stock (in terms of
4-wheelers) . 8140 3110

Future orders abroad will be limited
to essential requirements and to the
extent funds are available.

(d) Locomotives are only assembled
at Chittaranjan, at present. It 1is
expected that 215 locomotives will be
assembled during the next years out
of the 365. -

(e) Complete locomotives will be
manufactured in Chittaranjan in 1954
and not 1952. It is expected that the
time table will be kept up.

Shri Sidhva: May I know what
amount is provided for the next year
for all these locomotives and wagons
that the hon. Minister hag stated?

Shri Santhanam: Does the hon, Mem-
ber want for the year 1952-53? The
number of locomotives etc. has been
given.

Shri Sidhva: The hon. Minister said
that these are, the things required and
they - will be indented as funds will
be available. May I know approxi-
mately whether any sum has been
provided?

Mr. Deputy-Speaker: Not only re-
quired, but for which orders have
been placed abroad both in 1950 and
1951: the figures have been given,

'Shri Sidhva: In 1951 and 1952, Sir.

Mr. Deputy-Speaker: The hon.,
Member did not ask that.

Shri Santhanam: I have given the
ﬂggxres for orders placed in 1950 and
1951.

Shri Sidhva: The total amount, I
wanted to know; that has not been
mentioned.

Shri Santhamam: I have not got the
actual cost with me,
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Mr. Deputy-Speaker: The hon.
Member might have very easily added
one more point in his question, wagons,
coaches and their price.

Shri Santhanam: He has asked Cor
the number.

Mr. Deputy-Speaker: Why should
there be a supplementary question as
to what will be the price?

Shri Sidhva: The hon. Minister has
stated that orders will be placed to
the extent funds are avallable. I want
10 know whether the requirements
will be fulfilled. If funds are not avalil-
able, what will happen?

Mr. Deputy-Speaker: As far as
possible, why should not a question
be complete when it is put, instead of

having to depend on supplementaries '

on the spur of the moment?
Shri Sidhva: It is expected, Sir,...

Mr. Deputy-Speaker: What is expect-
cd? The number is asked. Why not
the price also? Evidently some are
reserved for supplementaries.

Shri Sfihva: No, Sir. The supple-
mentary arises out of the answer that
is given. He said that orders will be
placed as funds are available.

Mr. Deputy-Speaker: So many items
have been asked. This could also have
been asked. The hon. Minister has
not got that information. Is the hon.
Member satisfied?

Shri Sidhva: Yes, Sir. In answer
1o part (e) of the question, the hon.
Minister stated that locomotives will
be manufactured in Chittaranjan
factory in 1954. Am I to understand
that after that year no kind of other
articles will be imported from foreign
countries for the purpose of manu-
facture of locomotives, or will there
be certain articles still required to
be imported?

Shri Santhamam: Certain minor
components which are wnatented may
still be required. That is required in
all locomotive factories in the world.
Barring that, all the parts which are
norma'ly manufactured in all locomotive
manufarturine concerns will be manu-
factured in Chittaranjan. :

Shri Sidhva: May I know whether
Tubes which is the principal item will
be manufactured in this factory or
whether they will be imported?

Mr. Deputy-Speaker: Does the hon.
Member mean boilers?.

Shri Sidhva: No» there are tubes
which are known and which are aot
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going to be maunfactured. ] want to
be sure whether they will be manu-
factured or not.

Shri Santhanam: We expect 10
manufacture boiler tubes also. Whe-
ther any minor part of that particular
article will be required to be import-
ed, I am not able to say on the spur
of the moment.

Shri Sidhva: Is it not a fact that no
provision has been made for the manu-
facture of these tubes, which will cost
10 to 15 crores?

Shri Santhanam: I do not ' know
what the hon. Member means by 10 or
15 crores. The annual production
from Chittaranjan factory will come
to 10 to 15 crores.

Shri Sidhva: Ten to 15 crores more
will be required if these tubes are to
be manufactured.

Mr. Deputy-Speaker: Is this for
capital expenditure?

Shri Sidhva: Yes, for capital expendi-
ture.

Shri Santhanam: 1 would like to have
notice for a precise answer.

Shri Sidhva: You may have enquired
from the Chittaranjan authofities. I
therefore wanted to know that.

Mr. Deputy-Speaker: Such an im-
portant question must also have been

-on the Question paper.

Shri 8. N. Das: Out of the 200 Loco-
motive ordered, how many have been
purchased from the Locomotlve Manu-
facturing Co., London?

Shri Santhanam: I want to know the
period covered by the question. 1f ft
is from the beginning of our Indian
Railways, thousands of locomotives
must have been purchased.

Shri 8. N. Das: It is said that orders
for 200 locomotives were placed with
the Locomotive Manufacturing Co.,
London. I want to know how many
have been so far purchased.

Mr. Deputy-Speaker: Two hundred
and sixty have been ordered in 1950.
Out of that number, how many have
been received?

Shri Santhanam:
have notice.

Shri A. C. Guha: Of the wagons and
coaches that are going to be manu-
factured in the next three years, in
what factories will they be manu-
factured: how many in Government

I would llke to
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factories and how many in private
-factories? ’

-Shri Santhanam: Except the Ilindus-
tan Aircrafts Ltd.. all these coaches
will be manufactured in our own Rail-
way Workshops. But, wagons will be
manufactured in private concerns
which have been set up for the express
purpuse of manufactufing wagons.

Shri I N. Hazarika: How far is our
‘present stock of locomotives short cf
meeting our present requirements? Is
it a fact that our trains are not able
1o give full service duc to shortage of
locomotives?,

Mr. Deputy-Speaker: That is what is
answered in part (a) of the Question.

Shri Santhanam: About the manu-
facture of locomotives, it is expected
that by 1954, in Chittaranjan and
Telco we shall be able to manufacture
all that is normally required for - this
«country.

Shri Sidhva: May I invite your
attention, Sir, to part (b) of the
question which states: the approximate
total amount set aside for the pur-
pose? I have enquired of the funds
that are required.

Shri Santhanam: I have stated that
no amount is set apart for the purpose
of replacement. Each year a certain
amount is voted by Parliament out of
‘the Depreciation Fund for this purpose.
Therefore, we have not set apart any
particular amount as a non-lapsable
amount. The current year's: budget,
the hon. Member knows.

Shri Lakshmanan: May I know how
many locomotives have been manu-
factured in the Hindustan - Aircraft
Factory and how the price comparés
with the price of those imported from
foreign countries?

Mr. Deputy-Speaker: Does the hon.
Member mean coaches?

Shri Lakshmanan: Yes; coaches.

Shri Santhanam: The first order of
100 coaches was executed and a part
of the second order of 150 coaches has
been executed. I cannot off-hand give
the actual number which has been
deltvered out of the second order.

Shri: Sidhva: The hon. Member
wanted to know how the prices
<compare. Is that answer forthcoming?

The cuestion was as to how the cost
of the indigenous (-qaches compared
‘with the cost of the imported ones.
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Shri Saathanam: Hitherto no coacbes
have been imported. We have only

. placed 8n order for 50 coaches from

Schlierens and some metre-gauge
coaches recently and so there is no
question of comparing their cost-with
the local -or indigenous coaches. So
far as thé prices of the coaches made
at Hindustan Aircraft Company and at
our own repair workshops are concern-
ed they are more or less on a state of
parity.

MANGALORE AERODROME

*500. Shri Sidhva: Will the Minister
of Communications be pleased to state:

(a) whether the construction work of
aerodrome at Mangalore has been com-
pleted;

(b) ‘what the cost of this aerodrome
is; and
(¢) whether any applications have

been received for service on this route-
and if so, from whom?

The Deputy Minister of Communiea-
tions (Shri Raj Bahadur): (a) No, Sir.<
The construction of the aerodrome is
in progress: it is expected to be
completed by June 1952.

(b) The estimated cost is Rs.
9,82,685/-.

‘(c) Applications have been received
for the operation of an air service
through Mangalore from the Air Ser-
vices of India, Ltd., and the Decean
Airways Ltd.

Shri Sidhva: May I know what is the
route that is likely to be adopted when
serving this portion of the country?

Shri Raj Bahadur: The questfon of
the route has not yet been decided. It
will be decided after applications from
other companies and air-lines have
been received and the A.T.L. Board
has given full consideration to them.
At present two air lines have applied
and the routes mentioned in their
application are  Bombay—Belgaum—
Goa—Mangalore—Cochin by Air Ser-
vice India and the Deccan Airways
have applied for the route Bombay—
Hyderabad—Bangalore—Mysore and
Mangalore.

Shri Kesava Rao: What is the length
of the runway at this aerodrome?

Shri Raj Bahadur: 1 will ire
notice to answer that question. reau

FLYING TRAINING SCHOOL AT
ALLAHABAD

*501. Shri Sidhva: (a) Wi}
ter of Commnnlcaﬂon: be m"ﬁm"ﬁ
state the fees that are levied fcr nilots
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for “A” and “B” Licences at the Flying
Training School at Allahabad?

(b) What is the fee for Ground
Engineers?

(¢) .What is the number of pilots
and Ground Engineers., who have com-
pleted their courses during the last
three years at the various Flying Clubs?

(d) What is the number of pilots and
Ground Engineers who have got em-
ployment?

(e) What is the total number of
pilots and Ground Engineers in India?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The
Flying School at Allahabad trains
pilots for ‘B’ Licence only. The
trainees have to pay Rs. 5,000 on
admission out of which Rs. 500 is re-
fundable on successful completion of
training.

(b) Rs. 1,200/- per year for three
years—the fees for each year being re-
coverable in three equal instalments,

(c) 199 pilots and 28 GCround En-
gineers. N

(d) 186 pilots and 15 Ground En-
gineers.

(e) 468 and 524.

Shri Sidhva: The reply states that at
the Flying School at Allahabad pilots
for ‘B’ Licence only are being trained.
What is the reason for not training
‘pilots for the ‘A’ Licence at that
school? At what

pliots for ‘A’ Licence being trained?

Shri Raj Bahadur: For ‘A’ Licence
training is being imparted at the vari-
ous flying clubs in the country.

Shri Sidhva: What s the 4total
number of aircraft available for this
training in the Centre and is there any
system of periodical check of them to
test their airworthiness and their fitness
for training purposes?

Shri Raj Bahadur: They are periodi-

cally checked. As for their numbers, -

I shall place a Statement on the Table
of the House. -

Shri Sidhva: Is the check done half-
yearly or once a quarter or what?

Shri Raj Bahadur: There is a check-

up after a prescribed number of flying
hours.

Shri Amolakh Chand: What is the
subsidy given to the trainers by the
diffecent State Governments or the
QGovernment of India?
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Shri Raj Bahadur: A fixed subsidy
of Rs. 30,000 for every flying club is
given, So far as the question relates
to ‘A’ Licence, we allow a subvention
of Rs. 20/- per flying hour per trainece”
and in each casec of a ‘A’ Licence
given, a bonus of Rs. 250/-, For over
1,000 hours in a particular club we pay
Rs. 5/- per hour in excess of the 1000
hours.

Shri Amolakh Chand: If this sum of
Rs. 30,000 is being paid to every flying
club by the Government of India. what
is being paid by the State Governments?

Shri Raj Bahadur: I would require
notice, it varies from State to State.

Shri Deshbandhu Gupta: May I know
whether all the candidates who applied
for the ‘B’ Licence training course
were admitted or were some of them
rejected?

Shri Raj Bahadur: Out of those who
apply. we select those who are the best
of the lot on the basis of merit.

Shri Chattopadhyay: Is there «ny
obligation on the part of these trainees
to serve the Government for a certain
number of years after their training?

Shri Raj Bahadur: We have not yet
framed the rules preseribing any condi-
tion in that behalf. There is however,
no comnulsion, Vervy few of them res
main unemployed.

Shri Deshhandhu Gupta: Sir, my
question was whether there is any

limit placed on the number of trainees
for the 'B’ Lizonen,

Shri Raj Bahadur: There is the limit
of the capacity in the training schools
and we cannot go beyond that capacity,

Shri Deshhandhu Gupta: What 1s
that capacity?

Shri Raj Bahadur: It is about 50,

Shri T. N. Singh: Out of the number
trained, how inany - are of foreign
nationality and to what countries do
they belong?

Shri Raj Bahadur: I speak subject to
correction, I don’t think any one has
been trained who is a national of &
foreign country.

Shrl T. N. Singh: Is it a fact that
certain persons belonging to Indonesia

were trained at the Allahabad Training
School?

‘s‘hsmwmrmuucmkup,
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The Prime Minister (Shri Jawaharlal
Nehru): With reference to the hon.
Member Shri T. N. Singh's question

whether Indonesians were trained .

there, 1 may say that it has nothing
to do with our normal training of
pilots. But sometimes as a gesture to
a friendly Government, we train a fow
persons when they send them -to wus.

ExrorT PerMITS FOR GRAM BY
PakisTAN

*502. Dr. Ram Subhag Singh: Will
the Minister of Food and Agriculture
be pleased to state whether it is a fact
that the Goverpment of Pakistan have
intimated the Government of India that
they will issue export permits for
gram only for such stocks that have
been purchased from the Government,
and not for stocks purchased privately
from individuals?

‘The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): Yes
"Sir.

. Dr. Ram Subhag Singh: What is the
quantity of gram purchased by Indians
from Pakistan which has been denied
permit according tp the present order?

Shri Thirumala Rao: I can give the
figures of actual import from
Pakistan up to 30th May 1951 and it
is 1,160 tons. '

Dr. Ram Subhag Singh: What
quantity of gram has been imported
from Pakistan out of the quantity
stipulated -in the Indo-Pakistan Trade
Agreement? .

Shri Thirumala Rao: I have not got
the information.

-Dr. Ram Subhag Singh: What is the
quantity of gram that has been imported
from Pakistan this year?

Shri Thirumala Rao: I gave the
figure just now. It is 1,160 tons im-
ported by merchants.

GENFRAL ELECTION (PoSTAL FACILITIES)

*503. Shri Kamath: Will the Minis-
ter of Communications be pleased to
state: :

(a). whether the question of provid-
ing postal facilities to candidates in the
ensuing General Election in so far as
their communications with electors are
wconcerned has been considered; and

(b) if so, what decision has been
reached?

The Depuly Minister of Communica-
‘tions (Shri Raj Bahadur): (a) and.¢b).
Government have given considerable
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thought to this matter. They feel that
in the special circumstances of Indla,
it will be difficult and. inexpedient to
provide any special postal facilities to
all the candidates in the ensuing gem-
eral elections, They propose, how-
ever, to make arrangements for the
votes of Defence Services' personnel
to be sent free of any charge for
postage. They also propose to give
temporary telephones wherever
feasible.

The final decislon of Government in
regard to all such matters will be
takent later.

Shri Kamath: May I ask, in view of
the importahce of this matter, for a
further .clarification of the phrase
“special circumstances of India”? What
are those special circumstances?

Shri Raj Bahadur: I thought the hon.
Member knows well that the greater
appeal to the electors is from the
platform in view of the unfortunately
high percentage of illiteracy in our
(i'ountry. That is onc special circume-
ance.,

Shri Kamath: Once of them: dny
others?

The Prime Minister (Shri. Jawahar-
Ial Nehru): May I add to that answer?
The special circumstances in India are,
first of all, its enormous size. Secondly
the very big scale on which these

elections are being held. Any arranger

ments made are likely to become so
complicated requirhig spectal stampa
for the purpose that it might entafl
not only a very heavy burden on the
post offices for which they may not
be fully prepared unless ‘additions are
made all over, and also entail a rather
heavy loss to the exchequer, heavy
loss not only in the sense of persoms
and candidates using post offices free
of cost. but also because it iz likely to
be used not for the purposes meant.
It is difficult to check it all round. It
is so big that a very big machinery
will have to be set up. But as iy
hon. colleague said, we are trying to
consider it from all points of view and
no final decision has been arrived at.
We do feel that it will involve special:
stamps and all that.

Shri Kamath: Besides the UK. and
the U.S.A. to which the Deputy Minis-
ter referred in answer to my question
in the last session of Parliament, has
any attempt been made to study the
position in other countries of the world
in regard to this matter?

Sbri Raj Bahadur: Before I answer-
ed the supplementary question put o
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me during the last session of Parlia-
ment proper studies had been made
and I am afraid apart from the UK.
at least ] am not aware of any other
country where this facility is granted.
There tou 1t extends to one letter post-
free. In the circumstances of our
country it will be quite insufficient.

Shri Kamath: With regard to the
very helpful statement by the Prime
Minister, may 1 know whether it is
deemgd difficult by Government to
allow even one free communication
by a candidate to his electors?

Shri Raj Bahadur: It has been cal-
culated that there are as many as 180
million voters. If there are four
candidates for every constituency it
will involve 800 million letters being
sent. This will cost Rs. 4 crores,
whereas the posta]l departnrent gives
to the national excheqguer only Rs. 2
CTores.

Shri Kamath: Is the final decision
on the subject cxpected to be in-
corporated in the rules to be framed
under the People's Representation
Bill No. 2?

Mr. Deputy-Speaker: Any com-
munique in this regard will be Auly
fssued by the Government.

Bhri Kamath: Wil! it be issued wery
shortly?

Shri Raj Bahadur: The  question
should better he addressed to the Law
Ministry.

CONSTITUENT ASSEMALY For JAMMU
AND KASHMIR STATE

*504 Shri Kamath: Will the Minister
of States be pleased to state:

(a) how far the preparations {for
convening the Constituent Assembly of
Jammu and Kashmir have progressed;

(b) when the Assembly is expected
to meet:

(¢) the hasis of eclection to the
- Assembly and the total membership
thereof: and

(d) what arrangements have been
made to enable refugees from the State
Hving outside the State to cast their
votes during the clection to the Consti-
tuent Assembly?

The Minister of States, Transport
and Railways (Shri Gopalaswami):
(a) The preparations are in an advanc-
ed The position, so far as we
arp aware, is that the following Rules
::d Notiﬂcations have been promulgat-

" (1) Rules for the preparation uf
etectoral rolls;
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(1i). A notification delimiting the
Constituencies in the Kashmir
Province and the District of
Ladakh; and

(iii) Rules for the Conduct of
Elections.

Final electoral rolls have been
published for some of the constituen-
cies. They will be published for the
others soon. '

(b) No definite indication can now
be given.

(¢) The basis of election will be
adult franchise. The total membership
is expected to be about 75.

(d) All persons who fulfil the
residential qualificationg can be enroll-
ed as electors and can exercise their
vote.

Shri Kamath: With reference 1o
part (¢), am I to understand. that the
total membership of the Constituent
Assembly has been computed on ‘the
basis of adult {ranchise with respect
to the whole population of Jammu and
Kashmir including those on the other
side of the cease-fire line?

Shri Gopalaswami: 75 relates to the
part of Jammu and Kashmir which is
under our control.

Shri Kamath: How many refugees
who left Jammu and Kashmir and
came over to India during the troubl-
ed period have returned to Kashmir
and how many are still in India?

Shri Gopalaswami: I am afraid I
am unable to give those figures.

Shri Kamath: What are the dates of
polling for election to the Constituent
Assembly?

Shri Gopalaswami: The dates have
not yet been fixed. I belleve they have
been fixed only for the province of
Ladakh, somewhere about the third
week of September.

Shri J. N. Hozarika: May T know
whether the traditional method of re-
presentation of providing reserved
seats for certain classes will be follow-
ed in the case of Kashmir also and if
so, to what extent?

Shri Gopalaswami: I do not think
there is any reservation of seats except
for the scheduled castes.

Shri J. N. Hazarika: Are the Tibetan
monks residing in Kashmir eligible
for election?

Shri Gopalaswami: If the hon.
monks,

Member refers to Buddhist
they aere registered as voters.
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Shri Rathnaswamy: What are the
names of the various partics participat-
ing in the elections?

'Shrl Gopalaswami: That is a matter
whichr will be known only after they
have set up their candidates.

Shri Kamath: Part (d) of the ques-
tion has not bcen answered really.
What arrangements have been made
to enable the refugees residing outside
Jammu and, Kashmir to vote in case
they desire to do so?

Shri Gopalaswami: They have Arst
to be registered on the electoral roll.
Unless they satisfy the residential
qualification of at least a week’s resi-
dence’ within the last two years they
would not be registered. Only those
that arc registered on the electoral
rolls can vote.

Shri Kamath: Wag sufficient time
given to them to get themselves
registéred as electors? .

Shri Gopalaswami: The same time
more or less has been given to them as
to all other electors.

Shri Hussaln Imam: May I know
whether the refugees resident in India
in different camps have been register-
ed as voters?

Shri Gopalaswami: [ cannot say.
They should apply and if they &re
able to prove a week’s residence in
Jammu or Kashmir they would le

registered.

Shri Kamath: Has Dr. Graham or
‘the U.N. observers expressed a desire
to be in Kashmir during the polling
for the Constituent Assembly elections?

Shri Gopalaswami: The observers
are there already. As for Dr. Graham 1
do not think we have yet received a
request from him to be.present in
Kashmir during the . clections.

Shri Kamath: Is it a part of the
Auties assigned to the U.N. observers
to observe the elections also to the

Constituent Assembly?

Shri Gopalaswami: The UN. ob-
servers have nothing to do with these

elections.

Lala Achint Ram: Have Government
decided to register the refugees in the
Yeol camp (who are to be rehabilitat-
ed in Kashmir) as voters and if so,
have they been registered or not?

Shri Gopalaswami: They must satisfy
the residential qualification of @ week’s
residence.
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PRINCESS ARIDA SULTANA OF BHOPAL

*505. Shri Kamath: Will the Minister
of Svates be pleased to state:

(a) whether Princess heir-apparent
Abida Sultana of Bhopal, who left India
for Pakistan a few months ago and
described herself there as a Pakistani
citizen, has been declared an evacuee

.and her property as evacuee property;

and
\b) if not, the reasons therefor?

The Minister of States, Transport
:(m;l YRallways (Shri Gopalaswami):
a) Yes.

(b) Does not arise.

Shri Kamath: When was she de-
clared an evacuee?

Shri Gopalaswam$: Quite recently.
I am unable to give the date.

Shri Kamath: What is her total
property estimated to be?

Shri Gopalaswami: They have not
been estimated yet. She has just been
declared an evacuee and the question
of valuing her properties will arise
hereafter.

KANDLA PORT

*507. Shri 8. C. Samanta: (a) Will
the Minister of Transport be pleased
to state the progress of Kandla Port
Construction Project up to June 19517

(b) Has any tender been accepted
by the Tender Committee for the con-
struction of the main harbour works,
including the quay transit sheds, ware-
houses, tidal basin for lighters, oil
Jetty and reclamation etc.?

The Minister of State for Tramsport
and Railways (Shri Santhanam): (n)
and (b). The attention of the hon.
member is invited to the reply given
on the 27th April 1951 to starred
question No. 3574 by Dr. Ram Sukhag
Singh. The tenders received for the
main harbour works are under the
co(ﬁsideration of the Government of

a.

Shri 8. C. Samanta: What is {ne
constitution of the Tender Committee?

Shri Santhanam: There is the
Development Commissioner and a few
other members. I am afraid I have
not got the actual details.

Shri 8. C. Samanta: How much was
allotted for the whole project in 1950-
51, how much was spent and how
much. has been allotted for 1951-52?

Shri Santhanam: All those details
were given in the budget and the
report.
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Shri §. C. Samanta: What is the
estimate for the rallway construction,
metre gauge or broad gauge?

Shri Santhanam: We are construct-
fng the Kandla-Deesa mectre gauge in
the first instance. We have not come
to a final decision regarding the broad
gauge. It will be decided ' after the

metre gauge construction is over and-

the port is in working order.

Shri S, C. Samanta: May I know
whether the officers and other em-
ployees’ quarters have been construct-
ed and if so, how many?

Shri Santhanam: Of the railway or
the harbour?

Shri S. C. Samanta: For the whole
project.

Shri Santhanam: One part of the
project is the Kandla harbour project
which Is with the Ministry of Trans-
port, the other is the Kandla-Deesa
railway which is with the Railway
Ministry, and .both the organisations
are trying to build both parts of the
project according to their needs and
circumstances.

Shri §. C. Samanta: As the em-
ployees working there have been re-
garded as Government officers. may I
know whether their quarters have
been constructed?

Shri Santhanam: We have not under-
taken to build quarters for every
Government employee in the country.

Shri Sidhva: May I know when the
construction of the metre gauge rail-
way is llkely to be completed?

Shri Santhanam: The target date
fixed for the opening of the railway is
1st October, 1852. .

Shri Sidhva: Is that target date
going to stand or is there, according
to present circumstances, any likeli-
hood of a change?

‘Mr. Debuty-Sm:a.ker: It is expected
that it will be completed.

Sunsipy TO TRAVANCORE-COCHIN STATE

*508, Shri R. Velayudhan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the reasons that led to increase
in the price of rice supplied to the
Travancore-Cochin State this time; and

(b) whether Government received
any demand for increased subsidy for
the l4ss to the State by selling the
rice at the original price?
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The Deputy Minister of Food and
Agricuitare (Sbri Thirumala Rao): (a)
The main reasons are:

(i) Increase in the pool price
(Government of India’s landed
cost) from Rs. 22/-/- per
maund in 1950 for all varie-
ties of whole rice to Rs.
22/11/- per maund for coarse
and Rs. 26/8/- per maund for
fine rice from 1-1-1951 and Rs.
23/6/- for coarse rice from
9-7-1951,

(ii) discontinuance of the old
scheme of subsidy with effect
from 1-1-1951.

(b) Yes.

Shri R. Velayudhan: Is it a fact that
the Government of India intimated the
rise in price to the State Government
after making the supply and not
earlier when the indent was placed?

Shri Thirumala Rao: Earlier than
what?

Shri R. Velayudhan: When the allot-
ment was intimated to the State the
Government of India had intimated
to the State Government a certain
price and the iucrease in price was
intimated. only after the rice had
been sent to Travancore-Cochin.

Shri Thirumala Rao: Allocationg for
the whole year were made in December
1950 at a conference of all the States”
representatives, and the - quantities
that are allocated are despatched to
the States from time to time as they
are received from abroad; the policy
with regard to the increase in price
was effective from 9th July. 1951 at
one time and previously from the
beginning of the year at another time.

Shri Rathnaswamy: What is the
reason for the discontinuance of ‘he
subsidy?

Shri Thirumala Rao: It was such a
heavy burdén on the Central flnances
that they-could not bear it.

-Shri Alexander: In answer to one of
my questions the other day the hon.
Minister stated that the State was.
suffering a loss of Rs, 127 lakhs. De
the Government consider that out of
a revenue of Rs. 14 crores a State is
able to bear a loss of Rs. 127 lakhs?
And do the Government propose to in-
crease the subsidy?

Shri Thirumala Rao: The Govera-
ment have realised the burden which.
the Travancore-Cochin Gqvernment is
bearing. Therefore they have {ncreas-
ed their subsidy from Rs. 1'5 crores
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to ‘Rs. 2.25 crores besides an ad hoc
allotment of Rs. 63 lakhs.

Shri Ratbnaswamy: Was the subsidy
stopped in the case of Travancore-
Cochin Government only?

Shri Thirumala Rao: It is a uniform
policy in respect of all the States.

Shri R. Velayudhan: May I know
-whether the Travancore-Cochin Gov-
ernment has told the Central Govern-
ment that they would not have taken
this particular higher quality of rice
if intimation had been given to them
carlier about the price?

Shri Thirumala Rao: No, Sir. I am
not aware of any such intimation.
‘They are demanding more rice at less
‘price.

Shri R. Velayndhan: May I know
whether the hon. Minister is able to
inform the House as to what happened
in the discussions which the represen-
tatives of the Travancore-Cochin Gov-
ernment had with the Foed Minister
the other day in Delhi, about which
the Minister himself mentioned in the
House?

Shri Thirumala Rao: I also men-
tioned the other day that the Central
Government could not agree to the en-
hancement of subsidies during that
conference.

CONTRIBUTION OF Foop GRAINS TO CEN-
TRAL RESERVES

*511. Shri §. N. Das: Will the Minis-

ter of Food and Agriculture be pleased
‘to state:

(a) the Statewise quota of foodgrains
that surplus States were asked by the
Centre to .contribute to the central
reserves; and

(b) the quantities of food grains
that each of them has heen able to
contribute?

m Minister of Food aad
Axrimlture (Shri Thiremala Rao): (a)
-and (b). A statement showing the
basic export quotas fixed for the sur-
plus States for 1851 and the quantities
so far offered by them for export is
placed on the Table of the House.
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STATEMENT '
In ‘000 toms
Surplus Basic export
States quota
o for cxpa‘t
Madhya Pradesh 56 o 208
Orissa 350 6'8
Punjab 1000 242
Madhya Bharat 50°0 20
- ?epau 100 O a3'o
Bhopal 10°0 19°0
Coorg 10" 100
Manipur 30 26
Total o 3-5.8‘0 99'1

Shri 8. N. Das: From the statement it
appears very small quantities of food-
grains have been supplied so far. May
I know whether any of these Btates
has expressed its inablility to supply
the basic export quota?

Shri Thirumala Rao: It is evideat
from the table that out of an .
ed quota of 358,000 tons only 98,000
leans was realised. Several States
have been advauncing various causes,
like drought, floods and other causes,
for less procurement.

* Shri S. N. Das: May I know the basic
export quotas that these surplus
States were able to supply last year?

Shri Thirumala Rao: Last year the
total actual export that was got from
the States was 785,000 tons.

Shri 8. N. Das: May I know what s
the maximum quantity that the Cen-
tral Government expects to get fromm
the States out of this quota of 358,000
tons? .

Shri Thirumala Rao: We have beem
asking the States to nrocure more and
they arc expressing their inability to
do so. It is difficult to estimate how
much more we will be able to get.

Shri Sidhva: May I know the causes
given by the State Governments for
lower procurement and have these
causes been verified?

Shri Thirumala Rao: We have ne
reason to disbelieve what the State
Governments say.

Tour or Smr ViNosHA Bravr

*512. Shri T. N. Singh: Wil the
Minister of States be pleased to momke

_a statement on the effects of the tour
dersbad

of Sri Vinobha Bhave in Hy

-and the resuits achieved?
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The Minister of States, Traasport
and Railways (Shri Gopalaswami):
Acharya Vinobha Bhave's tour in the

» Telengana area had a very healthy
influence. It is difficu't to assess
accurately the short term and the long
term results of his tour and particular-
ly whether Acharyaii's advice had any
appreciable effect on those who indulge
in terrorist activities in that area.

Acharya Vinobha Bhave has been
able to persuade certain larger land-
holders to give up nearly 12,000 acres
of land which will be distributed with
the help of a Committee amongst the
landless people. The tour has helped
in building up confidence amongst
people living in this area.

Shri T. N, Singh: Was I right in
hearing the hon. Minister state that
this tour has not*produced much effect
on the communists themselves?

Shri Gopalaswami: Judged by figures
of terrorist activities, it has not pro-
duced any appreciable effect.

Shri T. N. Singh: What is the total
area of land which has been given by
various persons for distribution to
landless labourers?

Shri ana’laswaml:' 1 have already
said—12.000 acres.

Shri T. N. Singh: What js the pro-
cedure being adopted for the distribu-
tion? Is Acharya Vinobha Bhave also
one of the persons who will be in that
committee for distribution. of land?

Shri Gopalaswami: [ don’t know. A
committee is being set up to attend te
the distribution of this land: whether
the Acharyaji himself will function cn
that committee I don’'t know.

Shri T. N. Singh: Is there any re-
presentative of the Government also
on that committee?

Shri Gopalaswami: Not so far as I
know. '

Shri Rathmaswamy: To what extent
have the tours and teachings cf
Acharya Vinoba Bhave affected the
outlook of the Communists in Hyder-
abad in regard to their violent acti-
vities?

Shri Gopalaswami: 1 do not know,
except that certain leaders of the
Communist Party are now in com-
munication with Acharya Vinoba
Bhave. As to what the result of that
is going to be, I cannot say.

Shrt 8. N. Das: Is there any con-
mection between the tour of Viavha
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Bhave and the efforts ‘made by the
Hyderabad Government in allowing
some non-officials to visit Communist
lcaders in the jails with a view t:
bringing about a settlement between
the Government and the Communist
Party there?

Shri Gopalaswami: I do not think.
there is any connection between the-
two; nor is it a fact that the Hyaci-
abad Government as such took any-
initintive in the matter. Certain noa-
officials applied to the Hyderabaa
Governmen{ for . permission to see
certain of the Communist prisoners in-
jails and the permission was given.

Shri S. N. Das: May T know what"
was the result of these mnon-officials.
visiting the Communist leaders in jail?

Shri Gopalaswami: I cannot add to
the information which the hon. Mem-
ber must have obtained from the:
newspapers.

Shri T. N. Singh: May 1 know if any"
of the Cermmunists wha are absconding
or were connected with the subversive
movement have. changed their faith.
and communicated this to -Acharya
Vinoba Bhave or any other authority
after his tour?

Shri Gopalaswami: Not from -hat
particular arca. No Communists from-
that particular area have communicat-

.ed any such change in their attitude.

INTERNATIONAT. WHEAT AGREEMENT

*513. Dr. Ram Subbag Singh: (a)
Will the Minister of Food and Agricul-
ture be pleased to state whether any-
purchase of wheat has been made by
India under the International wheat
Agreement?

(b) If so, how much wheat has so
far been purchased?

The Deputy Minister of Food and
eerculture (Shri Thirumala Rao): (a)
es.

(b) India fully purchased her
guaranteed quotas for the first two
years of th~ International Wheat
Agreement viz. August 1949—July 1950
and August 1950—July 1851, These
quotas were 1,042,000 metric tons for
the first year and 1.500.000 metric tons.
for the second year. o

Dr. Ram Subhag Singh: May I know
the country from which India importad
wheat under the International Wheat
Agreement? Has the quota allotted to
her been exhausted?

Shri Thirumala Rae: For the previous
two years we have exhausted the
quota. We have imported from the
m States, Canada and Austrana.
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Br. Ram Subhag Singh: May I know
whether the price of wheat purchased
under the International Wheat Agree-
ment from various countries has been
uniform throughout?

‘Sll.ri Thirumala
slight variations.

Prof. S. L. Saksema: May I know
the rate of freight paid for the trans-
port of wheat from America to India?

Shri Thirumala Rao: This agree-
ment covers a period of two years. The
freight has been varying according to
the conditions and circumstances. I
cannot give a uniform rate.

. Prof, S. L. Saksema: Can you give
me the highest and the lowest?

Shri Thirumala Rao: For that 1
want notice.

Saikh Mohiuddin: HMay I know how
much quantity of foodgrains were im-
portcd on barter system?

Shri Thirumala Rao: I have not gt
the figures. Some was imported from
China and some probably from
Russia.

Rao: Yes, with

IMPORT o Foop GRAINS

*514. Dr. Ram Subhag Singh:
Will the Minister of I“om.'lg and g'An‘ic(l?l)-
ture be pleased to state the total value
of our food imports during the period
January to June, 1951?

(b) What were the Major items of
our food 1mporfs during this period?

The Deputy Minister of Food and

Agriculture (Shri Thirumala Rao):
(a) Rs. 86,22,00,000 (Rupees eighty-six
fr;)res twenty-two lakhs approximate-
Y). :

(b) Wheat, Rice and Milo.

Dr. Ram Subhag Singh: May 1 know
the difference in the price of wheat
purchased under the International
Wheat Agreement and the price of
wheat in the open market in a parti-
cular country, say, the United States
or Argentina?

Shri Thirumala Rao: Thati is a big
question. I want notice.

Shri A. C. Guha: May I know the
quantity of rice imported?

Shrl Thirumala Rao: 4,04.315 tons
have been imported so far.

Sh;l A. C. Guba: From what coun-

Shri Thirumala Rao: Some quanti
bomCh!na;sometransurmg;somwe
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from Pakistan and some also from.
Indo-China.

Shri Sidhva: What was the quantity
of wheat as compared with these 4.

lakh tong of rice?

Shri Thirumala Rao: The quantity-
of wheat is 13.26,740 tons.

Shri Sidhva: And milo?

Shri Thirumala Rae: 3.37,099 tons.

Shri Hussain Imam: Is it a fact that
out of the rice imported from Pakistan,
a large amount which was importable
has not been imported, i.e. the agreed
amount has not been imported?

Shri Thirumala Rao: Pakistan has
been delaying in sticking up to the
agreed schedule.” .

Shri Sidhva: Is it not a fact that
the Government analyst in Bombay
has stated that Pakistan has given us.
inferior quality of rice and that 50 per
cent. of the bags are torn and 6 per:
cent. of the contents is dirt?

Shri Thirumala Rae: I cannot vouch
for the percentages otfered by my hon.
friend, but a certain quantity of it was
bad and we have raised a dispute
about it and we have come to an agree-
ment to reject a certain percentage of
the rice that is unacceptable to us.

Shri Sidhva: May I know whether
the Government analyst hag stated.
that 57 ver cent. of the rice is broken
rice and thus its value is reduced?
May 1 know whether there is any
check at the time of shipment at
Karachi, and if so. what are the
arrangements prevailing?

Shri Thirumala Rao: There is a firm.
of appraisers whom we have got in
Karachi. agreed to by ourselves as well
as Pakistan. They conduct a sample:
examination of all the stocks that are
loaded in Karachi and give a certifi-
cate about the quantity that is not

acceptable.

Shri Hussain Imam: May [ ask
whether it is a fact that out of the
rice to be imported from ¥Pakistan, a
large amount has been refused by the
Government because it was of inferior
quality? .

Shrl Thirumala Rao: We have not.
refused a large amount.

Shri Hussain Imam: What is the
quantity that he has refused?

Shri Thirumala Rao: 1 want notice:
for the amount.
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RESEARCH ON RICE

*516. Shri S. N, Das: (a) Will the
‘Minister of Food and Agriculture be
pleased to state the names of the
places where the Indian Council of
Agricultural Research has been carry-
ing on or, financing any scheme on rice
research?

(b) Have investigations under any of
these schemes resulted in finding out
new varieties of rice giving higher
yield and less amenable to pests and
diseases?

The Decputy Minister of Food and
Agricuiture (Shri Thirumala Rao):
(a) The Indian Council of Agricultural
Research has been subsidising a chain,
of Rice Research Stations throughout
the country and through them it
crganjzed a co-ordinated scheme of
rice research at Bankura and Chinsura
in West Bengal; Behrampur, Cuttack
and Jeypore in Orissa: Sabour in
Bihar: Nagina in Uttar Pradesh;
Raipur in Madbhya Pradesh and Habib-
ganj in Assam, These schemes have
terminated. Additional schemes have
been sanctioned by the I.C.A.R. and
are in operation in Madras, Bombay,
Hyderabad, Kashmir, Punjab, West
Bengal and Coorg.

(b) Yes.

Shri S. N. Das: May I know whether
‘a new variety of rice has been evolved
which can be’ grown in between the
present rice seasons, i.e. which can
be sown in the month of January and
harvested in the month of May or
June?

Shri Thirumala Rao: I cannot give
an answer for that,

Shri S. N, Das: May 1 know whether |

any variety of rice has been evolved
which can remain under .water for
some days and which can save the
-«rop from floods?

Shri Thirumala Rao: Schemes are
being sanctioned for investigation into
that variety of seed which will stand
'a stay longer in water.

Shri 8. N. Das: What is the total
.amount sanctioned for these researches
from 15th August 1947 up to this date?

Shri Thirumala Rao: I have not got
the figures. I want notice.

Shri R, Velayudhan: May I know
how far these successful experiments
are being made use of by the people?

Shri Thirumala Rao: These experi-
ments and researches are being carried

n in the States and State Govern-
aments have to answer that question.’
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Prof. S. L. Saksena: Has the Gov-
ernment any scheme for opening re-
search stations in the Eastern UP.
w;hi(;'h produces a large amount of
rice?

Shri Thirumala Rao: I have given
the names of the States where the
schemes have been sanctioned. We
do not open any stations. We
sanction the schemes and Provineclal
Governments also foot 50 per cent. of
the bill and carry on the research.

. Shri T. N. Singh: May I refer the
hon. Minister to a recent Annual
Report of the I.C.A.R. in which it has
been stated that investigations have
Leen going on on the growing of
winter rice? What is_the position
in that regard?

Shri Thirumala Rao: I have not got
the reply for that partlcular question.

Ranway AccmiENT oNn O. T. RalLwAy

*51%7. Shri Amolakh Chand: Will the
Minister of Railways be pleased to

_ state:

(a) the number nf persons injured
in the passenger train derailed on the
17th July, 1951 on the O.T. Railway;

(b) the number of bogies derailed;.
(c) the number of fish plates found
removed; and

(d) whether any steps have been
taken by Government to stop such
recurrences”?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)™
Presumably the accident referred to

_in the question is the derailment of

101 Up Passenger train between
Jiudhara and Motihari stations on the
Oudh Tirhut Railway on 18th July,
1951, not on the 17th July. 1951 as
stated in the question. 11 passengers
received minor injuries.

(b) Engine and five coaches deralil-
ed, two of the latter having capsized.

(¢) Four pairs of flshplates.

(d) Intensive patrolling of the rail-
way lines in collaboration with the
State Governments., where necessary,
and the introduction of ¢
mechanical devices in the structure of
the permanent way so as to make:
tampering with it difficult are some of
the measufes adopted towards the
prevention of accidents duo to inter-
ference with track.

Shri Amolakh Chand: May I lmow,
Sir, the estimated lo0ss to the O.T.
Railway on account of this derailment?
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Shri Santhanam: The actual damage
was; to engine and rolling stock 7,000:
permanent way 1,000, Total Rs. 8,000.

Shri Amolakh Chand: May I know
if any persons were arrested for re-
moving the fishplates?

Shri Santhanam: The police investi-
gations are still incomplete.

8hri Amolakh Chand: May 1 know
the amount of compensation already
given or contemplated to be given to
the persons injured?

Shri Santhanam: They have to apply
to the Commissioners. It Is too early
to say whether any of them have
applied. "

Dr. Ram Subhag Singh: Is there any
truth in the report published in the
press that the Assistant Station Master
of that place has been arrested along
with two pointsmen and that the
S.M. had recently been transferred
from Pakistan to India?

Shri Santhanam: We have not got
the result of the .police investigations.

Shri Sidhva: When was the investi-
gation started and at what stage does
it stand? )

Shri Santhanam: The accident took
place on the 18th July; investigations
must have started as soon as the police
came to know of it.

Shri Sidhva: T would like to know
when actually it started.

Shri Santhanam: It must have

started immediately.

Shri Sidhva:
matter.

Shri R. Velayudhan: May 1 know
why there are frequent accidents in
this part of the O.T. Railway during
the last two or three years: is there
any particular reason for it?

It is an important

Shri Santhamam: Apparently more
criminals must be found in that part
of the country.

Shri Sidhva: When did the Perma-
nent Way Inspector examine the track
before the accident?

Shri Santhanam: There was nothing
wrong in the track, because just be-
fore the accident some trains had
passed on that line and the gangmen
had inspected the lines at 8 O'clock in
the evening.

Prof. 8. L. Saksena: May I know
how many major accidents have taken
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place on the O.T. Railway during -the
last four years?

Shri Santhanam: This is not consi-
dered to be a major accident, If the-
hon. Member puts down a question I
shall supply him the information..

Shri Kamath: It does not need a
police investigation.- to enable “the-
Minister to answer the question whe- -
ther the Station Master was an em-
ployee recently transferred from
Pakistan to India. He has not
answered that question.

Shri Santhanam: I cannot be expect-
ed to know all the details of -every
member of the Railway steff. If a
qiuestion- is put I shall get the informa-
tion.

Saikh Mohiuddin: May I know the
number of accidents that occurred on

the O.T. Railway since January up-to-
date?

Mr. Deputy-Speaker: The hon. Minis-
ter has got the information—he has
already said—if a definite question is
put he will answer it.

INDIAN ProerLk's FAMINE TRUST

*520. Shri S. C. Samaata: (a) Will
the Minister of Food and Agriculture
be pleased to state the position of the
Indian People's Famine Trust . at
present?

(b) Who are the trustees and what
is the amount of the Trust properties?

The ‘Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) The Indian People’s Famine Trust
is a Trust constituted under the
Charitable Endowments Act, 1890, for
the purpose of alleviation, by grants
of money, of general distress caused
by failure or destruction of crops or
by any calamities of like nature in
any part of India.

(b) The Endowment Fund ‘of the
Trust is vested in the Treasurer of
Charitable Endowments in India and
only its income is administered by a
Board of Management. A list of
members of the Board is laid on the
Table of the House. [See Appendix
1V, annexure No. 10]). The Endow-
ment Fund. as it stood ‘on 1st August
1951, amounted to Rs. 32,78,400. -

Shri S. C. Samanta: May I know

when large sums of money were spent
last from this fund?

Shri Thirumala Rao: I have not got
the details here. I have, however, a
list of grants made to the various
States. The total comes to Rs. 4,600,800~
during 1949-51.
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Shri §. C. Samanta: I would like to
know whether this Fund contributed
:a large amount to any area that was
-declared by Government to be a
‘famine .area.

Shri "Thirumala Rao: Wherever
-there are draught conditions, or
conditions nearing famine, the States
sapply for grant from this Fund.
Madras in 1950 got Rs. 1.40,000: Uttar
“Pradesh in 1951 got Rs. 1,30,000:
"Punjab got Rs. 70,000; Assam got Rs.

0.

Shri 8. C. Samanta: May 1 know the
-recurring expenditure for -establish-
ment per year? :

Shri Thirumala Rao: 1 think it is run
as a part and parcel of the Accountant-
*General’s office. So very little expendi-
“ture is incurred on this.

Shri R. Velayndhan: May 1  know.
Sir. who is the President of this
“Famine Trust?

Mr. Depufy-Speaker: The hon.
Minister for Food and Agriculture is
“the Chairman.

Shri Hussain Imam: May I ask the
“hon.- Minister to state the approximate
:annual income of this fund?

Shri Thirumala Rao: The total nf
the fund is Rs. 32.00.000 which is
-stationary.

Shri Kamath: Is it really, Sir,
‘Famine Trust or Anti-famine Trust. Is
‘not ‘Famine Trust’ a misnomer?

LoCOMOTIVES FOR ASSAM RAILWAY

*521. Shri J. N. Hazarika: (a) Will
‘the Minister of Railways be pleased to
-state whether it is a fact that trains
.d6 not run regularly from Tinsukia to
‘Saikhawaghat (Assam Railway) for
‘want of locomotives?

(b) If so, what are the reasons there-
~for? )

(¢) Wiaen would the required num-

‘ber of locomotives be supplied to the
Assam Ralilway?

The Minister of State for Transport
%,nd Raflways (Shri Santhamam): (a)
“No. .

(b) and (¢).
‘not qrise.

“CULTIVATION UNDER BORE WELL SCHEME
IN MADRAS

*523. Shri Rathnaswamy: (a) Wil
-the Minister of Food and
"be pleased to state what is the total
sncreage of land brought under culti-
~vation under the Bore well Scheme

These questions do
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in Madras State in the last twelve

months? -

. (b) What is the additional produc-
tion of food grains obtained from the
cialtivation of this increased acreage
of lands? v -

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
2,210 acres are expected to be brought
under irrigation as a result of the

_ bore wells sunk in Madras during the
last 12 months.

(b) The additional production
expected from the above acreage is
1,105 tons. .

Shri Rathnaswamy: May I know
whether any subsidy was given by the
Centre {0 the provinces for bore well
sinking? '

Shri Thirumala Rao: It is an item
of the general Grow More Food Scheme
and a part of the money given by way
of grant or loan is diverted for this
also.

Shri R. Velayudban: May 1 know
the number of hore wells in operation
in the Madras State and the amount
sanctioned bv the Centre?

Shri Thirumala Rao: The question
refers to last 12 months. They are 32.

Post CARD SELLING MACHINES

*524. Shri Sohan Lal: (a) Will the
Minicter of Communications be pleas-
ed to state how many post card selling
machines hnve been ordered from the
United Kingdom? i

(b) When are they ed to
arrive in India and where will they
be installed?

(r) What is the cost price and

 freight charges for these machines?

(d) What is the expected life of
these machines?

The Deputy Minister of Communiea:
tions (Shri Raj Bahadur): (a) None.
A proto-type marchine for experimental
purposes has been obtained from the
United Kingdom. If the experiment
succeeds. the Txestion of obtaining a
large supply will arise.

(b) to (d). No accurate informa-
tion can be given at this stage.

Shri Chattopadhyay: May I know
what has happened to the machine
that was' set up in the Parliament
House post office?

Shri Raj Bahadur: This information
was given in the last session. How-
ever, for the hon. Member's. gdvaniage
I may say that that machine did not



h Y
341 ‘Weritten Answers

-work as satisfactorily as was expected.

Something went wrong with 1t and it
wag given to the manufacturer’s re-
presentatives in India for repairs and
. adjustments. They have now set it
right and sent it to Bombay for
- ubservation.

- WRITTEN ANSWERS TO QUESTIONS

RICE FROM PAKISTAN ~

*506. Sardar B. 8. Man: Will the
_Minister of Food and Agriculturc be
.pleased to state:

(a) whether- it is a fact that Pakistan
.shipped 800 tons of bad guality rice in
the munth of May, 1951 to India by the
. 8. S. Sabarmati;

(b) if so, whether any of our officials
at Karachi checked tie quality of rice
prior to its despatch from Karachi and
gave the clearance certificate: and

(r) whether the price has been paid
- und if so, what has been the loss?

The Deputy Minister of Food and
. Agricultare (Shri Thirumala Rao): (a)
.800 tons Kangni Rice shipped by
"SABARMATI at the end of May did
not wholly conform to the specifica-
~tions stipulated in the Agreement with
Pakistan for this quality of rice.

(b) The inspection for quality in
saccordance with the terms of .the
Agreement was done by an inspection
< agency agreed to by the two Govern-
ments. Samples from bags loaded
vevery day were drawn by this agency
and-the average of all analysis results
“was worked out on the last day of
loading. This average on the basis of
which the consignment could have
been rejected was available only a
few hours before the ship was to leave.
“This was brought to the notice of our
officer posted at Karachi but as the
consignment could not be unloaded at
“that stage, shipment could not be
prevented.

~ (c) Payment for the consignment
has been made at the contract price
“less allowances mutually agreed upon
on account of rice not conforming to
“the agreed specifications.

CroP INSURANCE ScCHEMES

*509. Paadit Munishwar Datt
Upadhyay: Will the Minister of Food
and Agriculture be pleaséd to state:

‘(a) what are the salient points of
the Crop Insurance Schemes:

(b) how it has been received by the
State Governments: and )

(c) what State Governments have

~approved the Scheme and on what
: grounds?
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The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao): (a)
A brief note is placed on the Table of
the House. |See Appendix 1V, annex-
ure No. 11} '

(b) and (¢). A research pilot scheme
for crop insurance has been proposed

* to be operated through Indian Council

of Agricu.aural Research, in the States
of Madras. Bombay., UP. and the
Madhya Pradesh. The Governments
of Madras. Bombay and. U.P. are not
willing to implement the scheme, while

“the Government of Madhya

State are still considering the matter.
MovEYy ORDERS FROM PAKISTAN

*510. Pandit Mouonishwar Datt
Upadhyay: (a) Will the Minister of
Communications be pleased to state
how far money order service from
Pakistan to India has been resutned?

‘(b) What is the total amount of
money orders so far. received from
Pakistan since this resumption of
money order service?

(¢) What is the rate ol exchange ap-
plicable to money order remittances?

The Depnty Minister of Communiea-
tions (Shri Raj Bahadur): (a) -The
hon. Member is referred to the reply
to Starred Question No. 400 put by Dr.
%asnlm Subhag Singh on the 21st August

(b) Does not arise.
(¢) Does not arise.

oiiany feftlgnr ® uwitr AW &
TE § Wi @ wed o sqwea

Cummci: oF MaiLs IN RURAL ARsas
oF CHHATISGARH Drvision

[*515. Shri Jangde: (a) WIill the
Minister of Communications be pleased
to.state the arrangements that are being
made for carrying of malils from one
post-office to the other in the rural
arens of Chhatisgarh Division of
Madhya Pradesh?
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(b) What are the names of the
places, especially in the rural areas of
" Chhatisgarh, where postmen have been
provided with bicycles or motor cycles,
to carry the mail from one place to

the other?] :

The Deputy Minister of Communica-
tlons (Shri Raj Bahadur): (a) Arrange-
ments exist for the carriage of mails
-by rail, motor or runners, as in any
other Postal Divisions in India.

(b) Postmen in the rural areas of
‘the Chhattisgarh postal division have
not been supplied with bicycles or
motor cycles for conveyance of mails.

RICE FOR MADRAS

*#518. Shri V. K. Reddy: (a) Will the
Minister of Food and Agriculture be
pleased to state whether it is a fact
that Madras State has asked the -Gov-
ernment of India o supoly more rice
to the State rather than wheat?

(b) What is the quantity of rice sup-
plied to Madras during the last six
‘months?

(¢) Do Government proponse to send
more rice in future?

The Deputy Minister of Food and
Agrivulture (Shri Thirumala Rao):
(a) Yes, Sir.

‘ (b) Dufing the six months, Febru-
ary to July '1195], suonplies of rice to
Madras amounted to 54,000 tons.

(¢) Yes, Sir.
INTERNATIONAL DMONETARY FuUND'

*519. Shri Kishorimohan Tripathi:
(a) Will the Minister of Food and
Agricnlture be pleased to state what
part of the loan obtained from the
International Bank for Reconstruction
and Development has so far been
spent?

(b) What have been the main items
of expenditure and the amount of ex-
penditure for each item?

(¢) What is the estimate of yearly
recurring expenditure over the imports
of spare parts and accessories to keep
the tractors etc.,, in order?

(d) Do the terms of the loan agree-
ment bind down India to make her
purchases with the amount only from
the US.A.?

The Deputy Minister of Food and.

'(Shri Thirumala Rao):
(a) Out of the loan of 10 million.
dollars granted by the International
Bank for Reconstruction and Develop-
ment '$4,051,632 have so far been
utfiissd. T
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(b) The main itemg of expenditure
and the amount spent on each item
are:

(i) Tracters $ 2,907,608
(ii) Spares ... $ 731,487
(i) Agricultural imple-

ments .. $ 289,556
(iv) Miscellaneous $ 123,000

-

ToTaL  § 4,061,632

(c) The estimated expenditure on
spare parts, for the first four years, is-
$432,867 per annum.

(d) No.

K31, @ nfar TR o(5) ¥ WAy
A IFAA Wt BT TN 4§47
TAFLT  JAAMIR F qeg UF  AA
@ AW GOA 6 wiE dar g
F faarasig & 7

(@) 22§, a1 %& 9% va § o4
T GIF R gwHrAr g 7

JUBBULPORE-NAGPUR RAILWAY LanNe

[*52_2..Seth Govind Das: (a) Wil
the Minister of Baiiways be pleased .to
state whether. Government have any
scheme of introducing u new railway
line between Jubbulpore and Nagpur?

(b) If so, when is the work li
to be taken up?} hely

The Minister of Sjate for Transport
and Railways (Shri Santhanam): I’(a)
The proposal for constructing a Broad
Gauge railway hetwern Jubbulpore
and Nagpur was last examined in 1947
and it was considered that the project
could not be justified on the amount
of ftraffic, that was expected. The
question whether a Traffic survey

. should be carried out for this con-
nection may, however, be considerad
by the Central Board of Transport.
when they meet to examine other rail
projects in Madhya Pradesh.

(b) Does not arise at this stage.
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RaiLwaYy TRAINING SCHOOLS

+525. Shri Sohan Lal: (a) Will the
Minister of Railways be pleased 1{u
refer to the answer given to starred
question No. 3305 asked on the 20th
April, 1951 regarding Railway Train-
ing Schools and state the number of
trainees at present in cach Training
Schoo! maintained and run by the
Indian Government Railways?

(b) I« 1t a fact that reservation of
Scheduled castes is strictly observed
in these Training Schools?

(¢) 1f so, what is the number of
Secheduled Castes trainees in  each
Training School?

The Minister of State for Transpert
and Railways (Shri Santhanam):
(a) A Statement is laid on the Table
of the House [See Appendix IV,
annexure No. 12.)

(b) There is no reservation for any
communities in these training
schools,

(¢) Does not arise.
MECHANISATION OF WET PAppy Crop

*526. Shri Ganamukhi: wWill  the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Govern-
ment have accepted the suggestion of
mechanisation of wet paddy crop ope-
rations: and

(b) if s0, whether any experimen-
tal operations have been carried out
anywhere in paddy cultivation?

The Deputy Minister of Food and
Agricalture (Shri Thirumala Rao):
(a) Yes. ,

(b) Some preliminary work has
been done in the Madras State. Trials
conducted in some of the different
types of soil n Madras State have
shown that it is possible to use some

of the wheeled tractor types for

puddling the rice land. The State
Government have been asked to sub-
mit a scheme for use of mechanical
appliances in the wet paddy crop.

INTEGRATION OF N. S. RarLway

*527. Shri Puli Ramaswamy: Will the
Minjster of Railways be pleased to
state:

(a) when the mte;nuon of .the
N. S. Railway is going to take place;

(b) whether the N. S. Raﬂm with

.some additions will be constituted into
Eastern Zone,;

(c) whether the N. 8. Railway will
be split into parts: and
225 PSD
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(d) whether Secunderabad will be
the Headquarters of the Eastern Zone?

The Minister of State for Transport

-and Railways (Shri Santhanam): (a)

Proposals in this connection will be
put up for the approval of the Central
Advisory Council for Railways some
time in September 1951.

(b) to (d). If ‘he propousals referred
to in part (a) are accepted by the
Central Advisory Council for Railways,
the answer is in the negattve.

RAILWAY BOARD

101. Shri D. S. Seth: Will the Minis-
ter of Railways be pleased to lay on
the Table of the House a statement
showing the constitution, functions,
powers and the rules and regulations
governing the business of the Railway
Board and the functions and powers
of the individual Members of it?

The Minister of State for Transport
and Railways (S8hri Santhanam): A

statement is placed on the Table of
the House. [See Appendix IV, annex-
ure No. 13.]

Cavrcurta PorTt (TOKEN STRIKE)

102. Shri A, C. Guka: Will the
Minister of Tramsport be pleased to
state:

(a) whether there was a move of
a token sigike recently in Calcutta by
the Seamen;

(b) if so, what were the reasons
for the same: and

(¢) whether any action has been
taken to prevent any such move in
future?

The Minister of State for Transport
and Railways (S8hri Santhamam): (a)
It is understood that there was an
unsuccessful attempt made by some
Seamen in Calcutta, on the morning
of the 1st August, 1951, to boycott the
musters.

(b) and (c¢). Government are not
aware of the precise reasons for the
move; but the seamen had no reason-
able grounds for boycotting the
musters: The failure of the attempt
shows that no special measures for
preventing such moveg in future are
called for.

BARASAT BASHIRMAT LIGHT RAILWAY

163. Shri A; €. Guha: Will the
Minister of Railways be pleased te
state.

(). whether the workers «f the
Barasat Bashirbat Lig®® Railway
were on a strike; and
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(b) if so, (i) the duration of the
strike: (ii)_ the number of workers in-
volved: (m) the demands of the stri-
kers: and (iv) how those demands
have been met by the new arrange-
ment?

The Minister of State for Traasport
;s{nd Raillways (Shri Santhanam): (a)
es.. .

(b) (1). About 4 months.
(ii). Over 500.

(lii). 16 demands as listed in the
stategnent attached. [See Appendix
IV, annexure No. 14.]

(iv) Information is being collected
from the Government of West Bengal
and will be laid on the Table of ‘the
House ag soon as it is recelved.

RE-GROUPING OF RAILWAYSN\

104. Shri D. 8. Seth: Will the Minis-
ter of Railways be pleased to state
the decision tuken by Government in
the matter of the re-grouping of Rail-
ways and consequential changes in the
accounting and audit of foreign traffic
carnings, if any?

The Minister of Btate for Transport
and Railways (Shri Santhanam):
The Indian Railways are to be re-
grouped into 6 Zones and one of the
Zones, viz. the Southern Railway, has
already been formed. It is now pro-
posed to proceed with thex formation
of the Western and the Central Rall-
ways. Details in this connection are
being worked out and will be placed
in the ncar future before the Central
Advisory Council for Railways for
approval. Consequential changes in
the accounting and audit of foreign
traffic earnings are still under consi-
deration and no flnal decision has
vet been taken in the matter,

Foop GRAINS GROWN IN VACANT PLACES
oF P. anp T. DEPARTMENT

105. Shri Kesava Rao: (a) Will the
Minister of Communications be pleas-
ed to state the quantity of food grains
and vegetables grown in the vacant
sites of the Posts and Telegraphs
Department - in Madras State during
the years 1949-50 and 1950-842

(b) What is the amount of money
spent for this purpose during that
period?

The Deputy Minister of Com-
munications (Shri Raj Bahadur): (a)
Food graing were not grown on de-
partmental sites but vegetables (such
as Potatoes, Cabbages, Beans. Cauli-
flowers) of the value of about Rs. 402
and. Rs. 430 were in 1949-80
and 1950-81, respectively.

(b) Nil
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New PosT OFFicESs IN PART ‘B’ StaTes

106. Shri Ghule: (a) Will the Minis-
ter of Communications be pleased to
state how many new post offices have
been opened in the current year till
the middle of July in Part ‘B’ States.
state-wise?

(b) What is the target in each of
these States for the current year?

The Deputy Minister of Com-
munications (Shri Raj Bahadur): (a)
7 opened in Jammu and Kashmir. 15
ordered to be opened, but not yet
opened in Patiala, 10 opened 'in
Hyderabad and 1 in Saurashtra.

(b) No numerical target has been
fixed for any Part ‘B’ State. Govern-
ment are endeavouring to give during
the current year a post office to each
village with population of 2,000 and
above which has no post officg of its
own.

Pappy CuLTIVATION

107. 8hri Kishorimohan Tripathi:
(a) Will the Minister of Food and
Agriculture be pleased to state the
total acreage under paddy in each of
the years 1948, 1949 and 1950?

(b) Is there any State where the
acreage under paddy cultivation has
decreased during these years and if
30, which are they?

The Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
(a) 72;5 million acres, 750 million
acres and 75'3 million acres respective-
ly during 1948-49, 1949-50 and 1950-51.

(b) Yes, there was some decline in
the paddy acreage in the States of
Assam, Madras, Orissa and Hyderabad
during 1950-51 over 1949-50.

AVERAGE PRICE or F GRAINS Pur-
CHASED FROM RICA

108. Shri Kishorimohan Tripathi:
Will the Minister of Food and Agricul-
ture be pleased to state the average
price per maund of wheat, milo and
flour purchased from Americn C.LF.
Indian ports?

The - Deputy Minister of Food and
Agriculture (Shri Thirumala Rao):
Presumably the hon. Member wants
the information for the current year
1951. ‘The average CIF. price of
wheat and milo 90 far purchased or
expected to be purchased during the
year from the .U.S.A. (including the,
loan wheat) works out as follows:

Wheat Rs. 16-8-8 per maund.
Milo Rs. 11-14-3 per maund.
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No flour has been purchased from
U.S.A. during the year.

STATE TRANSPORT AUTHORITY IN DELHI

110. Shri S. M. Ghose: (a) Wil the
Minister of Tramsport be pleased to
state how many permits for public
carriers were issued by the  State
‘Transport Authority in Delhi during
the years 1948, 1949 and 1950¢

(b) How many of them are still held
by original permit holders and how
many have since been transferred to
other persons or flrms?

The Minister of State for Transpert
and Railways (Shri Santhanam): (a)
“The State Transport Authority, Delhi
issued 170 public carrier permits
during 1948, 83 in 1949 and 11 in 1980.

(b) Out of these 264 permits, 130
are still held by the original permit
holders and the remaining 134 by per-
sons or firms to whom they were
tranaferred.

Rau.way EARNINGS

111, Shri M. Nalk: Will the Minister
of Railways be pleased to state the
Railway passenger earnings up-to-date
for the current year as compared with
the corresponding periods of the last
three years, Class by Class?

The Minister of State for Transport
and Rallways (Shri Santhanam): A
statement showing passenger earnings
of Class 1 Railways from April 1 to
July 31, 1051, with corresponding
figures of the three previous years is
laid on the Table of the House. [See
Appendix [V. annexure No. 15.]

RESERVATION OF COMPARTMENTS FOR
MILITARY PERSONNEL

112. Shri Sidhva: Will the Minister
uf Rallways be pleased to state:

(n) how many compartments are
reserved daily for military personnel on
each train on various Railways;

(b) how many of them were and
have been actually occupied during the
previous year and this year up-to-
date;

(c) whether the Defence Ministry
pay to the Railway Board the amount
for berths which are reserved for the
military personnel but are not occu-
pied by them: and

(d). it so, what amount has been
received on account of berths not
secupied during the above period?

The Minister of State for Transport
and Rallways (Shri Sasthanam): (a)
Am(emntad:lwhlthc
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Defence Service personnel in some
passenger trains, as a standing ar-
rangement as last revised from 16th
June, 1951, is placed on the Table aof
the House. [See Appendix IV, annex-
ure No. 16.]

(b) Disposition of utilisation of such
accommodation, as ascertained from
time to time, indicates that gemerally
the accommodation is fully utilised.

(c) and (d). Public traffic is
permitted to avail of spare upper
class accommodation earmarked for
Defence Service sonnel but in the
case of lower class accommodation
apart from it being generally fully
utilised it is not considered expedient
to allow public traffic to share it even
if there be spare room here and there.
Defence Service personnel travel on
'trlgl;eta; lnthexchange ot:t warrants.

refore, the question of payment by
the Defence Ministry for the
accommodation earmarked for the
De}!ence Service personnel does not
arise. o

RoLLING Srock

113. Dr. Ram Subhag Singh: (a) Will
the Minister of Railways be pleased to
state what percentage of our total
annual requirements of rolling stock
is produced in Indian workshops?

(b) Whafi was the value of.oyr im-
ggl;u:ts of rolling stocks in the year 1950:

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
India can produce the carriages and
wagons required for normal annual
replacement. As regards locomotives
the industry is being developed.

Our immediate requirements, how-
ever, include arrears of replacements
and additions to meet heavy increases
in traffic. Capacity is available to
meet our present requirements to the
following extent:

Locomotives 14 per cent.
Coaches 63 per cent
Wagons 50 per cent.

(b) Rs. 9.12 crores.

CoNSTRUCTION OF RoADS IN RAJASTHAN

114. Shri Sidhva: (a) Will the
Minister of Transport be pleased to
state whether the Government qf
India have allotted Rs. 2§ crores to the
Rajasthan Government for construc-
tion of roads in Rajasthan?

(b) If so, has a list of such roads
and estimates been prepared’
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(¢) Will a statement showing the
length of roads, the nature of cons-
truction (asphalt or Kutcha metal) and
cost of such roads and the period
within which the work will be com-
pleted, be piared on the table of the
House?

(d) Will the work be carried out by

C.P.W.D. or the Rajasthan Govern-
ment?

(e) Is the sum of Rs. 2} crores a
grant or a loan and if it is the latter,
the rute of interest and when is it
payable?

The Minister of State for

Transport
asd Railways (Shri Santhanam): (a)

No.
(b) to (e). Do not arise.

AccipEnT TO 8 R.S. DOWN PASSENGER
TRAIN

115. Dr. Ram Subbag Singh: Wil
the Minister of Railways be pleased
to state:

(a) whether it is a fact that 8 R.S.
Down Passenger train was involved in
an accident gt about midnight of the
28th July, 1951;

(b) whether Government have
made any inquiry into the matter; and

(c) ft 80, with what resulit?

. The Minister of State for Transport
and Rallways (Shri Santhamam): (a)
No. At about 0-10 hours on 26
July, 1951, not on 28th July, 1951, as
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stated in the question, there was a
risk of a collision between an Up
Troops Special, being received at
Sagauli station, with 8 R. S. Down
Passenger train already standing on
the line wrongly set for the reception
of the former, but it was fortunately
averted.

(b) and (c). The result of the De-
partmental Joint Enquiry and the
Police investigation into the case is
awaited.

‘S. S. BINFIELD' CARGO 8ure

116, Shri Kamath: Will the Minister
of Transport be pleased to state:

. (a) whether it is a fact that a
British cargo vessel, ‘S. S. Binfleld'.
recently left the Bombay Harbour
without informing the Port authorities
and without the necessary certificates;

(b) what action has been taken by
Government under the Indian Mer-
chant Shipping Act. and

(¢) whether the matter has beeu re-
ported to the British Gove.rnment?

The Minister of State for Tramspert
;'nd Railways (Shri Santhanam): (a)
es.

(b) No action is posgible for the pre-
sent as the ship and its Master are no
longer in Indian territory. ‘

(c) Yes.
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PARLIAMENT OF INDIA
Saturday, 25th August, 1951

The House met at Half Past Eight of
the Clock.

[MR. DEPUTY-SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

9-31 aM.

RAILWAY COMPANIES (EMER-
GENCY PROVISIONS) BILL

The Minister of State for Tramsport
and Railways (Shri Santhanam): I
beg to move for leave to introduce a
Bill to make provision for the proper
management and administration of
railway companies in certain special
cases.

Mr. Deputy-Speaker: The question is: -

“That leave be granted to intro-
duce a Bill o make provision for
the proper management and qd-
ministration of railway companies
in certain special cases.”

The motion was adopted.

Shri Santhamam: 1
Bill.

introduce ihe

PAPER LAID ON THE TABLE
StaTEMENT re Foob POSITION.

The Deputy Minister of Food «nd
Agriculture (Shri Thirumala Rao): I
lay on the Table a statemeni on the
present food position, promised in re-
ply to Starred Question No. 295 on the
17th August, 1951 regarding tood posi-
tion. [See Appendix V, Annexure
No. 11.]
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Shri Hussain Imam (Bihar): May I
know, Sir, whether it is being cir-
culated? :

Mr. Deputy-Speaker: Whatever is
laid on the Table is not immediately
circulated. If hon. Members have any
suggestions to make to the Govern-
ment then they will be considered.

BUSINESS OF THE HOUSE

Mr. Deputy-Speaker: The House
will now proceed with the further con-
sideration of the Bill to provide for
the establishment of a Tariff Commis-
sion and to regulate its duties and
functions. as reported by the Select
Committee.

Shri Kamath (Madhya Prudesh):
Before the House proceeds fo other
business, may I suggest that vyour
Marshal, when he announces your ar-
rival to the House. may address the

hon. Members not as ATl but as
qqs & i |

Mr. Deputy-Speaker: I would like to
make a suggestion to hon. Members.
Any hon. Member can raise any point
at any time, but it is better that the
hon. Member gives some intimation to
the Chair beforenand.  This, after all,
may be a small matter, but before any
new point is raised on the floor of the
House.........

Shri Kamaih:
got the right?

Have not Members

RMr. Pepuaty-Speaker: Hon. Members
have not got the right to say anything
or raise any matter on the floor of the
House at c¢ny time—I nm not charac-
terising any particular statement as
good or had—but there is a procedure.
We have to go according to the agenda
and no {ime should be taken by raising
matters other than those. pul down on
the sgzenda unless the Speaker allows
it and unless previous intimation is
given to him so far as that matter ir
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[Mr. Deputy-Speaker]

concerned. Hereafter, this sort ot
thing ought not to be repeated.

Shri Kamath: With respect to what
you have said may I in all humility,
ask for a clarification. whether hon.
Members have not got the right to ay
anything on the floor of the House? It
is a serious matter.

Mr. Deputy-Speaker: 1 am here to
decide whether it is relevant or not.
Anything which is not related to the
ma:ter that has been called is irrele-
vant and ought not to be spoken on
on the floor of the House,

$hri Kamath: But suppose some-
thing happens in the House during
-Question Hour or earlier or later?

o3 Deputy-Speaker: Anything
Lz3n:ing in the House either disturb-
ing the proceedings of the House, or
relating to any questions that have
Been answered or to the conduct of uay
Member nere or of Government—
those are all relevant. But this is a
matter which can stand over. He could
have written to me. 1 myself was
thinking whether AZEAT >r FNTIZN this
or that and which of the various ex-
pressions was the most suitable one.
But are we to be carried by the ipse
dirit of any hon. Memter that a parti-
cular expression should be used? I
would urge on hon. Members not ‘o
make these suggestions on the floor of
the House on the spur of the momaat.
They will all be considered. Unless I
find that the suggestions are obnoxious
to public morality, I always place
them before the House and take its
opinion or give my own opinion. 1 do
not shut out any suggestion on the
floor of the House, but I must be in-
formed previously.

Shri Kamath: 1 am sorry you re-
ferred to it as ipse dirit; it was just
a suggestion. A suggestion is not .an
ipse dizit.

Mr. Deputy-Speaker: 1 have to con-
sider it. On the floor of the House
how can I immediately come to any
eonclusion? Why should the hon.
Member make it on the floor of the
House for the first time?

Shri Kamath: I only made it for your
censideration, not for immediate de-
‘cision.

The Minister of Commerce and In
dastry (Shri Mahtab): Sir, there are
three clauses in the Tariff Commission
Bill for which there. are no amsend-
ments. These three may be put
together.
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Shri Hussain Imam (Bihar): Sir,
may 1 point out that the procedure
adopted by Shri Thirumala Rao in lay-
ing the statement on the Table is in
contravention of the promise made hy
the hon. Food Minister? He had pro-
mised that he would circulate a state-
ment whereas Shri Thirumala Rao is
laying it on the Table of the House.
There is a difference between what the
hon. Minister promised and what my
hon. friend is doing.

. Mr. Deputy-Speaker: That point is
independent of the way the Marshal
announces the arrival of the Deputy-
Speaker.

With regard to that, copies of the
statement will be circulated to hon.
Members.

Shri Sarwate (Madhya Bharat): Sir,
I beg to submit that on the next work-
ing day, probably the Bill relating to
Part C States may be taken up and in
that connection I want tc make a sug-
gestion for your consideration that so
many amendments have been made ia
the Bill by the hon. Minister himself
that it is impossible to understand the
Bill in the form in which it -tands.
Therefore, I wish to make a sugges-
tion to you and to the hon. Minister in
charge to modify the Bill in the final
form in which he wants'to place it
before the House so that we can follow
it. Now there is almost a mess. He
has himself made certain suggestions
and changed those suggestions himself.

Mr. Deputy-Speaker: I would oHnly
like to make one suggestion. We have
already been delayed by more than
five minutes. I have called the next
matter before the House, that is. the
Tariff Commission Bill. What the hon.
Member refers to is the Bill relating to
Part C States. Could it not be left
over"till the proceedings of the day are
over?

Shri Sarwate: It would take some
time for the hon. Minister in charge to
prepare the draft in the form in which
it is to be placed. My object in rais-
ing this matter now is that he way
have some time to do it.

Mr. Deputy-Speaker: That Bill is not
on the Order Paper so soon. The next
two items relate to Benares .and
Aligarh Universities. The hon. Mem-
ber could have waited to make this
suggestion instead of taking away the
time of the House and standing bet-
ween the House and the legitimate
business now before it. = Those other
matters can certainly be represented
to the House at the end of the sitting
if the Bill is immediately coming up,
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-or when the matter is taken up. ‘There
is no good raising those matters now
and clogging or impeding the pro-
gress of the Bill already under consi
deration.

Shri Hussain Imam: But we were
‘privately told that the Governmenr
proposes to take up the Bill relating t.
;I;glrlts C. States before those other two

ills.

Mr. Deputy-Speaker: Whatever might
have been privately stated, we shall
proceed according to the agenda
before the House. The difficulty is
that hon. Members introduce matters
which are not before the House im-
mediately, or they anticipate mailters
-or introduce matters which are mnot
relevant at the time or which are not
on the agenda paper. The rules bave
‘to be followed instead of spending
‘away the time of the House. Here-
.after. 1 will not allow such matters to
be raised and I hope hon. Members
will make up their mind not to toke
away the time of the House in this
‘manner.

TARIFF COMMISSION BILL—concld.

Mr. Deputy-Speaker: We shall now
-proceed with the further consideration
of the clauses of the Tariff Commisszion
Bill. Clauses 2 to 16 have been dis-
posed of.

. The Minister of Commerce and In-
-dustry (Shri Mahtab): For clauses 17,
18 and 19 there are no amendments.

Mr. Deputy-Speaker: That is so
"Therefore, 1 shall put them together

Clause 17 to 19 were added to the Bill.

Clanse 20'.—(Powe'rs of the Commis-
L4 sion.)

Shri Kamath (Madhya Pradesh): I
‘beg to move:

In page 6, line 17, for “reception of”
-substitute “receiving”.

It is purely a verbal or, i¢ I may say
80, a drafting amendment. The House
will see that as regards the other parts,
namely (a). (b). (d) and e} it is the
present participle that has heen used—
‘surrgmomng‘. ‘requiring’, ‘requisi
tioning’ and so on. The word ‘recep-
tion® in this context sounds, to my un-
trained ear anyway, somewhat inap-
‘propriate.

Shri Mahtab indicated assent.

‘Mr. Deputy-Speaker: Government
submits itself to ‘the correction or sug-
gestion that is made. I think they
have no objection.

The question is:

In page 6, line 17, for “reception of”
substitute “receiving”.

The motion was adopted.
Mr. Deputy-Speaker: The juestion 8

“That clausg’ 20, as amended,
stand part of fhe Bill”

The motion was adopled.

Clause .20, as amended, was added
to the Bill.

Slause 21.— (Statements made by per-
sons to the Commission.)

Pandit Thakur Das Bhargava (Pun-
jab): In® regard to this clause 21,
beg to submit that, to my mind, !} isa
bit ambiguous. If we read the ciause,
it is not clear whether the statemeni&
in the proviso refers to the ‘;tatpment
in line 29 or the ‘statement’ in line 32.
if the ‘statement’ refers to the previous
‘statement’ contained in line 29, the
meaning should be quite different
whereas the meaning would be absolu-
tely different. if it refers to the
statement’ in line 32. So far as these
two ‘statements’ are concerned, 1_:he
accused is entitled to know which
‘statement’ is referred to in ‘he pro-
viso. It must be made clear whe',her
it refers to the previous ‘statement’ or
to the latter ‘statement’, because the

meanings would be different. 'I_vyoul_d‘
therefore, request the hon. Minister In
charge of this Bill kindly to eluridate

this point.

The Minister of State for Tramwsport
and Railways  (Shri Santhanam):
There is no confusion.

Mr. Deputy-Speaker: There is only

one statement.

Pandit Thakur Das Bhargava: The
word ‘statement’ is used in line 29 and
the word is also used in line 32, that is
“giving false evidence by such state-

ment”.

Mr. Deputy-Speaker: It is the same
statement only, and it is referred to in
three different places.

Pandit Thakur Das Bhargava: If the
word ‘statement’ refers to _the Qirst
statement’ then a person will be pro-
tected only in respect of civil or
criminal proceedings in regard *o that
statement. If it refers to the second
‘statement’ then his indictment of per-
jury could only take place in respect of
statements which are made in reply to
a question which Is required by the
Commission as necessary or relevant
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[Pandit Thakur Das Bhargava]

to the sub]ect-matter of the mqun'y
My difficulty is whether the ptu"lso
should relate only to the previous
stabement or the latter statement.

Mr. Demty—Spen.ker- My  under-
standing of the clause is this: The
earlier portion refers to the question
of prosecution for a statement made
and whether the person is guilty of
perjury. If a person makes a false
statement, he will not be liable for
prosecution. The conditions under

which that statement will not be liable:

for prosecutlon are set out here, name-
ly “is made in reply to a questioc....” It
is a single statement.

Shri Hussain Imam: (Bihar): 1 wish
to draw attention to the fact that it is
the policy of the Government to give
immunity to people who make stute-
ments implicating themselves or others.
I.am referring to this because when we
are examining the cost of production,
it is one of the essential items that
cost accounting should be made
before the Tariff Commission. There
is a general practxce to so cook
up the accounts in commercial con-
cerns so that they may save a large
amount of income-tax, whereas the ac-
counts to be submitted here would be
on the basis of that cooked up account
.or on the basis of real accounts. The
power which the Commission should
have is to have the cost accounting
produced before it, so that a correct
estimate of the cost of production may
be made. If cooked up figures are
given. then the result would be that
we will not get the correct cost and we
will be everyday adding to the burden
of the consumer.

Mr. Deputy-Speaker: May I know
how it is relevant to clause 21 hera?

Shri Hussaip Imam: If a person
makes a false statement, he wul be
immune from being prosecuted undsr
"this clause. Where he makes a reply
to a question, he is liable but if he
makes a statement ex grotia, he is not
subjected to prosecution.

. Pandit Thakur Das Bhargava:  The
question is whether a person is ‘0 be
progecuted for an irrelevant statement
or for a statement which he voluntari-
ly makes or for a false statement.

-».. Shri Santhanam: There is no im-

-smunity for a false statement at any
stage but there is immunity for a siate-
ment made by a person in the conarse
of evidence, subject to the provisn, that
is, there is a limited immunity for the
ordmary statement but there 15 no
immunity for a false statement.

Pandit Thakur Das Bhargava: My
" hon. friend i#» pe haps not considaring
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the effect of the many High Court
rulings. In regard to irrelevant state-
ments no prosecutions could be made.
For such statements, as are voluntari-
ly made and which are not relevan
no prosecution is usually sanctioned.
Therefore, it is that I submitted that
if the word ‘statement’ refers to tne
second ‘statement’ then immunity is
given in Yegard to prosecutions for
false evidence and if it refers to - the
first statement, then protection given
in regard to civil and criminal pro-
ceedings is to a certain extent mini-
mized. I want to be clear whether
the implication is that for every state-
ment, irrelevant or relevant, made
voluntarily or in reply to questions,
prosecutions will be made or not. I
want a reply to this question.

Shri Mahtab: That is the very point
which was discussed threadbare in the
Select Committee and we are all satis-
fied that the clause as it stands will
serve the purpose ‘and there is no im-
munity.

Mr. Deputy-Speaker: As far as I can
see. if a man is compelled to give a
certain answer, he shall not be prose-
cuted. Normally. a man is expected .0
know his own interest. He is not
bound to disclose everything. It is
open to him to keep certain things in
reserve. He is obliged to answer a
particular question in a particular way.
You ought not to utilize that answer
for prosecuting him for perjury. That
kind of immunity is given. Therefore,
the point raised by Mr. Hussain Imam
is not covered by this. There is im-
munity only in cases where he is com-
pelled to answer. If a man does not
give a proper statement, as in cost ac-
counting, he is liable.

Pandit Thakur Das Bhai®ava: I beg
to submit that this means that the pre-
vious explanation of law given by you
is contrary to what you have said sub-
sa2quently, namely. that the proviso re-
fers to the latter ‘statement’. If a per-
son is not obliged to answer a auestion,
then according to you no prosecution
of perjury is possible, whereas if the
‘statement’ refers 1o the immunity in
regard to civil and criminal  proceed-
ings. then clearly that person shall be
prosecuted even if he gnes irrelevant
evidence.

Mr. Depufy-Speaker: He is always
liable for perjury.

Shri Hussain Imam: The question at
issue is a very restricted one, and that
is, whether the wording of the clause is-
as clear as the inténtion «f Gover::.-
ment. 1 am not considering whether
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the intention of the Government is
wrong or not. What 1 say is that ihe
clause does not clearly, specifically and
unambiguously bring forward the
meaning of the Government. What I
want is that there should be a prosecw-
tion for a false statement of any kind.
no matter whether it is given relevant-
ly or irrelevantly. whereas the word-
ing is such that it can be stretched to
mean that only those statements which
are voluntarily made are the only ones
in respect of which a prosecution will
lie and where a person has to submit
a statement, he will not be liable to
prosecution. Let us take it the other
way about. It may be interpreted that
only when he makes a compulsory
statement. Le will be prosecuted; tor
voluntary statements, he will not be
prosecuted. Both these meanings can
be given to the clause. What I want is
a legal clarification of the meaning.- If
we have a wording the meaning of
which is ciear, we willi have no osbjec-
tion.

The Deputy-Minister of Commerce
and Indusiry (Shri Karmarkar): 1 am
very sorry to intervene. It is purely a
question of grammer. The intention
clearly is that whatever statement 1s
false. is liable for perjury. That is
the first point. Apart from a state-
ment being false, there may be state-
ments which may incriminate a party
or render him liable for civil or crimi-
nal proceedings. Apart from state-
ments which are in the nature of ver-
jury. no other statement will involve
the particular man makiag it either in
a civil or a criminal proceeding. That
is the general clause. There iIs a pro-~
viso attached to that clause. That pro-
viso is: .

‘Provided that the statement—

{a) is made in reply to a ques-
tion which he is required by the
Commission to answer, and

(h)..is relevant to the subject

of the inquiry.”

o
B

The protection is subject to this pru-
viso; that 1s to say, a person will not be
civilly and criminallv liable only if he
is required by the Commission to ans-
wer the question and only if it is rele-
vant to the enquiry. Suppose we :.ake
the excluded pnrtion. Under what cir-
cumstances will he be liable? There
are two answers. One is. if he is not
required by the Commission {o answer
and he replies: the other is, he volun-
teers something which is not relevant
to the inquiry. In this category, he is
civilly and criminally liable. As my
hon. and learned friend knows, if there
are two clauses in a sentence, one a
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principal clause and the other a quali~
fying clause, the qualifying clause al-
ways relates itself to the . principal
clause. In this sentence. as a whole,
the principal clause is “No statement
made by a person in the course of
giving evidence before the Commis-
sion shall subject him to any civil or
criminal proceeding”. The exception is
only the hangmg part of it. the tail
end. There is a qualifying clause, a
proviso, which says: Provided the
answer is required by the Commission
and is relevant to the inquiry. It can
never be construed in normal grammar
to gu with the exception. The provi-
sory clause will always go with the
principal clause. Every clause has to
have a verb The verb in the principal
clause 1s “shall sub)ect him to civil or
criminal proceeding”. There is no
verb in the exception. It cannot be a
clause. There is one principal clause
and there is a provisory clause which
qualifies that principa! clause. What-
ever rules of construction are applied,
it is the principal clause alone which
can be qualified. That is the grammar
of it. That point was made perfectly
clear, as you will remember, Sir, in the
Select Committee and every one of us,
very respectfully 1 may submit, includ-
ing Pandit Thakur Das Bhargava, ap-
peared to be satistied with this expla-
nation. In view of this statement, I
hope there is absolutely no doubt that
perjury shall always be punishable,
and outside perjury, a person shall not
be liable only if the Commission re-
quired him to answer. Otherwise, he
is liable. 1 cannot make the position
clearer,

Pandit Thakur Das Bhkargava: With-
out referring to what happened in the
Select Committee, 1 may say that I
raised this point in the Select Com-
mittee. Though I will accept the ex-
planation of the Deputy-Minister, I still
submit, it is ambiguous. Although it
is capable of the meaning that the hon.
Minister has given to it, .it is also sus-
ceptible to the interpretation that the
latter statement is the statemént which
is referred to in the proviso and it
would- mean that for perjury you can
convict a person if a reply is in answer
to a question and is relevant. In a
particular section in the Evidence Act,
we know that persons are required by
courts to answer questions and immun-
ity does, to a certain extent. attach to
those questions. Considered in that
light, it is ambiguous. That is what I
submit.

Mr. Deputy-Speaker: There is. no
amendment placed before the House.
Government is definitely of the opinion
that there is no ambiguity in this
matter. There is no good pursuing
this matter.
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IMx_'. Deputy-Speaker]

The question is:
“That clause 21 stand part of the
ill.” ’

The motion was adopted.
Clause 21 was added to the Bill.
Clauses 22 and ]23.';)1 1were added to the

Clause 24.—(Power to make rules.)

Amendment made: In page 7, line 9,
for “servants” substitute “other em-
ployees”.

—[Dr. M. M. Dasl

Clause 24, as amended, was added to
the Bill.

Clause 25.—~ (Power to make regula-
tions.)

Amendments made: (i) In page T,
for line 24, substitute:

“(a) the procedure and conduct of
business of the Commission;”

—[Pandit Thakur Das Bhargava]

(ii) In page 7. line 25, for “servants”
substitute “other employees”.

—([Dr. M. M. Das]

Clause 25, as amended, was added
to the Bill.

Clause 26 was added to the Bill
Clause 1 was added to the Bill.

The Title and the Enacting Formula
were added to the Bill.

- 8hri Mahtab: I beg to move:

“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed.”

Prof. S. L. Saksena (Uttar Pradesh):
I am very glad that the Bill has been
brought before the House and is now
on the verge of being passed. I only
regret one or two things about this
Bill.. One is that considerations about
labour which I stressed in the Select
“Committee and which Prof. K. T. Shah
~also stressed on the floor of the House,
hgve not been incorporated in the
Bill. I had wished that specific provi-
slons could Have been made iIn the
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Bill guaranteeing suitable treatment to
labour in the industries which seek
protection. I have reasons to suggest
that. One of the industries in the
country which is protected is the sugar
industry. For twenty years it has en-
joyed  protection. In fact, various
Tariff Boards have reviewed the posi-
tion of the industry and observed that
the conditions of labour were not good
and that they had hoped, whenever
the industry eame in for protection
that labour would get an equal share
in the fruits of protection. In 1937,
the Tariff Board said that they were
ashamed that wages of rupees four and
five per month were prevailing in the
sugar industry. Although they re-
commended a minimum wage in
1937, it was not enforced wuntil
a very long struggle. Fven now,
as hon. Members know there is
struggle. All these 20 years of
protection has brought increased
profits to the industry and not
to the labourers. Even this year by
the free sale of sugar the factories
have gained Rs. 15 crores because
suzar. controlled price of which was
only about Rs. 30 a maund, was being
sold at Rs. 53 or so per maund. In
the last struggle or strike they de-
manded a small increase in wages
which though recommended by the
Nimbkar Committee has not yet been
given. All the same the manufac-
turers have gained to the tune of
Rs. 15 crores. Therefore 1 had hoped
that in this Tariff Commission Bill i
would be stipulated that there should
be -an aobligation on the industry to
protect the interests of labour when
there is protection given to the indus-
try im which they are engaged. They
do it in the British Acts. There they
put it down that when protection s
given the labour relations laid down
by the Ministry of Labour should also
be enforced by the industry. Such a
provision should have been incorpora-
ted in this Bill also. That is one as-
pect of the Bill that I wish to criticise.

The term of office of members of the
Commission has been fixed at
vears with a renewal for another
three years. This I feel is not to the
best interests of the country because
after the first three years, they will
try for an extension of three years
and this may not be conducive to the
independence of the members, as
mentioned in the minute of dissent of
Prof. Shah. To ensure their independ-
ence. the period should have been
fixed at five years, with a renewal for
another flve years. That suggestion
should have been accepted. That. 1
am sorry to note, has not been done.

Otherwise, I am happy that the Bil
{s becoming a law and...
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Shri B. Das (Orissa): I am glad to
see you happy.

Prof. S. L. Saksena: I am happy
many times. Probably the'hon. Mem-
ber is not often present in the House.

Well, 1 hope the spirit in which the
Tariff Board have made their recom-
mendations will be put into effect and
the Tariff Commission will become
something of which the country will
be proud and that our industries may
be put on a really sound basis.

g oREm fag ;o s e
wRrem, #fvw e (Traaiff Com-
mission) fata® oF @ faqz 7 &
FHA T 9@ T 99 F aw &
a1 qig &iwwre (Commmissioner)
o gF 1 39 1 F1 ag g W
Fged fHaw & anosy o) sgaqmg

T | FW R I ggT TS

ATEE AT § 1 e | gy Wy A §
fe arored =dq wedt | AnoSa
Feeftormas sramg + WA
s &Y &7 W wEA § 1 SFA qF
a3z @ § & w REed &
FF a7 BTN GIT | ATOIen qFATd
fasmrar ot s ovs Fzedt (Comm-

erce and I .dustry) ‘R BTl

ATRHT FW OFT T & AT gwsar
giw wé‘sriﬂara-s’tmmzvm
T R @ 41 A yad W2 wE R
FyI WA A @
@ ag W AR =WE FgET g
I A FY = L IE W §wE H
wigE gt war § 1 9g faEva Ay
T € 1 AR I AEAT T AR
g oft Jgara gAE AR TR ITH |
faum Fo =nied w a8 faam S
AW E E | o & A
2 & awaf AE g W g, Ao
wEAT § N ey AR 1 W & 4
W &7 I T4 g W § av e ag

et o e odi 1 gfe wF 4t
q¥ agrar AT & 1§ F 8K
g2 uF favmr 1 Tq 91% ¥ /9 59
0 AL 1

gt ata 7% &, IIEIA AGEA,
fF ag S A7 syaqTAY § g fTav
STaT &« dar fF ol gk SR
ot 7 F31 F g TsEAr (Sugar
Industry) #i 3= 919 938 & g3
fos @@ ﬂ'{#ﬂasﬁg%uaqt-
oo ax gar | dfF4 F w@al § 5
fedly gaftafe &Y ar frdt anaamm
g A | g HFAE BT
(State) # % & i T &
Sl

=t FIAHTT WERA : 9T 4% A
& arE g FReT |

oa Ty fag 0 g A S
felt qofiefs ®1 #ER #X AR AR
3w @ g (Tax) =vmd, =
SqIETd F ATA ¥ I AT FT W A
G € 95T g+ A
g1 W W T A 95T FW & %
g S AF AT [ AETF
FX 1| UAGFE ) N F FfeT
St S sy 8 § f5 faa w0 adm-
FIOT LI G TFAT AT A @ F ArQ
78 gu & AN sHEew FFR A aTH
¥ o oq o Jd

7 W A1 §TE0r 2 § Y AW,
e foq srRars ® oo faaw
W@ 94 sqAEl 9 QU 9
FEE #41 TIW, 37 B gET A5 q
Fal & @1 9w, w ag fF oew W
@1 fRaar g JrEgd, A 7gd
F F4 feaiy R0 afgd | sFIT I
SEET K X F JW ¥ FEw
(control) & & &Fw F @
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[a;qwmfaa]
@ # wwor F fom S
g &R, SuEAw WEE, W AR
¥ ogver @y AwE S W
gaTagm i | WH WAy &
© FFA g |
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gra@ A T FE | W T
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A @, A AETFAd w1 AT
qoT 91§ 373 FT AR AW AT
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ST a1 75 9T AET 1 9" AW
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&t % am & FHEA w@H
ghai &, 9@ ¥ #T  HAR
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) g @ § @l wet A
@ @@ @ A7 gW IW §w
qE ¥ & 1 T FE-FREE!
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R o fag TR g
Tum- g, w3y & f5 fasly ey
T=H gt ft + e 7 ag feady
T R N T g AT AR
aMa § S o AY ol & @A
AR @ SR XA Fe-
FREM ATd A1 39§ 2w Y e
I g, feam ® ¥ F F9
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urwaeT  frad e A1 g AT
1 EEE FIH 4 QAT F AR
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g, w@aT ag @ TR g W aga
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9 F1 T waed §, % UF qEEam
sl SWi o§t FE Fr % |
gAY FE FgEEr A oaE A
g

ArET TET & F HII A
§ o faor W T E W FTR
* fed (Fvad Fo A 99 18 )
Iy o, @1 dma § %
AR AWM THF UEH 99 7 TIEH
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# FeT | AFS W FO-RREM
®e @ § #T Iaw 9 A Fgr AT
& fr FawT ad) freaT & 1 ZATC AR
qTgE AT FI§ (6 99 AT AgA
§ =& qra, LUER faalYy, sfEy
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Qifaar st qrgar o aF aee
g qg= 1 A zga’t e I
st = fswEdz (Departmernt)
R FTAT IR & AT W FE T
|qMT qa%%ﬁ%qgéﬁ%mﬂ?a&
fr 99 F1 ¥ g W W
fraar qgar 3, FAA a9
g g

gAY, §F Ui 6%
® 7T FA g1 TG T O
AT frad 1 FF AT IS AQ I
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QYT a@ w171 Fidqar. ST AZ
ame wew g qAr | IIF AT
qr4 937 & (1 A 39 397% 4 AW
By § v Fw YT oET W A
v geh 9, ¥ ¥ 99 F 89 99
g A & Wi A TR & e
weRd § 1 AT # @ ¥W §  FE,
 ggr @ agw, fr sg ff o
FE-FINEAT @ O] I q1 I§  qHA
g {gare  wEed g WA F
3 FHEIREA F G0 g GAN
FREIFC A | TAF AL F TEL
femg e ATER ¥ SE-IREAL
¥ Aod ¥ wEACT T & Wi -
&7 3o A1 § IHAHAT AT Cel|
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7z 4 3 ¥ §g ¥ AT WA\ F
a3 o wET A @Er FARXF AF AT
T @ w8 GRAT, AT FAT FH
qr e §, AR IAAT TEH
g1

w7 § & afas g w0
Ty gy g § I FW
§ & ard wEg 99 9 AT T
mfs gany qaaf A 7 afz @
A ag e e v A A agfi f
g&@ & & |
(ZTngiish translation of the abuve

speech)
Babn Rammarayan Singh (Bihar):
will

Sir, the Tariff Commission Bill
soon be an Act and after that three or

five commissioners will be appoin

Their duty will be to look after the
expansion of commerce and indystry
of the country. All this is very pleas-
ing to the ears. It is said in __ the
Shastras as well. “Vanijye Vasta
Lakshmi”—Lakshmi, the -Goddess of
Wealth, favours commerce and trade.
Therefore, we can have hopes. But, 1
have to see what will be the advan-
tage of appointing these commissioners.
Lakhs of people are working in the
Ministry of Commerce and Industry
and I think, crores of rupees are being

_spent on it annually. If our country

is not getting any benefit even after
spending so mueh, I fail to understand

“how these three or four persons, who

are to be appointed, can be of any
benefit to the country. This is some-
thing worth considering. The hona.
Shri Mahtab and the country as a
whole should think what type of work
this Ministry is doing. Why is the
expenditure being increassd by creat-
ing such new posts when they are not
able to increase the wealth of the
country or make any progress in the
matter of commerce and trade? The
Government and every Ministry must
always keep these things in mind.

The second noint is about giving pro-
tection to the various industries, The
Sugar_ Industry is enjoying protection
for the last twenty years as we are
told by Prof. Saksena. However, I
am glad to see that this protection has
been withdrawn. But my_  point is
why should not those industries be
started by the State itself instead of
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[Babu Ramnarayan Singh]

protection being given to any industry
or to a capitalist.

Shri Syamnpandan Sahaya (Bihar):
That way the whole problem would be
solved.

Babu Rammarayan Simgh: What is
this absurdity of imposing tax on the
whole country in order to give aid to
one or two capitalists? We repeatedly
discuss that such and such industry
should be nationalised. Well, nation-
alisation will come afterwards. but
why should the Government not take
the initiative ffi regard to those indus-
tries which cannot be nationalised or
:;hxch are not yet existent in the coun-

V.

If you want to give them protection,
give it, but I want to know why com-
plete control should not be exercised
on the industry which is given protec-
tion or why its accounts should not be
thoroughly checked or why its margin
of profit should rot. be fixed as also
the conditions of work for the labour-
ers? If that industry cannot be con-
trolled by the State why should any
protection be given to it. And. Sir,
that kind of protection is fraught with
many dangerous possibilities. It offers
a good field for corruption.

‘Now-:.a-days expansion of commerce
means import of heavy machinery
from abroad for establishing sugar,
flour or oil mills etc. Therefore. this
House, the Government and the coun-
try as a whole should carefully consi-
der whether that industry, for which
protection is sought, is really a new
industry or is it that
being constructed in place of home in-
dustries resulting in thousands of per-
sons  becoming unemployed. This
must be carefully considered. Sir,
thousands of persons were engaged In
the sugar making industry in  this
country and it is a very old industry.
These mills and factories are of recent
creation while the sugar-making in-
dus‘ry has continued since ages pass-
ed in our country and first class sugar
was produced which we used to con-
sume te our heart’s content. It is
wrong to say that no sugar used to be
produced before the establishment of
these mills.

Shri Hussain Imam: How nice was
misri {sugar erysials)! .

Babu Rammarayan Singh: We -know
1_10\v nic> misri used to b> and now it
is fiot available in the market. There-
fore, the import of heavy machinery
has benefited only a few capitalists
w}_lile the country has not gained any-
thing. Moreover, many persons have
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beén thrown out of employment. There
are many industries which have ' not
yet been established:in our country.
Those should be started here so. that
people might get employment and new
things could be made available to
them. "But it is all useless if lakhs of
persons are thrown out of employment
due to the setting-up of these mills and
factories etc. This is not at all a wise
thing.

Now-a-days, it is said that cloth is
costly and rarely available while so
many textile mills are working. Sir,
you know that our country used to
produce cloth and it was available
in abundance and was also exported.
All that cloth was produced with the
help of the Charkha and the hand-
looms. But, today, in spite of so many
textile mills, cloth is not available.
Shri Mahtab assures us that dhoties
and sareces would be available in
abundance in such and such months
but those are not available anywhere
in the market as yet. Therefore,
before giving protectisn 0 any  new
industry. the Commission or the Minis-
try will have to consider the possible
effects of that industry on our social
structure and also as to how many
persons would be thrown out of em-
ployment.

Sir, I would quote an example from
my own district. A flour mill and an
oil mill were started there. What was
the result? Many widows were c}e—
prived of their livelihood they obtain-
ed by grinding the flour, and all those
persons who were usefully engaged in
the occupation of oil-crushing were
deprived of their occupation and have
now become labourers and are hanker-
ing after jobs. Therefore, I would
submit that before starting any new
industry the country and this House
should see to it that nobody becomes
unemployed due to that industry and
that wealth is not concentrated in the
hands of a few capitalists. These
things should not be allowed to happen.’ -
I think many of us will consider those
things and my friend Shri Mahtab will
certainly consider it as he is a staunch
Congressman. I hope. he remembe_rs
how both of us had to grind four in
the Bhagalpur jail. Now, what has he
done about the cottage industries,
eperially Khadi? 1 want to hear it
from his own mouth. I want to know
what has been done or is about to be
done for the develooment of Khadi by
a patriot of his calibre.

Now, I shall not speak any more. 1
hope that the House will take into con-
sideration all that I have said so that
there might be real progress and not
in name only where many have to live
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in poverty and pestilence for the sake
of a few.

Shri Ramalingam Chettiar (Madras):
I am glad that the Bill has come to the
last stage of being pgssed and will
soon be an Act on the statute book.
The apwointment of a  permanent
Tariff Commission has been a long-
standing demand both from the pro-
ducers’ and the consumers’ stand-
points. From the producers’ standpoint
it has been said that those industries
which deserve protection did not get it
and from the consumers’ point of
view it has been said that it was only
some favoured people that got protec-
tion and their—the consumers’—interest
was not taken into consideration suffi-
ciently. Now a permanent Commis-
sion is going to be set up and it is not
only going to consider the protection
er nther help that may be required by
industries but it is also going to see
what the effect of the protection or
subsidy will be on the industry, whe-
ther the particular industry has really
developed in such a manner by taking
advantage of the protection or subsidy
that it does not form a permanent
burden on the consumers.

Much has been said in the past that
some of the industries to which pro-
tection had been given have enjoyed it
for years but at the same time they
had not developed sufficiently -to bring
down the protection given and help
the ~mmsumers by reducing the prices.
That has been the complaint for a long
time. I do hope that the provision
made in the present Bill will be given
tull effect and that the Government
will give full scope for consideration
by the Commission every year of the
jevelomments made in the bvrotected
ur subsidised industries, whether the
industries have made sufficient pro-
gress which was required of them and
if so, to what extent protection may
be removed or modified from time to
time, These are considerations which
should be constantly kept in mind by
the Government.

I would also regyest the Government
to see that at least an annual state-
ment is furnishéd to the House as re-
gards the developments made by the
several industries to which protection
has been given and what the Com-
mission thinks of the actual develop-
ments that have been made. whether
they consider that the industries. con-
cerned have achieved the progress ex-
pected of them and whether any
change in the protection or subsidv
granted to them should be made from
time to time. I do hope that this as-
pect of the matter will be borne in
mind by -the Government and this
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House will get at least an annual state-
ment regarding this matter.

With this remark I congratulate the
Government that at least at this stage:
they have brought this Bill to have a:
permanent Tariff Comimission estab-
lished.

Shri Syamnandan Sahaya: There is.
no doubt that this Bill gives effect to a
long-standing desire with regard to in-
dustrial development in this' country.
Tariff Commissions have been known
in the past and even the alien Govern-
ment used to appoint Tariff Boards to-
consider the requirements of an indi-
vidual industry. But a Tariff Com-
mission in order to serve a really use-
ful purpose could not be a.temporary
institution, appoinfed for a specific
purpose and then dissolved. If I may
submit, that procedure has been one
of the main reasons why in spite of
protection being given to industries—
and these indusiries have continued to
receive it for a large number of
vearc—they have not been able to
bring about results and achieve the
objectives which the Tariff Board, the
Government and the people hoped for
at the time when protection was grant-
ed to them.

While there can be no two opinions-
about the policy of protection to in-
dustries in a country which is from
an industrial point of view compara-
tively  ha~kward. the fact remains
that protection cannot be a-permanent
feature of industries in any country
for any great length of time. There-
fore the question should be considered
as to how it is possible for an indus-
try after receiving protection for a
certain number of years to become
self-cupnorting and thus reach a level
of efficiency and production that it
might be able successfully to compete-
in the world market without the help
of such protection. That is a question
which must be answered by those who
either ask for protection or give it, ins
order to find out why it is that in this
country, in some industries which
have received protection, there has
not teen that marked improvement as
the country or the Government expect-
ed out of them. And this, I submit. is
a question which must receive the
closest attention of the Governmnent
and the hon. Minister in charge of
Commerce and Industry. My hon.
friend must be able to find out the-
reasons why in spite of protection
being given. and for a long time. cer<
tain industries have not been able to-
make the headway which was expect-
ed of them.

Babu Ramnarayan Singh:
dustry.
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Shri Syamnandan Sahaya: Any in-
dustry. My hon. friend here was
Tight when he mentioned the sugar in-
dustry. We gave protection to the
sugar industry for twenty years and
still we find that consumers have to
pay a heavy price for protection.
“Therefore I say that we must try and
find out why it is that the results
which we desired have not been
achieved. One of the main reasons, in
my opinion, is that the Government
and the people in this country expect-
ed that mere grant of protection was
good enough for an industry to go
well. That, I submit, is an error.
Protection is one of the ways by
‘which a country can be industrialised.
Tt it is not the only way. Govern-
ment, when granting protection to a
particular industry, takes upon itself
a specizl responsibility of seeing that
the consumer who pays for the protec-
tion is not made to suffer for long. and
therefore the Government must pro-
vide other facilities, must think out
what other arrangements have to be
made in order that the industry. with-
in a seeable period. becomes self-suffi-
cient and can stand on its legs.

One of the things which Govern-
-ment has to do in the above connec-
‘tion is to keep in constant view the
import policy, although protection is
granted with a view to see that the
prices of the Indian producer may be
'such that he may be able to compete
even with foreign goods and that the
foreign goods may aot be able to sell
at a price cheaper than what the
Indian producer can sell at. Although
‘the protective duties do meet this re-
-quirement to a very large extent. it is
also a fact that sometimes certain cir-
cumstances are created by which in
spite of protection the producer in :his
country has only-to pile up his pro-
ducts till the foreign goods 1ir :he
market are sold away. I know of in-
-Qustries where even if the selling
price of the Indian manufacture is
nearly half the price of the foreign
manufacture the Indian manufacturer
is able to sell his goods only after the
British goods in the market have been
consumed, even though the price of
the British goods may be very high.

Shri A. C. Guha (West Bengal):
There may be difference of juality.

Shri Syamnandan Sahaya: I am
coming to that. There certainly are
reasons and difference in quality is
one, but that is not the only reason.

Shri A, C. Gula: As in the case of
Tycles
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Shri Syamnandan Sahaya: That is
what vou think; but there are others
who think otherwise. That is your
experience of cycles—there are other
industries; for instance, the other day
the hon. Minister mentioned the case
of the wood screw industry. Having
a little experience of one industry ard.
talking about the lot puts some con-
fusion in the mind of Parliament and
I would stgeost, in fact appeal. to hon!
Members  when discussing these
matters to give a really serious consi-
deration because this Bill which you
are passing loday is a very important
measure. a very important step in the
direction of industrialisation of this
country and therefore it would rot do
merely to lake an instance and come
to a conciusion on that. I say if the
cyele manufactnrers ar> rot doing
their job, take away their protection—
no one is asking you to continue it. But
that is no reason to damn the policy of
protection as a whole. or to condemn
protection. .

In this question of protection mere
tariff is not enough to meet the require-
ments of the situation, and one of the
things I suggested was that the ques-
tion of imports also counts for a great
lot. And if an inquiry is made, I have
no doubt in my mind that it will be
conclusively proved that sometimes
even though the qualities are as good.
even though the qualities have ‘been
certified to be good by the Indian
Stores Department and from inquiries
at different places by the Supply De-
partment of the Government of India,
even though all this has been achiev-
ed. the fact remains that the Indian
manufactured goods have not been
able to find that market which foreign
goods do. Therefore, I submit that
this tariff protection should be supple-
mented by other factors and one of
the factors is that the import policy
of the Government should be surh
that the Indian manufactured goods
may be able to find a market. Of
course. there are wavs of Aqin= i No
nne would suggest that while the coun-
try is oroduring five nav eent. of its re-
quirements, the remaining 95 per cent.
should not be imported merely in order
that this five per cent. may zell. No one
would make a suggestion like that.
But certainly the suggestion can be
made that even when the production
in this country is not according to the
requirements of the country there
should be a systemn of pooling the pro-
duce of this country with the imports
and then selling them. As it is, it a
genuine desire for an inguiry is in
the mind of the Government, and if
they really set up an inguiry to find
out what have been the chief difficul-
ties in the way of our industries and
the manufactured goods of those in-
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dustries, they will find that it has real-
ly been fereign competition. It is an
everyday affair. If you have an
0. G. L. system and if there are large
stocks in the country then the Indian
manufactured goods do not find their
proper place. I would earnestly re-
quest the hon. Minister to take the
case of the wood screw industry in
which a large number of small. fac-
tories have been started in Delbi.
This inquiry would mean no extra ex-
penditure. Do not appoint any rcom-
mittee; the Minister or his Deputy
can find out the facts for themselves
as to what has been the reason why
this industry is at present in its pre-
sent condition. Its capacity is surh
that it can meet the entire require-
ments of the country, but even so
when such a large import exists maost
of the factories are lying idle. Per-
haps the hon. Minister is aware that
needles worth about Rs. 20 crores
have been imported into this country...

Shri Karmarkar: Twenty crores
worth or twenty crore needles?

Shri Syamnandan Sahaya: Twenty
crores.

~ Shri Karmarkar: I say, no.

Shri Syamnandan Sahaya: Not all at
ance but over a period. I shall give
the figures—they are all published in
the export-import journals, and I am
quoting from that. Tweniv crores
worth needles of all sizes and types—
sewing needles. machine needies ete.
Peorhaps Government may bave better
data available to them and they will
be able to tell us the figures, but the
fact remains that if you look into the
markets at Calcutta or Bombay or
Delhi you will know the conditions of
these stocks of needles. Now my
friend there referred to cycles. Free-
wheels and chains imported into the
country under the O. G. L. today are
selling at rates lower than their im-
ported rates. .Therefore, I say that
while these things may not matter up
to a point, they do matter when you
ask the consumer to pay for protecting
and improving some industry. And
then on the other side a circumstance
is created wherein the consumer pays
but the country does not get the full
advantage. I submit therefore that
this is one of the matters which de-
serve the consideration of the Govern-
ment and I would certainly suggest to
them that it would not be prudent
merely to sit down after passing a
Tariff Commission Bill or after giving
protection and then thinking that the
industry by itself even if other cir-
curpstances be unfavourable will go
‘ahead and improve.
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Then there is another point to which
1 wanted to draw the attention of the
hon. Minister and that is that I feel
that this question of quality and
standardisation is a very important
one. After all, I need not tell the
House nor the hon. Minister that the
know-how in industry is today even
more important than the machinery.
When new industries are started or
even where industries have teen in
existence for a long time, there has
always been serious difficulty about
expert knowledge and I might suggest—
of course. this is not a matter to be in-
corporated in the legislation—that
wherever a protective duty is imposed
and protection is given to an industry.
Government should maintain an ex-
pert of that industry even though at
the cost of the industry itself. They
might charge a certain percentage for
the salary and other expenses of the
expert, but Government must maintain
an expert. Otherwise, how will you
know? You will have to depend upon
factors and opinions which are mnot
correct for the purpose and then again
it does not help the industry. If yowr
have a real expert who goes from fac-
tory to factory of that particular in-
dusiry and advises them what to do
and suggests remedies for the wrongs
that are being done, it will help you to
put the industry on a better footing in
less time and you will be able to re-
move the protective duty even earlier
if you spend a little and at the cost ot
the industry by having experts. 1 may
mention to you one case. We had
ordered certain machineries from diff-
erent countries and some of them were
to come from Hungary. As the
machineries were being manufactured
there, we also appointed an engineer
ir  order to supervise that the
machineries were according to the
specifications and according to our re-
quirements. One of the lathes which
was being manufactured was found at
the moment to be not of the proper
quality. Then a dispute arose as to
whether we should take that machi-
nery or not and ultimately the matter

‘was referred to the Government. The

Government maintained an expert
and that expert decided in favour of
my engineer and scrapped the machi-
nery so that it may not be used at 2ll
in Hungary itself or be sent to a
foreign country. This expert has not
only this duty. to see that the goods
produced are of first quality, but if
there is any dispute with regard to an
industry. that expert goes into that
also and advises as to what should te
done. Therefore, I submit that the
mere granting of protection will not be
able to bring about the results in the
matter of industrial development that
we visualise. Something more has to
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be done. One of the things that 1
suggested was that the import policy
has to be so shaped that local manu-
factures might find a market for them-
selves and secondly Government
should even at the cost of the indus-
‘try be able to retain men in this coun-
try who would render expert advice
to the industry. concerned. It is not
that it is not the duty of the mdustry
They also do that. They have engi-
‘neers appointed from foreign coun-
~tries. but an expert of that stature
‘who will have the necessary sanction
‘behind him can only be maintained
by Government and I suggest that in
-order that the protected industries
may be able to achieve results and
may be able to stand on their own legs
in a short time these two things are
most important.

Then the third thing which I was
-going to suggest was that in the
matter of the constitution of these
Tariff Commissions, it is not possible
for the Government to have a wman
-with the knowledge of a particular in-
dustry on every Tariff Commission
They will have three men or five men
and these five men may not necessari-
1y have experience about the industry
which they are going to consider. T
was therefore going to suggest that
Government should have advisory
committees attached to these Tariff
‘Commissions whenever a particular in-
dustry is under consideration. If for
instance they are considering the ques-
tion of the wood screw industry, they
must have an advisory committee
which knows something about the
wood screw industry, so that they may
make available to the Tariff Com-
mission the benefit of their experience
in that particular line. After all, con-
ditions vary from industry to indus-
iry. They have their own require-
ments. They have their own difficul-
ties. It is sometimes very easy for
friends to get up and say, “Why have
you not industrialised?” or “What is
the difficulty in Government starting
industrial concerns?” I would say at
once that it will solve a great problem
if Government start even a small
needle or pin factory and run it on a
commercial basis It is quite another
matter to run a Railway and have a
surplus and then ask for an increase
in the railway fare. That type of Gov-
ernmental business is not the one we
are contemplating. We are contem-
plating at present a business run on
commercial lines. There are the big
textile concerns. Why do not the Gov-
ernment run one or two of them, or
one or two of the sugar factorles on
their own initiative? Then they will
e able to know what it means to run
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industry and be able to make it self-
supporting. Perhaps my friends must
have obtained some experience of
having run the Sholapur Mills for
some time. The Sholapur agents may
be bad people. You turned them out.
You acted wisely, but after all, what
have you been able to achieve? The
Sholapur Mills are, I have heard,
more a training centre rather than a
textile producing centre. They are
running only one shiit. 1 suppusa. Jf
course, I speak subject to correction.
Surely, Government have very much’
better information at their command
and they will place it before the House,
But if the Government themselves
take upon some industry and see
what it means to run that industry
and how to make a little profit out of
it, then of course it will be different.
Then the position of even the others,
the non-Governmental people Who are
in that industry, will be very safe
because then Government will have
the experience of what difficulties
mean and how they are to be solved.
I submit therefore that these advisory
committees will be very helpful to
these Tariff Commissions and on the
Tariff Commission we shall have very
eminent men with experience and
knowledge of accounts, knowledge of
general ‘economic conditions. All this
is perfectly right, but a knowledge of
the difficultiés of the industry which
you are tackling is also egually neces-
sary, if not very much more, and for
that purpose you cannot have on the
Tariff Commission when an industry
comes up a man who is an expert in
or has experience of that particular
I would therefore repeat
what I have suggested, that it would
be a very useful thing if you could
attach  to these Tariff Commissions
temporary advisory committees com-
posed of people who know the diffi-
culties of that industry. These adwi.
sory committees will have no execu-
tive function. They shall only place ,
before the Tariff Commission the
views and the experience that they
have with regard to that particular in-
dustry.

Before I conclude, I must repeat
what I said at the beginning, that =a
permanent Tariff Commission meets a
very long felt want, a thing which we
have all been crying for for a long
time, and the Government are to be
congratulated on the steps they have
taken, But I will again draw the
attention of the hon. Minister—who I
know is very keen on industrialisa-
tion—to the fact that the mere grant
of protective duty is not going to bring
about the results which he and others
have in mind and after a certain period
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again some friends will rise and say,
“What have you done for twenty
years?” You have granted protec-
tion to the sugar industry and still it
cannot stand on its own legs. The
reasons are obvious. If you have ‘a
census of the working of the sugar
factories you will find how many of
them are getting cane according to
their requirements. If you do not
take a bold step in this matter and
see that the raw material is available
—if gur can sell at a higher price than
what the grower is going to get by
supplying cane to the factories. why is
he going to supply it to the factories
at all?—so, if you do not take a bold
step, things will not improve. There-
fore, this question of raw matenal.s,
‘this question of import policy, this
question of expert advice and this
.question of having an advisory com-
mittee attached to the Tariff Commis-
sion while it is considering a particu-
lar industry—all these questions in my
opinion deserve as serious a considera-
tion (if the Government sincerely are
desirous of industrialising the country)
.as anything else that the present
legisiation has laid down.

Shri Hussain Imam: ] regeet that
this Tariff Commission Bill that has
been brought forward with a fanfare
has not made any appreciable change
in the condition of things as they were
during the British regime; and has
made no marked distinction between
the old Government and the present-
day National Government. What are
the distinguishing features of the pre-
sent Bill as against the Tariff Boards
that used to function formerly? The
Tariff Boards of old were also bodies
in which membership was for a cer-
tain number of years and they func-
tioned in almost the same manner in
which this Commission is going to
function. = The greatest dissatisfaction
which I feel today is in regard . to
.clauses 4 and 5 relating to qualifica-
tions and disqualifications of members
of the Commission. Do they in any
way differ from the practice of the

. past? Hawve you brought in any new
thing which did not exist in the time
-of the British? It is the most general
kind of thing. As long as you have a
good Government you may be certain
that good people will come in. But—
‘God forbid—if a Government which is
not as mindful of the interests of the
people as the present, comes in power,
your Act will be unable to prevent the
appointment to this Commission of
people most unsuitable to the job.
‘There is no specific provision any-
where in the Bill that such and such
‘people will be gualified and-such and
such people will not be qualified. They
are all expressed in general terms.

This is exactly  what has been the
practice so far. The only right im-
provement we have made from the
past is about their ineligibility for ap-
pointment in private industrial con-
cerns. That. I admit. is an improve-
ment, because we have the past ex-
perience of almost every important
member of the Tariff Board getting an
appointment under one of the major
industries of India—from Sir Padamji
Ginwala right down to Dr. .John
Matthai. The membership of the
Tariff Board was the easiest method
of getting into the bigger industrial
concerns. I admit that the new provi-
sion has been made not to check it,
but to canalise it. Even there the
Government has taken over power
allow people to accept jobs subject to
their approval. I was attacking the
provision on the ground that you are
leaving.loop-holes for- jobbery and
other kinds of things.

1 also regrei the inability of Gov-
ernment to accept our amendment
with regard to an enquiry into the
nature of the capital which is invested
in the industry. Our demand was
that an enquiry should be held into
the composition of capital of the in-
dustries which ask for protection. We
particularised foreign capital, but
there are other instances of which you,
Sir, must be aware. Indusiries are
started by private persons. They form
a company-—which is only a public
company for name’s sake. Ninety per
cent. of the shares is held by a family
and yet it is called a public company
and those people ask you to place the
burdéh on the general consyger for
the benefit of a particular igrmily or a
group of persons. That is not prevent-
ed now. because we have avoided an
enquiry into the capital structure of
the industries concerned.

The greatest hindrance in the
development of industries in India is
the ever-changing import policy of the
Government of India. If one can say
anything that is most uncertain, it
wouid be the import policy. What is
today allowed to be imported freely,
next vear becomes the most difficult
thing to get and what is most difficult
to get today comes under the Open
General Licence next year. Any one
who has the interests of the industries
of India at heart. cannot be blind to
this fact. There are hundreds of in-
dustries which are thriving today
because of restricted imports. They
do not enjoy any protection. Our
general level of taxation of imports is
about 30 per cent., - maybe now it is
37 ver cent. This is now acting as a
protective duty to hundreds of cottage
industries. But the Government ll of
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8 sudden wakes up one day and
changes its policy. Things which were
being imported in small quantities are
allowed to come as though through a
ficodgate with the result that many of
our industries which were flourishing
without protection have now to come
to you and ask for protection. This
Jeads to additional burden on the con-
sumers.

1 will give you one instance which
I came to know only recently. .I refer
to razors—not the safety razors which
oflly the town-people and the literate
classes. a very small percentage of our
population, use—but the barber’s razor

hich is used in every village home.
guring the whole of the war period

there was practically no import of .

these razors, with the result that 2a
large number of cottage industries
started manufacturing razors. .A good
part of these persons were dxsplgch
persons. Meerut, quite near Delni, is
one of the centres of this industry and

any hon. Member who is interested in .

it could go and see it. Government
first of all allowed a small quantity of
foreign razors to come in. I am now
told that they have opened the flood-
gates and licences for import to the
fune of about Rs. one crore—without
which we were managing for the last
ten or twelve years—have been grant-
ed. This has led to the swamping of the
market by foreign razors. This Gov-
ernment, we find, is nnt even a tri-
murti: it has thirteen faces in the
shape of thirteen Ministers. One of
the Ministers—the Minister in charge
of Works. Production and Supply—
was pleased yesterday to state that we
do not need to have any rock salt,
because India has attained self-suffi-
ciency in salt, not rock salt but brine.
Those who are discriminating ccnsum-
ers are forced to pay Rs. 80 for a thing
worth Rs. three, as was pointed out by
Sardar Sochet Singh.

Here is a case where imports are
forcing people to ask for protection.
People who were not in need of protec-

- tion will now ask for protection: in-
gtead of the duty being 371 per cent.
you wi'l have to raise it Lo 50 per cent.
and make the consumer pay more
berause of your senseless policy. The
Tarifi Commiission must have a say in
the import policy of the Government.

I have no complaint against the Gov-
srnment. as long as they take action
in good faith. But their knowledge of
the commereial world is resiricted.  Of
eou;isz you cannot expect any set of
persons however well qualified they
may be to be able to tell you every-
thing about every industry, particular-
ly in a country like ours with 35
crores of people. Well, what is the
position today? We have only this
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satisfaction, that the Government has
the best of intentions but blund-
ers. But who pays the cost? Mostly
the smaller industries or the share-
holders of the big industiries. The
managing agents always get their lion’s
share and they have been further
saved by the new Bill that has been
brought forward by Government. But
the shareholder has nowhere to. go.
The general consumer who forms the
bulk -of the country has no say in the
matter. And we, the representatives
of the people, are denied the right to
sit in judgment on the actions of the
Government. Yesterday we had a
great deal of discussion on the subject
whether the reference to Parliament of
all its actions must be compulsory on
the Government or not. The Govern-
ment would not accept that position
and our hon. colleagues also gave an
easy sailing to the Government and
allowed it to do things by executive
power except in regard to increase of
customs duty. When a protective duty
is brought forward, only then the
increase in duty is to be the function
of Parliament to consider. May 1 just
point out to the hon. Minister o large
number of casrs in which papers were
1aid on.the isble of the House but for
the last two sessions—almost a year—
this House has not been given an
opportunity to discuss them? Let.-me
begin with the “Colombo Conference.
The papers in respect of this were laid
on the table of the House. but the Gov-
ernment has not been able to give time
for its discussion by the House. We
had a Sterling settlement with the Bri-
tish Government. The papers were
laid on the table of the House. but no
discussion was initiated and we could
not get time. And so on and so forth.
There are a hundreds of instances of
the things that are laid on the table of
the House and ‘never discussed. I do
not want that this House, this
sovereign House, shoyld be dependent
on the pleasure of the Government to
give it a chance or mnot, to discuss
thosz matters. [f it is a democracy
the representatives of the people have’
the inherent right of sittihg-in judg--
ment on all actions of the Government.

Here agzain we find that this Bill,
even as amended, sadly lacks that pro-
vigion. With the exception of what
was provided in the former Act. where-
by certain measures under the Tariff

ot will be placed before the House
and discussed and sanctioned. no new
provision has been made. It has not
beén made compulsory that all actions
of the Government .-—— even other than
fiscal — will have to come to this House
for discussion and sanction.

1 do not wish to prolong the discus-
sion. I will conclude now by saying
that we are at the parting of the ways.

-



1287 Benares Hindu University 25 AUGUST 1951

It the House is not vigilant and watch-
ful, slowly but surely we will be
making way for dictatorship to come
in no time,

The Minister of State for Parlia.
mentary Affairs (Shri Satya Narayan
Sinha): Sir, the question may now be
put.

Mr. Deputy-Speaker: The question is:

“That the question be now put”.
The motion was adopted.

Shri Kamath: No reply from the
Minister?

Mr. Deputy-Speaker: Nothipg fo -re-
ply. I have done equal justice to all
Members. The question is:

“That the Bill, as amended, be
passed.” :

The motion was adopted.

/BENAms HINDU UNIVERSITY
(AMENDMENT) BILL AND
ALIGARH MUSLIM UNIVERSITY
(AMENDMENT) BILL

Mr. Deputy-Speaker: The House will
now proceed with the consideration of
the Benares and Aligarh Universities
(Amendment) Bills. Before the hon.
Minister makes a motion I may make
one suggestion. I find that both these
Bills relate to fwo Universities which
are directly under the administration
of the Centre. The provisions are
more or less of the same nature, as
also the amendments that are sought
to be made. Therefore I consider that,
as on a previous occasion when too
same Select Committee was appointed
to go into two Bills of like nature, a
single Select Committee may be ap-
pointed now also. I find that bi being
done. Also, the motion may made
with regard to both and I will' allow
discussion in regard to both together.
The points are similar.,  Therefore,
there may be one discussion on both
these Bills, that is, on the motion for
their reference to Select Committee.
That will save much of the time and

,we will also avoid repetition.
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{Khwaja Inait Ullah (Bihar): Sir, I
am afraid we cannot hold a proper
discussion on the Benares Hindu Uni-
versity (Amendment) Rill. which has
been brought before the House. with—
out having the original Act before us.
{ therefore submit that when any
amending bill is moved for considera-
tion. it should be accompanied by the
original Act which is sought to be-
amended. Not doing so would mean
that we are moving an amendment in
the House but do not place before it
the bill, which is sought to be amend-
ed. Maybe the Act is lying in the
Library; but if the Act is lying in the-
Library, let the amendment also be
kept there so that all of us might read

it there. Unless and until the com-=-
plete original Act, which is proposel.
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to be amended, is circulated how can
.an amendment be made thereto?]

“Mr. Deputy-Speaker: I have heard
‘the hon. Member. The hon. Member
might kindly look into all the pages
that are there in the Bill. At the ins-
tance of the Speaker, for some time
past the relevant portions of the origi-
nal Acts which are sought to be amend-
ed are given in the Bills. Those ex-
stracts are given on page 9 as annexure
“If the hon. Memher wants to compare
-and have a comprehensive view he
-gan always look into the original Act
‘itself which is available in the Library.
As regards copies of the Bill, these
have been circulated to all han. Mem-
vbers and they are with them. I do
wot know what more the hon. Member
wants, -

Khwaja Imait Ullah: We- want to
have the original Act which is going to
.be amended by this Bill.

"Mr. Deputy-Speaker: It is an amend-
ing Bill. The relevant provisions  of
the Act which are sought to be amend-
«d are given on page 9 of the Bill as
annexure. The original sections of the
Act are there. If over and above
those sections which are sought to be
amended. the hon. Member wants to
Jook into any further sections, it is
open to him to take them from the
Library. They cannot be circulated to
all Members.
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[The Minister of Education (Maulana
Azad): I beg to move:

“That the Bill further to amend
the  Benares Hindu University Act,
1915, be referred to a Select Com-
mittee consisting of Shri Jaipal
Singh, Prof. K. T. Shah, Shri
Shankarrao Deo, Shrimati G.
Durgabai, Dr. Bakhshi Tek Chand,
Pandit Hirday Nath Kunzru,
Pandit Govind Malaviya, Dr. R.
U. Singh, Dr. Zakir Husain, Dr.
Syama Prasad Mookerjee, Syed
Mohammad Ahmad Kazmi, Syed
Nausherali, Shri Mohammad
Hifzur Rahman, Rev. J. D'Souza,
Dr. P. S. Deshmukh, Shri M. A.
Ayyangar, Shri B. Das, Shri R. K.
Sidhva, Seth Govind Das, Dr.
Mono Mohon Das, and the Mover,
with instructions to report by the
‘3rd September, 1951.”]

Shri B. Das (Orissa): May I point
out that I will be away to Calcutta
tomorro® and will not be able to take
part in the discussions of the Select
Committee?

Mr. Deputy-Speaker: The hon. Mem-
ber submits that he is unable to be
here for a week. Therefore his name
may be omitted.

Holl- 2yt g ol e
UE Yl S ey s oprye
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-2y e T R oy S ) plike gme = 8 30 1 ofif Ulpe

“‘*“I’""g),, &r‘ca.‘—! \:—-3,“5,% -2
yplahe by &2 5 Ut i U,J ¢ 5l [Maulana Azad: Good, I accept it.]
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-(i)“That the Bill further fo
amend the Benares Hindu Uni-
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[Maulana Asad: Very well. If he

versity Act, 1915, be referred to a
Select Committee ‘consisting of
Shri Jaipal Singh, Prof. K. T.
Shah, Shri Shankarrao Deo, Shri-
mati G. Durgabai, Dr. Bakhshi Tek
Chand, Pandit Hirday Nath
Kunzru, Pandit Govind Malaviya,
Dr. R. U. Singh, Dr. Zakir Husain,
Dr. Syama Prasad Mookerjee,
Syed Mohammad Ahmad -Kazmi,

Focluton 2o el mame will not be
’ Syed Nausherali, Shri Mohammad
Hifzur Rahman, Rev. J. D’Souza,
Dr. P. S. Deshmukh, Shri M. A.
Ayyangar, Shri R. K. Sidhva, Seth
Govind Das, Dr. Mono Mohon
Das, Shri Deshbandhu Gupta and
the Mover, with instructions to
report by the 3rd September 1951.”

(ii) “That the Bill further to
amend the Aligarh Muslim Uni-
versity Act, 1920, be referred to a
Select Committee consisting of
Shri Jaipal Singh, Prof. K. T.
Shah, Shri Shankarrao Deo,
Shrimati G. Durgabai, Dr. Bakh-
shi Tek Chand, Pandit Hirday

After this my next moti
with regard t im T w'ou.ld~be
Ahlig:;ghb seeki% gthfh;\g“hm University,

shou e referred to the
rcx:uttee._ While forming st‘}szli?t Sg?gcli
fn’mttee the fact has been kept in
) ;xew that there is no need for appoint-
txl;g separate Select Committees and
ng same Select Committees should con-
sider both the Bills as they are of th
Same nature and are framed almos%
on the same principle. Also I have ac-
gixzteti tg:bzttxeggestion that they should

u, . i

because the time ggn o?ltr ttg.lixsﬁposaslta&'e

short is . ¢ <
werreggg/ethethzork ls Dheavy. ~When lh\rI{:tlgvi;gunzIr)g’ R l?.?ndlstingl?m i)n;i
Committee, we sh;lelplogire“ag‘e OSe lect Zakir Husain, Dr. Syama Prasad
tunity to discuss it.] ppor- Mookerjee, Syed  Mohammad

Ahmad Kazmi, Syed Nausherali,
Shri Mohammad Hifzur Rahman,
Rev. J. D'Souza, Dr. P. S. Desh-
mukh, Shri M. A. Ayyangar,
shri R. K. Sidhva, Seth Govind
Das, Dr. Mono Mohon Das, Shri
Deshbandhu Gupta and the
Mover, with instructions to re-
port by the 3rd September 1951

=P ae o ok Uy, : .
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Mr.  Deputy-Speaker:
Minister may move that theTgeill l;g;x-.
ther to .amend  the Aligarh Muslim
glx;xvg;gy Slexlct,t 1820, be referred to
oo ¢
a formal motion. ommittee. That s
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(English translation of the abdve
speech)

Shri Hussain Imam (Bihar): I have
some objections on principle with re-
gard to these Bills and so I have
taken courage to express my views
before you.

So far as these Universities are
concerned they were free to a great
extent during the days of the British
rule, and were in a position to decide
about their own affairs ifi their own
way. They had very little connection
wifh the Government of India; in a
way the Central Government had no
authority to interfere in their internal
matters. But now the independence
of these institutions is being curtailed
by the introduction of these Bilis. All
their affairs would now come up before
you i.e., before the Government of
India; not only that but many of their
internal matters too would be decided
by the Government of India them-
selves. 1 am one of those persons
who believe that these institutions
should not be deprived of their free-
dom. I believe that these institu-
tions should enjoy more and more of
freedom now with the attalnment of
freedom by the country. In other
words, if they were independent to
some extent previously they should
be more so in future. I do not believe
in centralization. I do not believe
tnat everything should be  placed
before the Government and that
everything should run with their per-
mission.

The position at this time is that we
have other Universities of the world
before us to serve as models to us
especially those of Britain, where all
Universities are independent. They
have very little cannection 'with the
Government there. The Government
have no authority to interfere in their
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internal matters. I object, on princi-
ple, to the restrictions that have been
imposed upon us after the attainment
of Independencé. There are “many
such things in it to whichr everybody
would agree. One of the things, for
tnstance, is that the gates of 'these uni-
versities should be open to all. No-
body can have any grudge against this
provision. It is really improper that
there should be any suth university in
_a secular State where persons of other
. religions and communities can have no
‘accesss Similarly there are many
other things with which I am in com-
plete agreement. But so far as .the
quetsion of Government interference is
concerned, I have many objections to
it. Sir, you would excuse me if I say
that the Central Government is a vast
organisation in itself. In particular it
is believed that wherever there is any
reference to the President it means
that the matter would go into such
hands which would have enough
powers to deal with it. There is noth-
ing like “the Governor-General in his
discretion” now existing in our Consti-
tution. Now call it the President or
the Central Government, they are one
and the same thing. The President
and the Central Government are one
and the same thing. There is no diff-
erence between the two.

The powers that would be delegated
to the President would be used in this
manner. Tt;ley would be used through
our hoh. Minister of Education. 1
think nobady is unaware of the very
heavy work that remains lying with
the hon. Minister of Education.

Yak. dil o khaile arzu dil ba kih
mudda’a nitham?

Tan hama .dagh dagh shud pamba
kuje kuja niham?

(My poor lone hea.rt is besieged by
hordes of desires; which of them shall
I pursue? All my body is full of sores;
to which of them shall I apply a dress-

2

Under these circumstances, it |is
very difficult to expect that he would
‘be in a position to give his personal
attention to each and everything that
comes before him. As a matter of fact,
all the things would first go to an
Assistant and after that they would
reach Maulana Saheb through the
Superintendent, the Assistant Secre-
tary, the Deputy Secretary and the
Secretary. It would be a bulky file
before it would reach Maulana Saheb

Benares Hindu University 25 AUGUST 1951
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and after that he wpuld have no other

alternative but to.............. .
I3
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Maulana Azad: Would have no other
alternative but to accept it. >

Shri Hussain Imam: I do not mean
that, but what I weas submitting was
that you would not have syfficient time
to read the whole file. As a matter of
fact I have full confidence in you. But
at the same time I realize how busy
you are. What I have submitted is
that the time has now come when we
should decide whether these institu-
tions should be kept independent or de-
pendent. You know there are several
universities in * the country. Among
them all the provincial universities are
under the Provincial Governments. We
have only three universities under our
control and -they are Delhi, Aligarh
and Benares. Apart from these three
universities all other universities are
under the Provincial Governments.
There are five universifjes in Uttar
Pradesh viz., these two and the three
that are under the Uttar Pradesh Gov-
ernment. Anything that is to be done
with regard to the other three univer-
sities is done by the Provincial Gov-
ernment.

The question is that we should look
to the distinguishing features of these
two universities. They were free ins-
titutions and this was their distin-
guishing feature. But what is their
position today? Would it be proper
for the Government, which is establish-
ed after the attainment of freedom and
which itself is the champion of free-
dom. to deprive these institutions of
their independence? [ have not to re-
fer to any particular institution
because this Bill is to go to the Select
Committee first. I am only submitting
this much that, if possible, the powers
should be left in the hands of these
very institutions. Tedav, Sir, the posi-
tion is that even our rights in regard
to local sa2lf-governmeént,have been cur-
tailed to a great extent; that is to say,
the very first stepping stones to in-
dependence are being smashed. Now
there are on!— these three glimmering
lights left w»iz. Aligarh, Benares and
Delhi. If they too are.deprived of
their independence, darkness* would
prevail all around. So I most earnest-
ly appeal to the members of the Select
Committee to see how far it is possible
to keep these” institutions alcof from
political influences. I believe that poli-
tics is a mecessary evil, but I am not
very fond of .it. I believe it is at
times neeessary and so we have to en-
graft it. From this view point it is
good if there is least political interfer-
ence. These are plages with an acade-
mic atmosphere. The atmosphere
there should be purely academic and
cultural. Permitting politics an access
into them would prove harmful. When
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[Shri Hussain Imam]

you delegate these powers to the Gov-
ernment you are thereby letting in
politics. You open the gates, rather
you open the flood gates, so that the
work may go on with the help of poli-
tics alone. To some extent the same
heated controversy is going on in
Bihar as well. There the question of
residential and non-residential univer-
sities has arisen. Both: the Benares
and the Aligarh Universities are
residential universities. The students
who passed from these universities, did
not confine their activities to  studies
alone. They used to take interest in
its affairs also through out their life
and used to comsider it as their Alma
Mater in the real sense of the word.
When there are registered graduates
and teachers who are able, active, edu-
cated and reliable, why should the
Government®interfere in their working.
For children, Sir, it is necessary to
have guardians. But. for God’s sake,
let the people of India begin to think
—it is high time they started thinking
—that they have attained majority and
are no longer minors. If even univer-
sities will have no confidence in them-
selves—a feeling of self-reliance—what
institution is there which  will have
this _privilege? We are told that our
electorate is ignorant, uneducated, and
not familiar with the complexities of
politics and as such its powers may be
curtailed. But what better institutions
can you have than the universities
whose every member would be free
from all these disabilities?

Well, at the same time, I may sub-
mit that I have heard that cliques
have been formed in some of the uni-
versities. It would be wrong to close
our eyes to reality when we are going
to decide matters- affecting the coun-
try. But the remedy does not lie in
curtailing their “powers as you are
doing. The real remedy lies in in-
creasing the number of graduates. This
means that power should remain in the
hands of those persons who are not
personally  benefited by internal
matters. and who have no _personal
advantage from these  universities.
Their opinions would be impartial and
they would certainly suggest measures
which would prove helpful to the pro-
gress of the institution. So far as
cliques are concerned I fully agree
with you that they  should be put an
end to. But they cannot be put to an
end by nominating Government nomi-
nées but by increasing the nun:xber of
the graduates. It is good to increase
their number instead of | appointing
guardians for so called minors. Suffi-
cient time has passed and we want the
Central Government to allow us to_en-
joy at least as much liberty as the Bri-
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—

tishers allowed us. How sad it is that
you are snatching away ~even the
limited liberty that the Britishers had
glven us.

Shri M. P. Mishra (Bihar): Then
send in an application to Mr. Attlee.

Shri Hussain Imam: If you want that
you should read the speech of Acharya
Kripalani wherein he has stated that if
you do not allow the country to use
constitutional methods that would
mean ‘revolution’. I do not want to
give an answer on my own behalf. The
Ex-president of the Congress has al-
ready replied to you.

Sir, I was submitting that it would
be a tragedy to curb even the limited
powers that the Britishers gave to
us. While I agree with several provi-
sions of the Bill, I hope the Select
Committee would reconsider those fun-
damental principles on which I do not
agree with them.
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Shri Hussain Imam: There is more
luppr.ession of self-governing institu-
tions‘in the Provinces.
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Shri Hussain Imam: There is more
curtailment of liberty now.
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(English translation of the above

speech)

Shri T. Husain (Bihar): Sir, I have
carefully listened to the speech of my
able friend Shri Hussain Imam and
now rise to oppose it.........

Shri Hussain Imam: That has been

: yqur old habit.

Shri T. Husain: ....and to support
the motion that this amending Bill
be sent tq the Select Committee. In
my opinion, the major portion of the
speech of my able friend has no rele-
vance. whatsoever, to this particular
Bill, this amending Bill. The only
point which he has emphasised is that
when the Indians have attained their
independence, why  should they
snatch the liberty of those autonom-
ous bodies which were allowed to en-
joy their independence by the
Britishers. This is the, basic principle
on which he has argued. Sir, in this
connection, I have to submit that
there is a vast difference between
these two cases. We Indlans attained
that freedom after fighting a foreign
power, After getting our freedom we
established our own State; in other
words the Government that we estab-
lished was of the people. In this way
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theére is a vast difference between the
Government that'we have at this time-
,and the Government that functioned-
‘at that time.

‘Babu Rammnarayan Singh
Bui .where is that difference?

Shri T. Husain: If our able and res-
pected friend Babu Ramanarayan
Singh does not understand the differ-
ence in his old age, I do not know
how to makeé him understand. I beg
to subniit that we have become free
now. But he does not understand
this freedom. I have also heard his
speeches in the House in which he

- expressed his opinion .that the Gov-
ernment was inefficient. I do not
think there is anything wrong with
the Government; it is rather the

. sense of discretion of my respected

' friend that has gone wrong.

Shri Hussain Imam: There is more
suppression of self-governing institu-
tions in the provinces.

Shri T. Husain: In my opinion it
would be wrong to think so. We
have taken over the administration
of a certain state because the Govern-
ment there did not run smoothly. Ours
is the Central Government. It is
their duty to run it smoothly. So we
took over the administration of Punjab.

(Bihar):

Shri Hussain Imam: > There is more
curtailment of liberty now.

Shri T. Husain; There is a vast diff-
erence. If we at all curtail the liberty
of the people after the attainment of
independence it is not in the manner
in which the Britishers used to do,
They did not belong to this country
but were aliens or foreigners. On the
other hand, all of us here are one. If

. you look into this Bill you will not find
even g single word in it to the effect
that we are curtailing the liberty of
the Benares Hindu University or the
Aligarh Muslim University. The ni-
versity Commission had made certain
recommendations and  this Bill has
been prepared in conformity with
those recommendations. There are
two specific provisions in it. One is
that if a student would not like to take
religious teachings*he would mnot be
compelled to receive it. As agalnst
this if we send a student to a school,

5 your university, whether it may be
Hindu or Muslim, compels him to re-
ceive his educatian in a particular reli-
gion.  We do not want that he should
be given any religious education
against his wishes. If he be
given any religious education it may

. be im| to him at his home. The
first which is most important is
that if the parents of a child wish  to
give any religious education to him,

Aligarh Muslim University
(Amendment) Bill

they can have this facility from the
university, but no compulsion would
be allowed in this connection.

The second thing which should not
be there is this. For instance, take the
case of the Aligarh Muslim University.
It has laid down that there would be
no Hindu or non-Muslim on the final
body of the University court viz.. the
Syndicate. notwithstanding the number
of the Hindu students and teachers
there. Similar is the case with the
Benares Hindu University.  There is
not a single non-Hindu or a Muslim on
its court. The condition of the
teachrers and the students is almost
the same as it is in the Aligarh Mus-
lim University. I had to state only
these two things. Nor is there any
occasion for a long speech. Let this.
Bill go to the Select Committee, and
after it comes back to the House Mr.
Hussain Imam can have aslebate on it;
iti vgould be unfair to say fnuch before

at.

Sbri Hussain Imam: The necessity of

'speaking at this stage was this that

our viewpoint might remain before the:
Select Committee.

Shri T. Husain: The Select Com--

. mittee will return this Bill’ after caré-

ful consideration. As it is being re-
ferred to the Select Committee I have
no intention to speak any more. With
these words Sir, I finish my speech.

Shrimati Jayashri (Bombay): I con-
gratulate the Government on bringing
forward these two Bills. By their
Visva Bharati Bill the Government
honoured the memory of the great poet
Rabindranath Tagore. Similarly by
these two Bills we are paying our tri-
bute to the memory of two great per-
sons. By the Benares Hindu Univer-
sity (Amendment) Bill we pay our
tribute to the sacred memory of Pandit
Malaviya: He was a great exponent of
our Indian culture and we hope that by
giving stability to this University we
will be able to maintain Indian sams-
kriti. Similarly by passing the Aligarh
Muslim University (Amendment) Bill
we will be able to give permanent basis
to Muslim culture and pay our
homage to the memory of Sir Sayed
Ahmed.

I would like to draw the attention of
the hon. Minister to one point and that
1s the practice of allowing students to
appear at the examinations in these
universities as private students. This
will help women who are not generally:
able ‘to attend colleges and other insti-
tutions regularly. This practice will
give an opportunity to women to conti-
nue their studies ag well as their
household work. This provision is:

the Bom| University—the

there In
Nathubhai University or the Karve
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[Shrimati Jayashri]

University as is it called—and I think
such a provision should be there in the
Statute of these two Universities also.
T take this opportunity to point this out
to the hon. Minister so that women
may be helped to continue their educa-
tion.
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Aligarh Muslim University
(Amendment) Bill
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Aligarh Muslim University
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(English translation of the above
speech)

8hri 8. N. Das (Bihar): Sir, the main
purpose of the two Bills just moved in
the Parliament is to change the provi-
sions that sustain the existence of com-
munal sentiments and communal edu-
cation in both these Universities. I am
sure the Government have taken a
right step by bringing these Bills, With
that, however, I want to add that it
would have been in fhe fitness of
things if all the suggestions made by
the University Commission in the con-
text of the changed circumstances in
the country were incorporated in these

which  should then have
been presented to us. 1 also
think .that the Government has
not given full consideration

to the problem by taking stock of the
public opinion which is expressed
through news-papers from time to
time. Or, even if they have given some
thought, they have not attempted to in-
corporate all the recommendations of
the University Commission in the body
of these Bills. So far as the objects of
these Bills go, they only indicate that
the Government do not wish to proceed
in this connection at the present junc-
ture. The first thing that I want to
submit to the House is that in the pre-
sent circumstances in the country
there is no need of institutions whose
names do not justify their work. As
is apparent from these Bills, no discri-
mination would now be made on
grounds of caste, creed or religion in
the matter of administration and edu-
cation in the two Universities. Pre-
viously, that was not so. Then such
discrimination existed there; -but the
Bills before us show that no discrimi-
nation would be observed in these Uni-
versities now. They also Tay down
that religious instruction would not be
made obligatory on the students of
these Universities. It would be given
only to those who wish to receive it.
Under these circumstances, I see ho

" inclined towards other

(Amendment) Bill and
Aligarh Muslim University
(Amendment) Bill

1322

point in retaining the names of these
institutions as the Hindu University
and the Muslim . University. 1f the
plea is put forth that Hindus collected
funds for tke establishing of the Hindw'
University and Muslims for that of the
Muslim University and so these names
should remain, I would say that now
it is only past history, of a time when
the Britishers ruled the country ‘and
the system of education was such that
the Indian culture hardly found a
place there and under the influence of
the English education the people got
religions, At
such a time, our leaders would have
felt the necessity of such institutions.
in order to keep alive the religious
faith and sentiment. I have great
esteem for Mahamana Malaviyaii and
for the founder of the Muslim Univer-
sity, Sir Syed Ahmad Khan. But now,
in the year 1951, there is no need im:
India of institutions whose names are
allied with the words Hindu and Mus-
lim. Therefore, I would plead with
the Government and the members of
the Select Committee that there is no
justification for continuance of fhese
titles. Where is the use of retaining a.
thing that has lost its worti? By re-
fraining from having such names we:
shall also be keeping out of delusion
the world at large as well as the
students receiving education there.
When persons belonging to any creed,
caste or religion can get education in:

. the Hindu University what is the pur-

pose in giving it a communal name?
The question will pose itself before
students of free India who will receive
education there as to why the institu-
tion was given the name of Hindw
University when persons of all {faiths.
received education there. And if a
student were to ask his Professor or
the Vice-Chantellor why the title-
Hindu existed when all could receive:
education there, they would not be
able to give any answer. Similarly, it
a student of the Aligarh University,
who is not under any illusion and who-
has a clear mind, were to put that
question to his Professor, I think the
Professor or the Vice-Chancellor would
not be able to give a satisfactory reply-
to that question. It would indeed be a.
sorry circumstance if our students are
allowed to be influenced by something
which is not required in India any
more. So the first point I wanted to-
make is that the names of these Uni-
versities should be changed. Their-
names should either be after their
founders or they should simply be the-
Aligarh and the Banaras University.
The coming generation of the country-
would thus remain under no illusion.
In educational institutions there is no-
place for communal sentiments that are

/

¢
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born of names. Religious education
has its proper place in private homes
and families. In India
always been the obseruance of religious
principles. But it is not proper to fll
their minds with such feelings in edu-
_ cational institutions for it is Ukely to
create narrowness in their viewpoint.
We must set matters in such a way
that such feelings may not be imported
into the minds of the students of our
country.

It has been prescribed that if the
Hindu students of the Hindu Univer-
sity wish to receive religious instruc-
tion in the Hindu religion and the
Muslim students of the Muslim Univer-
sity in Muslim religion, arrangements
would be made for giving such educa-
tion. For that I would ask if these
things are going to be done according
to the wishes of the students, then, if
the students of other religions study-
ing at the Banaras University or at
any other University, want to be given
instruction in their respective religions,
why should not the Government see to
it that the University makes arrange-
ments for the same when it gets a
grant from the Government?. 1 think,
gherefor.e. that the subject of giving
instruction in religion is 8 matter the
import of which many of us do not
realize. Religion has been a thing
sublime in India as also in other
countries. High principles are found
in all religions. There is no religion
in the world that does not have high
ideals. In spite of that, however, we
find in- the history of India, and in the
history of the world, what massacres
lgxgre ta}ken »placedixt; the name of reli-

n. am proud to say there ha -
ed no such thing in the name of pf:ﬁ-
gion in India till after independence
when mtel? slaughtere%g their fellow-
men in the name of religion. It is also
difficult to know the purpose of reli-
gious education. Go to a Pundit and
he would say one thing; go to a
Maulvi, he would say something else;
go to the leaders of the country and
they would tell you a third thing.
Why should we, then, land ourselves
in this muddle? Not children, but boys
of ripe minds, boys whose minds have
matured in receiving edacation in
schools, come to the Universities.
'I:hey have no need of religious instruc-
tion. Or, if arrangements must be
made for religious education in the
Universities, then the instruction
should be given in the history of reli-
gion, in the history of religious insti-
tutions, in the comparative study of
religious philosophy.» What s the
necessity of malking arrangements for
religious instruction? Religious educa-
tion is imparted in the home, in the
society and at other places. With

there has-

Aligarh Muslim Universitys
(Amendment) Bill

whatever little knowledge I have of the:
Universities, I can say that it is a delu--
sion to think that the students coming
out of the Hindu University have any
more grasp of the Hindu religion or-
that the students coming out of the-
Muslim University have any more-
understanding of the Muslim religion.
So in enacting a law for the Universi-
ties we must keep in mind that no»
such thing is incorporated therein.
There should instead be the inclusion.
of instruction in the comparative study
of the principles of various religions,.
in the comparative study of religious
history in all the Universities. There-
may be a difference of degree. The-
Hindu University would probably
maintain a special library containing
literature on  Hindu religion, and. |
would probably make special arrange-
ments for that kind of study. In the
same way, the Muslim University"
would probably make arrangements for*
the study of the principles of Muslim.
religion. But to distinguish them by
name and to recognize them as mainly -
giving instruction in Hindu or Muslim:
religion is not proper. Therefore my
second point is that the provision for
religious education should better be-
removed, and the education in the
Aligath and Banaras Universities.
should be on the lines of other Univer--
sities.

Our able friend Shri Huss#iin Iroam:
said that the Government -“wanted to-
interfere with the rights of*d" Univer-
sity, that it was not becoming for the-
Government, after we have achieved
independence, to make arrangements.
by which they usurp the rights of some
institutions. In- principle, I think that-
the Government should exercise no.
power over educational institutions..
The Government runs on a _tradition;.
it has a particular way. In India the-
matter of education has never been
under ‘Government control since olden
times. The reformers and the well-
wishers of the country set up their
own institutions and established Guru--
kulas and the Acharyas of these Guru--
kuls carried on the work under Kula--
patis (chancellors). No doubt, grants:
were received from the Government
but it had no administrative hold over-
them. If that is possible now, I would.
welcome it. But the functions of Gov-
ernment are on the increase these
days. Formerly. the work of the Gov--
ernment was to wage wars and protect
the people. The Government of today
interferes in matters of food and drink
and other small affairs. TInder these
eircumstances, we should not expect
them to bear all the expenditure with-
out exercising any control. In the
social set-up of today it is not possible-
to exclude educational institutions.
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from exercise of Governmental control.
So the money spent from Government
treasury warrants that Government
should extend proper control over
‘them. It is possible that a Govern-
‘ment may not use its power to exer-
-cise control in a right manner. But
‘this is an evil from which there is no
escape. Therefore, Government con-
-trol is necessary th the present times.
Just now my friend said that the in-
dependence we had in this matter
under the British rule is being finished
mnow. I also lived in their time. If
‘they did not use direct control, they
-exercised indirect influence. So a com-
parison is not proper.-

There is still to be found a differ-
,ence in the method of appointment of
the Heads of various Universities. In
some the Vice-Chancellors are elected;
in others they are nominated. I think
‘that all the suggestions made by the
University Commission with regard to
improving their condition should also
%?l 1i.nclm:led in the provisions of the

With these words I would again re-
«quest the hon. Minister to remove the
names Hindu and Muslim and change
the present form of religious instruc-
tion into instruction in religious his-
tory and relidious principles and make
arrangements for their introduction in
all the Universities. Giving an institu-
‘tion a name on some religious basis in
4he year 1951 not only indicates the
mnarrow-mindedness of that institution
but also of the country.

In the end, I would say that in the
modern era there is no need of the
provision made in Clauses 4 and 5 of
the amending Bills relating to the
Banaras and Aligarh Universitles, res-
pectively. which runs that “the Uni-
wversity shall be open to persons of
either sex......... ”. There is no point
in putting the word ‘sex’ when our
Constitution has made it clear that ne
discrimination will be made on the
grounds of sex. When it is there al-
ready in our Constitution. there is no
need to provide for it here. So I plead
for the exclusion of these words. Their
presence may go to indicate that in
‘the past there was no place for womer
in thesc institutions and therefore that
lacuna is being removed now, while the
fact is that no such difference was
observed previously.

With these words
Bills.

The Minister of State for Parliamen-
tary Affairs (Shri Satya Narayan
Sinha): Sir, the question be now put

1 support the

(Amendment) Bill and b
Aligarh Muslim University
(Amendment) Bill

Babu Ramnarayan Singh: I had to
say something......

Mr. Deputy-Speaker: I will put the
motion to the House.

The question is:

“That the question be now put.”
The motion was adopted.

$ dake lyee Uyt ol Ulye

Select) ¢S kel & Y &
- alafa b @ yae (Committee
sar 5 AT @y S PSS eale

S b 8 af emig ol S po
3 s Sam dadpe 8 B (o] K Lo
. . »

Sl gt e 4 e M
aPa ¢t P p Ve e
- able Uy gl 2an g 2=
Iyt (ytad 022 S BF Bz (S RaaS
3 3 ol b S dalae & Kale alye
- B
[Maulana Azad: Sir, my object was
that as the Bill was being referred to
the Select Committee, we could have
an opportunity for a full scale discus-
sion on the Bill after we had received
the report of the Select Committee
and that it should not be debated
twice; So I have not discussed it. I
think I should not take part in the
debate even now. We shall have an
opportunity to discuss this matter in

all its aspects after we receive the
Select Committee Report.]

s waw: IICIT TG, T
arada faar A qar wag FM F
TF BT q7 GATA AT FEC FEAT § )
fuens ag § f& N frow %@
& fafea § 98 Tad WS O
¥ fr fadve #aY wwar ww A
ardg aF ww % gk | afed
foiid w7t =1 qux g fzar W
a1 it arhre ¥ w2S ¥ g8 qrda
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Shri Kamath: Sir, I would like to
make a small suggestion to the hon.
Minister of Education. I think the
issues involved in it are not so simple
as to enable the Select Committee to
submit its report by the 3rd Septem-
ber. It is therefore requested that the
time to report be extended from 3rd
to 10th September. The second thing
that T would like to know from you is
whether the term of the present session
of Parliament is also being extended.
I have heard that it is being extended
even beyond the fifteenth. that a
fact'.’] Would you please throw light
on it.

Mr. Deputy-Speaker: As regards the
first point that the time may not be
enough......

St - 2 ‘_‘ig gt ol;f Uy
-Mw”).bj!-)‘g; o X

[Maulana Axad: It is sufficient.
Nothing more than a week’s time is re-
quired.]

<
Mr. Deputy-Speaker: That is the
view of the hon. Minister. If, however,
it takes more time we can always have
the time extended—but if possible the
Select Committee will report within
that time.

As regards the other point, that is,
whether the sitting will go beyond the
15th or not, of course, the hon. the
Leader of the House will make a state-
ment about it as soon as possible, if
there is still a doubt in the minds of
hon. Members.

The question is:

“That the Bill further to amend
the Banaras Hindu University Act,
1915, be referred to a Select Com-
mittee consisting of Shri Jaipal
8ingh, Prof. K. T. Shah, Shri Shan-
karrao Deo, Shrimati G. Durga-
bai, Dr. Bakhshi Tek Chand,

(Amendment) Bill and 1328
Aligarh Muslim University
(Amendment) Bill

Pandit Hirday Nath Kunzru,
Pandit Govind WMalaviva, Dr. R.
U. Singh, Dr. Zakir Husain, Dr.
Syama Prasad Mookerjee, Syed
Mohammad Ahmad Kazmi, Syed
Nausherali, Shri Mohammad Hif-
zur Rahman, Rev. J. D'Souza, Dr.
P. S. Deshmukh. Shri M. A.
Ayyanger, Shri R. K. Sidhva. Seth
Govind Das. Dr. Mono Mohon
Das, Shri Deshbandhu Gupta and
the Mover, with instructions to-
report by the ~3rd September
1951.”

The motion was adopted.

. Mr. Deputy-Speaker: The gquestion
is:

“That the Bill further to amend
the Aligarh Muslim University
Act. 1920, be referred to a Select
Committee consisting of Shri Jai-
pal Singh, Prof. K. T. Shah, Shri
Shankarrao Deo, Shrimati G.
Durgabai. Dr. Bakhshi Tek Chand,
Pandit Hirday Nath Kunzru, Pan-
dit Govind Malaviya, Dr. R. U.
Singh. Dr. Zakir Husain, Dr.
Syama Prasad Mookerjee, Syed
Mohammad Ahmad Kazmi, Syed
Nausherali, Shri Mohammad Hif-
zur Rahman, Rev. J. D'Souza, Dr.
P. S. Deshmukh, Shri M. A. Ayyan--
gar, Shri R. K. Sidhva, Seth
Govind Das, Dr. Mono Mohon Das,
Shri Deshbandhu Gupta and the:
Mover, with instructions to report:
by the 3rd September 1951.”

The motion was adopted.

Mr. Deputy-Speaker: Under the rules;
the Deputy-Speaker, if he is a member
of the Select Committee, has to be the
chairman. So, the Deputy-Speaker
will be the chairman of both these
Committees.

GOVERNMENT OF PART C STATES
BILL—contd.

Mr. Deputy-Speaker: The House wilk
now take up further consideration of
the Government of Part C States Bill
The consideration stage is over and
we shall now take up clause 2.

Shri Kamath (Madhya Pradesh):
May I submit, before the House pro-
ceeds further, that the amendments
that have been tabled by the Mover
himself, the hon. Minister of States,
are of such complex and varied cha-
racter that I feel that the whole
matter deserves to be discussed
afresh. The spate of amendments
that have come from him as well as
the amendments tabled by hon. Mem--
bers reveal that Government has
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changed their original plan beyond
‘recognition.

Mr. Deputy-Speaker: I can easily
‘understand the difficulty of hon. Mem-
‘bers. There are a number of amend-
ments which have been tabled by the
“hon. Minister. Possibly most of them
-are agreed amendments and have been
‘tabled in consultation with many Mem-
‘bers. _Still there can be difference of
-opinion. Though I called clause 2 for
consideration, I have no objection, if it
is the wish of the House, to the hon.
Minister referring to the salient
features of the amendments in general.
‘So far as Members are concerned, ins-
‘tead of once again starting a general
‘discussion on the whole matter they
‘may confine themselves to discussion
-clause by clause and take into consi-
deration what the hon. Minister in
-general says, so that all the amend-
ments may be taken as a whole in
trying to find out how far each indivi-
dual clause can’'be considered. Suffi-
cient time and sufficient opportunity
will be given to hon” Members on each
individual clause to discuss the points
raised by the hon. Minister—they need
not start another general discussion.
“Therefore, for the purpose of con-
venience, and to understand the Bill
and the modifications that the Govern-
ment itself proposes to introduce, I
shall call upon the hon. Minister to
make, if he is willing. general observa-
tions regarding the nature-of amend-
ments to clause 2.

Pandit Thakur Das Bhargava (Pun-
jab): I would respectfully submit one
point for your consideration. The
changes proposed are of such a drastic
nature that I ean almost say that the
whole Bill is changed. In regard to
certain States where there are no
Legislative Assemblies, new Assem-
‘blies are to be set up. As regards the
powers of the Chief Commissioners in
those States, and as regards Delhi it-
self. the changes are so many and so
drastic. Therefore, I would respect-
fully ask that when clause 2 is taken
up and the hon. Minister makes the
statement suggested by. you, at that
time a general discussion = for some
time may be allowed so that all Mem-
bers may understand the changes. You
may fix the period—I do not want to
prolong this Bill—but something
general may be said about the whole
scheme of the Bill which has been so
changed now. As a matter of fact. if
all the amendments are taken into
consideration it is a new Bill al-
{ogether. 1 therefore submit that it is
a fit case in which some time should
be allowed for general dxscussxon
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Shri Sivan Pillay (Travancore-
Cochin): There are two sets of amend-
ments for clauses 1 to 10. It is so con-
fusing and we do mnot know which
amendments the hon. Minister is going
to press.

Pandit Kuenzru (Uttar Pradesh): I
agree with my hon. friend Pandit
Thakur Das Bhargava in suggesting
that the changes are of such an im-
portant character as virtually to place
a new Bill before us. It is desirable
therefore that the hon. Minister in
a few general
observations in order to make clear
not merely the scope ‘of the amend-
ments but the policy of the Govern-
ment and their future intentions with
regard to the development of the
States that are affected by the Bill. It
is further necessary that we should be
told .clearly what is the reason for
making the far-reaching changes em-
bodied in the official amendments. In
addition to this, it is very necessary
that although the consideration stage
of the Bill is over we should be allow-
ed to offer general observations in re-
gard to the scheme of what I may call
the new Bill that the hon. Minister has
placed before us.

Mr. Deputy-Speaker:
this. When last time this Bill was
taken into consideration, I found a
number of hon. Members rising in their
seats and saying that the provisions
were defective and that they had to be
extended to various other States and
so on. Some conferences were held
and also informal meetings, and I
believe that as a result of those con-
ferences and informal discussions the
final draft now placed before us has
been evolved by Government. Once
again to say “What is the object of all
this?” looks strange to me. It is in
pursuance of the desire of the House
that the other States must be brought
into line with Part A and Part B
States as far as possible and must be
given as much representaticn as pos-
sible and it is in order to meet that de-
sire and that demand on the part of
Members of this House that this has
been brought in. I do not think it is
right for me to allow a general discus-
sion with respect to clause 2 and there
is no provision to do so. But in order
to make hon. Members understand the
general scope of the amendments, 1
would ask the hon. Minister to make a
few general observations with regard
to the amendments that he proposes to
introduce. But so far as general dis-
cussion is concerned, I shall confine it
to clause 2 only and the amendments
thereon. Not that the other amend-
ments will not be discussed, but dis-
cussion will be allowed freely on the

I can only say
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other clauses when each one of them
taken up.

Shri Deshbandhu Gupta (Delhi):
Before the hon. Minister makes a
statement or general observations, I
want to make a submission. You will
find that in_this Bill. which as Pandit
Kunzru said is a new Bill, some
<changes have been made with a view to
enlarging the scope of responsible
Government for certain States whereas
there has been a retrograde step taken
in respect of the State of Delhi.

The Minister of Home Affairs (Shri

Jagopalachari): I think we must de-
ide whether to have a discussion on

e subject or not. Under cover of

aking an observation. he is dealing
with clause 26.

Shri Deshbandhu Gupta: I am only
irying to draw a distinction between
Delhi and other States and seek your
indulgence.

The Minister of States, Transport
and Railways (Shri Gopalaswami): Do
I understand that speeches are aliow-

ed now on the different clauses of the
Bill? -

Shri Deshbandhu Gupta: I am not
making any speech. I am making a
point for the consideration of Mr. De-
puty-Speaker. I do not want to hold
over this Bill or delay its passage.
That has been my view from the
beginning. but I only want to make it
clear tbat since the scope of discussion
on a particular clause is limited, there-
fore, in the case of a Bill like this,
where a drastic change has been made,
Yyou should very kindly allow full scope
for discussion when clause 26 comes
up, so that the various points of view
may be brought forward. That is one
point. The second-point is that my
hon. friend has given notice of amend-
ments which really do not relate to or
fit in with the Statement - of Objects
and Reasons.

Shri Sidhva (Madhya Pradesh): But
the Statement of Objecis and Reasons
is not part of the Bill.

Shri Deshbandhu Gupta: But the
objects are so well defined here that 1t
will be a contradiction of the State-
ment of Objects and Reasons if some
amendment is now made !o be in ac-
cordance with what my hon. friend
wants now. This may also be borne in
mind and the Statement may be suit-
ably amended if necessary.

Mr. Deputy-Speaker: Not necessary.
Shri Dwivedi (Vindhya Pradesh):
You were pleased to state that Part C
States should be given representation
as far as possible. May I know what
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you mean by ‘as far as possible’? Is
the }'imitation constitutional or other-
wise?

Mr. Deputy-Speaker: The hon. Mem-
ber need not take me to be an expert
on what has been done in this matter.
I only stated generally that in order to
meet the demand of several Members
a number of changes have been made.
They may be satisfied or may not be
satisfied. They will have ample oppor-
tunity to represent their point of view
when each clause is taken up.

Shri T. N. Singh (Uttar Pradesh): In
your observation a little while ago,
you said that the general consensus of
the House was for the amendment of
this Bill in a particular direction. Seo
far as I remember, no such general
sense was expressed in the House this
way or that way. Certain Members of
Part C States had some private talks
with the Minister concerned and the
House itself was not involved. So, on
this point I would like to have some
clarification from the hon. Minister,

Mr. Deputy-Speaker: The House i
concerned. Of course, it is open to any
hon. Member who is opposed to grant
of any concessions to Part C States to
get up and quarrel with the other
Members.

Clause 2 relates’ to definition. In
view of the desire expressed, I shall,
if the House so desires, pass over
clause 2 and call clause 3, where there
will be a large scope for discussion.

Shri Gopalaswami: It may conduce
to-convenience of discussion and consi-
deration of the amendments if you,
Sir, would call clauses 2 to 10. My
first amendment relates to clauses 2 to
10, and to clause 1 also, but as clause
1 is.usually taken up at the end of the
debate., we may leave it out, and vou
may call clauses 2 to 10.

Mr. Deputy-Speaker: I have no
objection. In view of the general de-
sire of the House to have an oppor-
tunity to discuss all the relevant and
important matters, I shall pass over
the rule and call clauses 2 to 10
together. With respect to the amend-
ments, when they come in, I shall put
the amendments with respect to each
clause separately.

12 Noon

Clauses 1 to 10
Shri Gopalaswami: I beg to move:

For clauses 2 to 10, substitute:

“l. Short title and commence-
ment.—(1).........

(2) This section and sections 2, 3
. 15, 22, 46A, 46B and 47
Lirst, Second, Third and
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Fifth Schedules shall come into
force ai cnce, and the remaining
provisions of this Act shall come
into force on such date or dates as
the Central Government may by
notification in the Official Gazette
appoint, and for this purpose the
Central Government may appoint
different dates for different provi-
sions of this Act and for different
States:

Provided that the provisions of
sections 3, 11, 13, 14, 15 and 22
shall not come into force in any
of the States of Kutch, Manipur
and Tripura until such date or
dates as the Central Government
may by notification in the Official
Gazette appoint in this behalf.

2. Interpretation—(1) In this
Act, unless the context otherwise
requires—

(a) ‘article’ means an article of

~ the Constitution;

(b) ‘Assembly  Constituency’
means a constituency provided by
order made under sub-section (2)
of section 11 for ‘the purpose of
elections to the Legislative Assem-
bly of a State;

(c) ‘Delhi’ except where it occurs
in the expression ‘State of Delhi’
means such area in the State of
Delhi as the Central Government
may by notification in the Official
Gazette specity;

(d) ‘Election Commission’ means
the Election Commission appointed
by the President under article 324;

(e) ‘Judicial Commissioner’ in-
cludes an Additional Judicial Com-
missioner;

() ‘New Delhi’ means such area
in the State of Delhi as the Cen-
tral Government may by notifica-
tion in the Official Gazette specify;

(g) ‘State’ means any State
specifled in Part C of the First
Schedule to the Constitution other
than Bilaspur.

(2) For the purposes of this Act,
the castes specified in the First
Schedule shall be the Scheduled
Castes in relation to the Part C
State under which they are so
specified, and the tribes specified
.in the Second Schedule shall be
the Scheduled Tribes in relation to
the Part C State under which they
are so specified,
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(3) Any reference in this Act to
the Chief Commissioner shall, in
relation to a State for the time
being administered by the Presi-
dent through a Lieutenant-Gover-
nor, be construed as a reference to-
the Lieutenant-Governor.

(4) Any reference in this Act to
laws made by Parliament shall be
‘construed as including a reference
to Ordinances made by the Presi-
dent under article 123.

PART II
LEGISLATIVE ASSEMBLIES

3. Constitution of Legislative
Assemblies and their composi~
tion.~—(1) There shall be a Legisla-
tive Assembly for each State.

{2) The allocation of seats in the
Legislative  Assemblies of the
States of Ajmer, Bhopal, Coorg,
Delhi, Himachal Pradesh and
Vindhya Pradesh shall be as shown
in the Third Schedule.

(3) In the Legislative Assembly
of each State specified in the first
column of the Third Schedule
there shall be the number of seats
specified in the second column
opposite fo that State which shall
be filled by direct election, and of
those seats—

(a) the number specified in the
third column shall be the number
of seats reserved for the Scheduled
Castes, and

(b) the number, if any, specifled
in the fourth column shall be the
number of seats reserved for the
Scheduled Tribes.

(4) The composition of the
Legislative Assembly of any State -
which is not specified in the first
column of the Third Schedule shalt
be such as the President may by
g{dteer specify in relation to that

ate.

(5) As from the date on which
the Legislative Assembly of
Coorg is. after having been duly
constituted under the provisions of
this Part, summoned to meet for
its first session, the Coorg Legisla-
tive Council shall cease to fune-
tion and shall be deemed to be dis
solved.”

[PanpiT THARUR Das BHARGAVA in the

Chair]
Shri Sarwate (Madhya Bharat): Sir,

I rise to a point of order. This Bilk
comes within the purview of article 11%



1335 Government of
of the Constitution and 'as such 1e~
quires the previous recommendation

of the President for its introduction.

I may in this conmection also refer
to clause 44 of the Bill, sub-clause (1)
of which says:

“As from the 1st day of April.
1952, all revenues received by the
Government of India in a State in
relation to any matter enumerated
in the State List. all revenues re-
ceived by the Chief Commissioner
and all grants made from the
Consolidated Fund of India to the
State shall form one Consolidated
Fund to be entitled ‘the Consolida-
ted Fund of the State’.”

Sub-clause (1) (c¢) and (f) of article
110 of the Constitution says that a Bill
shall be deemed to be a Money Bill if
it contains only provisions dealing
with all or any of the following
matters:

““(c)_the custody of the Consoll-
dated Fund or the Contingency
Fund. of India, the payment of
moneys into or the withdrawal of
moneys from any such Fund;

* *

(f) the receipt of money on ac-
count of the Consolidated Fund of
India or the public account of
India or the custody or issue of
such money or the audit of the ac-
counts of the Union or of a State;”

This relates to audit, and the article
is this:

“For the purposes of this Chap-
ter, a Bill shall be deemed to be a
Money Bill if it contains only pro-
visions dealing with all or any of
the following matters......

It deals with audit matters. And
article 117(1) lays down:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) of article 110 shall
not be introduced or moved except
on the recommendation of the
President......

Shri Sidhva: How is it a Money
Bil?

Shri Sarwate: It does not require to
be a Money Bill. Article 117 (1) says
if it is a Bill which makes provision
for any of the matters specified in
article 110(1), it shall not be intro-
duced or moved except on the recom-

mendation of the President.

Shri Gopalaswami: May I rise to a
point of order on the hon. Member’s

point of order? May I suggest that
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this point of order might be taken upr
when we come to that particular
clause? I do not think that we should
take it up as a point of order in con--
nection with the Bill as a whole.

Shri B. Das (Orissa): If any point of
order arises, my friend Mr. Sarwate
should have got up when the Bill was
introduced. The House has already-
given its consent for the introduction-
of the Part C States Bill. So the ques--
tion of the President’s consent does not
arise.

Pandit M. B. Bhargava (Ajmer):
There was a reference to this in the
President’s address.

Shri Lakshmanan (Travancore-
Cochin): Article 110 only says:

“For the purposes of this Chap-
ter, a Bill shall be deemed to be a-
Money Bill if it contains only pro-
visions dealing with all or any of
the following matters, ete.”

This Bill contains provisions other
than those enumerated under heads (a)
to (f) of article 110(1). Therefore-
this article has no relevancy here.

Shri Gopalaswami: I have a com-
plete answer to that, but I thought we-
might save time if we took it up when .
that clause comes.

Mr. Chairman: - As pointed out just
now, the objection should not have -
been taken at this stage. We have al-
ready passed the consideration motion
of the Bill.

Secondly. even if a Bill is introduced’
and is being considered, the only point.
is that it cannot be passed unless the
President’s consent has been given—
according to article 117(3). So the-
objection is premature now.

Apart from other objections or the
replies which the hon. Minister may-
have, these two things appear to me-
to be quite apparent and I do not 3ee
any point why we should stay the Bill:

. on account of this objection of the hon.

Member.

Shri T. N. Singh: With respect to-
your ruling I want to know whether it
is not open to a Member, once the
general discussion has taken place. it
in ‘the second stage there is anything-
found to be out of order, to raise a
point of order.

Mr. Chairman: This is again asking:
me to give a ruling on a hypothetical
point. I have already stated that the
Bill cannot be passed but can
be considered clause by clause: so that .
I do not propose to give a ruling om
such Hypothetical questions.
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Shri Sarwate: Tf you will permit me,

.1 do ot say that it eomes under the

. Purview of artidle 117(3). I say that

. it comes under the purview of article
417(1) which says:

“A Bill or amendment making
provision for any of the matters
specified in sub-clauses (a) to (f)
of clause (1) 6f article 110 shall
not be introduced or moved except
on the recommendation of the
President ete. ete”

This Bill makes provision
-matter which is dealt with in sub-
--clause (f). Therefore, I am saying
‘that this is not permissible to  be
brought in without the previous per-
" mission of the President. I am not

bringing it under article 117(3). I
am bringing it under article 117(1).

for a

Pandit M. B. Bhargava: May I know
- ‘whether after the ruling which has
-already been given by you it is open to
. 'the hon. Member to guestion it?

Mr. Chairman: He wants to raise his
-objection on another paint. But with
-respect to that point I do not think
there is any necessity to go back to the
‘point again.

Shri Gopalaswami: As I said, the
-amendment to be substituted is for
clauses 2 to 10. I think I will stop
with moving only the new clauses 1 to
3. I wish to inform the House that the

~clauses referred to in these amend-
ments.....

Mr. Chairman: But clause 1 has been
postponed for consideration at the pro-
9er stage.

Shri Gopalaswami: That is why I did
not move sub-clause (1) of clause 1 of
my amendment. I have moved only
from sub-clause (2) of clause 1.

Mr, Chairman: As a matter of fact
the hon. Minister has moved sub-
clause (2) of clause I. What the De-
puty-Speaker gave the House to under-

-stand was that only clauses 2 to 10 will

“be taken up first. So my submission 1s
that so far as the first clavce is .con-

- cerned, it stands postponed and will be
taken up at the proper time when
usually the first clause is taken up, that
is at the end.

opalaswami: When the De-
aker referred to clauses 2 to
10 he s referring to the clauses as
‘numbered ip the original Bill. I am
-s‘a’hsﬁ;hrting only about three clauses
“in place:of clauses 2 to 10,

g

". Mr, Chairman: Is it the idea that
=3ub-clause (2) will be an independent
-clause?
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Shri Gopalaswami: No. It is only a
question of taking it up in point of
time. The usua! practice in the House
is to take a clause like clause 1 at the
end of the discussion. That is why 1
left it out so that it may be taken up
after the debate is over. I have moved
only from sub-clause (2).

Mr. Chairman: In the original Bill
clause 1 1s a very small one and ‘the
subject-matter of that clause is just
like that of the amended clause 1(1).
The subject-matter of sub-clause (2) is
not included in the original Bill. Now,
tho clauses are taken up in the House
according to the original Bill. Since
the Deputy-Speaker was pleased to say
that clauses 2 to 10 will be considered,
I understand that all the amendments
to clause 1. as well as clause 1 itself,
will come at the énd. That is the posi-
tion. Or. if the hon. Minister wants
clause 1 to be taken up, it can be done
now. After all we can depart from the
practice and take up clause 1 itself.
There will be no difficulty.

Shri Gopalaswami: The only reason
why I wanted to move sub-clause (2)
of clause 1 of my amehdment was that
it gives the House an opportunity of
considering the scope of the Bill.

Mr. Chairman: That is correct—it
gives the House as well as the Govern-
ment an opportunity. But at the same
time I am sorry to note that the De-
puty-Speaker, when he put it to the
House, specifically stated that clause 1
will be postponed and clauses 2 to 10
will be taken up. But now if the hon.
Minister wants that clause 1 may be
taken up first, the Chair has no objec-
tion.

The Minister of State for Transport
and Railways (Shri Santhanam): The
original clause 1 becomes the amended
clause 1(1).

Shri Gopalaswami: There are two
alternatives about which you may give
a ruling. The first is that we take up
clause 1 as it is in the origina]l Bill,
along with clauses 2 to 10. That is
one alternative. The other alternative
is that I remove sub-clause (1) of
clause 1 from my amendment now and
renumber these amendments in such a
way that-sub-clause (2) of clause 1 of
my amendment will become clause 2
of my amendment.

Mr. Chairman: As a matter of fact,
there is no substantial difference. I
leave it to the hon. Minister to accept
any course which he pleases. I would
be guided by the advice of the hon.
Minister and if he thinks it would
serve his purpose to begin with clause
2, I'have no objection. If he wishes to
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take the first clause also, I have no
wobjection,

‘Shri Gopalaswami: My own amend-
ment is worded as follows: “For

Mr. Chairmam: Then let us take up
~clauses 1 to 10.

Shri Gopalaswami: There
wchange in sub-clause (1) at all.

Shri A. C. Guba (West Bengal): If
“the hon. Minister moves the amend-
‘ments in List No. 4, then what would
happen to the amendments that have
been given notice of as amendments
‘to his amendments in List No. 1?

Mr. Chairman: The procedure has
-always been that the amendments are .
moved to clauses in the Bill. We have
taken up clauses 1 to 10 and all the
amendments which relate to clause 1
‘will be taken up including this amend-
ment and if any other amendments are
to be moved to these amendments,
they will also be taken up.

Shri A. C. Guha: My idea is that
certain amendments have been given
notice of in List No. 1 and certain
-other hon. Members have given. notice
-of amendments according to this lst.
If the hon. Minister now changes the
<order and moves the amendments in
list No. 4. then the order of amend-
ments given notice of by private
N(Iiembers will also require to be chang-
ed.

is no

Mr. Chairman: We all know that all
the original amendments are contained
in List No. 1 and subsequently in List
No. 4 there are amendments. Some
hon. Members have given amendments
to List No. 1. The hon. Members will
not be deprived of their rights to move
amendments which substantially,
change the subject matter of amend-
ment No. 95 but the Chair cannot ju
compel the hon. Minister to move h
amendments in List No. 1.
choice. Since the other
were given under the impression that
List No. 1 stands, the Chair will ailow
all the hon. Members to give fresh
notice or to amend their amendments
in such a way that they will become
amendments to the new amendments
in List No. 4. We take it that clauses
1 to 10 are befure the House.

Shri Gopalaswami: I will read out
sub-clause (1) of clause 1 of my
amendment, which I have not read:

“l. Short title and commence-
:ment.—(1) This Act may be called
the Government of Part C States
Act, 1951.”

“The rest 1 have read out
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My hon. friend, Mr. Guha refer-
red to Lists 1 and 4. Lists 1 and 4 are
both lists for which I am responsible
and in List 4 we have amended some of
the amendments which were given
notice of in List 1. We have also
given notice of one or two new amend-
ments. Both the lists have to be read
together in order to see what 1 shall
move. I shall only move the amend-
ments as in List 1; where they are
modified or added by List No. 4, I
shall only move the amendments as so
modified or added to. In order to
assist hon. Members to follow these
amendments better, I have given ins-
tructions that a list of the amendments
as they will be moved by me, that is
to say List No. 1 as modified by List
No. 4 be prepared. A list of those
amendments will be made out and will
prpbably be in hon. Member’s hands
by this evening or tomorrow morning.
Having moved this first amendment of
mine, I desire to say a few words on
matters which come within the pur-
view of some of the sub-clauses
clauses that I have put into
amendment. In a sense, I think this
particular amendment raises practi-
cally all the issues that will arise in
connection with the changes made in
the Bill except perhaps with regard to
the “Council of Ministers”. .

Hon. Members will recall the some-
what chequered history of this Bill
Before the original Bill was framed, I
had very extensive consultations with
Members of Parliament interested in
the Part C States and evolved a Bil
which at that time, I thought, com-
manded general assent from them.
That Bill was introduced and subse-
quently a motion was made for taking
it into consideration. A good_deal of
criticism was directed against the
provisions of the Bill. But none ot
them went to the root of the whole

thing.

The motion for taking into considera-
tion was passed by the House without
any dissent. Subsequently, I called
the Members interested in the States
for the purpose of examining with
their assistance the amendments which
several of them had given notice of to
the provisions of that Bill. We made
some progress at the first meeting, but
at the second meeting the whole
atmosphere changed and thgre; was a
unanimous expression of opinion that
some very drastic changes must be
made in the Bill before = it could be
made acceptable to the House. As a
result of that. I came to Parliament
and told Parliament what exactly had
happened. In the circumstances what
was said at the informal meeting had
to be considered in detail by the Gov-
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ernment before they could reach con-
clusions as to how the Bill was to be
changed. Now that consideration has
been given and a further meeting with
hon. Members interested in these
things was held and the changes pro-
posed were discussed and there was a
general measure of agreement with the
changes that were proposed and the
amendments were drafted in accord-
ance with those changes. After these
changes were embodied in these
amendments as a result of the discus-
sion that we had with Members inter-
ested, the whole Government consider-
ed this matter and the amendments as
given notice of represent the decision
of the Government as a whole. After
those notices were given, I again held
a meeting of Members of Parliament
who felt interested in this Bill. We
‘had discussions about the actual draft-
ed amendments and as a result of that
discussion, we made certain minor
changes in the provisions embodied in
the amendments themselves. That ex-
plains why after giving notice of ihe
list of amendments in List No. 1, I
had to give a fresh notice of certain
amendments in those amendments
which were not only partly for the
purpose of carrying out the results
of that later discussion but partly also
for improving the language etc., of the
amendments  themselves. That ex-
plains these two lists of amendments.

Certain hon. Members have taken
the view that the amendments practi-
cally change the whole face of the BillL
I must take exception to that state-
ment. The main principles of the ori-
ginal Bill were that out of the ten
Part C states in the Schedule to the
Constitution, one State Bilaspur was
to be left out altogether because of its
tiny character; of the other nine
States, all of them were to get a set-up
with a Council of Advisers which was
to be associated with the Chief Com-
missioner; in the case of Vindhya
Pradesh and Himachal Pradesh, this
set-up of a Council of Advisers was
only to be of a temporary character
until Legislatures and Councils of
Ministers came to be established in
those States; with regard to the other
seven States, this Council of Advisers
was to be of a less temporary charact-
er and they would continue until Par-
liament decided otherwise by a fresh
enactment. These were the principles
of the original Bill. So far as Legisla-
tures and Councils of Ministers in the
two, States of Himachal Pradesh and
Vindhya Pradesh are concerned, they
were fashioned on the lines applying
to Part A States; but there were cer-
tain restrictions placed wupon the

ers of those legislatures. ‘Those
restrictions were detailed in the provi-
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sions of the Bill. What has happened.
on account of the new_changes? The-
principle is maintained that we are-
dividing the Part C States into those-
which must have a Legislative Assem-
bly and a Council of Ministers, and
those where only a Council of Advisers
without legislatures should be attempt-
ed. Only we have increased the num--
ber of Part C States which would get
legislatures and Councils of Ministers
and reduced the number of States.
which are to have only Councils of
Advisers without Legislatures. If we
look at sub-clause (2) of clause 1 of
my amendment, it will be found that
with regard to the six States of Ajmer,
Bhopal, Coorg, Delhi, Himachal Pra-
desh and Vindhya Pradesh, there will
be a set-up consisting of a Legislature-
and a Council of Ministers. Those
provisions as regards Legislatures and
Councils of Ministers could be extend-
ed to the other three States whenever
Government considered it appropriate
to extend those provisions to those
States, that is to say. to the three-
States of Cutch, Manipur and Tripura.
Till such Legislatures and Councils of
Ministers could be established in these
States, we have made provisions in the-
Bill for giving them a Council of
Advisers to be associated with the
Chiet Commissioner in the administra-
tion of the State concerned, so that that
principle is #lso maintained. We are
also maintaining in every State where
a Council of Ministers is contemplated
that there should be a Legislature to
which the Council of Ministers should
be responsifle. The only thing we
have done, as I said, is we have in-
creased the number of -these States
from two to six.

There are, however, some other pro-
visions in which some changes have
been made. You will find, for instance,
in the case of these amendments, that
it really means the omission of what.
was Part II of the original Bill, which
related to detailed provisions for. the-
setting up of Councils of Advisers Iin
the majority of the States as was then
contemplated. Hon. Members might
ask why this omission has been made,
At the time when the original Bill was
introduced, we thought that there was
an interval of time between them and
the completion of the General Elec-
tions during the whole of which it was-
considered not quite desirable that
those particular States should be left
without some democratisation at least
of the executive machinery. We have -
now reached a stage when the General
Elections are almost upon us. To pick
out men now and associate them as
Councils of Advisers with the Chlef "
Commissioner would put the Govern- -
ment in considerable embarrassment .



1343 Government of

-and these Advisers cannot really func-
tion with effect and in a manner which
"would not excite criticism of people
"who might think that a particular Gov-
‘ernment in power had picked a few
men from amongst non-officials for the
purpose of putting them into power on
the eve and for the purpose of the
General Elections. Also it is not worth
creating a machinery of this sort for
#the very brief period that now exists
"between now and the combletion of the
¢General Electioms. The General Elec-
;tions also will be so held that the
‘Legislatures of these States will come
into existence immediately after they
are over, and when they come into
-existence they will have a Council of
.Ministers in each of those States.

"There is another provision with re-
gard to the Legislatures in the old Bill
which provided for some nominated
members in those Legislatures. That
"has been done away with. The consti-
tuencies for the Legislatures will be
delimited on the same lines as the
constituencies in -the Part A and Part
‘B States.

One criticism that was very strongly
urged at the time of the previous
debate was that the provision which
«conferred on the Chief Commissioner
the right to preside over the Legislative
Assemblies in the first instance, was
-unnecessary and was undesirable. We
‘have accepted the force of this criti-
«cism and we have now provided that

- «each Legislature should have a Speaker
-and a Deputy-Speaker elected on the
-same lines as in Part A and Part B
States.

The legislative functions of the
Legislatures have been widened, They
‘will now cover. generally speaking, all
‘subjects included in the State Lists
;and the concurrent lists. Only in the
«case of Delhi these new amendments
provide for the exclusion of, I believe,
three or four items, in the State List
from the cognisance of the State Legis-
lature. That step Government have
taken for reasons which the House is
fully aware of. Delhi occupies a very
peculiar position. It is the capital city
of a large federation and it is, as in
-almost all federal countries. necessary
that in the area over which the Federal
Government has to function daily,
practically in all detail, that Govern-
ment should have unfettered power.
power which is not contested by an-
other and subordinate Legislature. It
‘is possible hon. Members may say, that

so long as the Federal Centre has the -

power also to make laws in respect of
the State subjects. these new provi-
sions in the Bill are unnecessary and
-this exclusion need not have been con-
‘templated. The answer to that is, that
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it is important that this competition
between the State Legislature and the
Federal Legislature should be avoided
in order to avoid friction in the exer-
cise of legislative power in_ regard to
subjects which from an all-India point
of view, have to be considered as most
important. It is possible that we can
control the State Legislature even with-
out such exclusion but once the State
Legislature has the power to legislate
in regard to these matters, it would be

"a source of perpetual friction as to how

much of the field the State Legislature
should occupy and how much should
be entered upon by the Central Legis-
lature. Also I think the State will
stand to gain by handing over these
important subjects to Parliament ex-
clusively, because Delhi cannot live at
all and much less can it live in ac-
cordance with the standards which we
should maintain with respeet to a
metropolis of a large country like ours,
if it is to depend upon the small
mercies and the smaller resources of a
State Legislature. It is advisable
therefore that, if we are to maintain
the capital as it should be. the respon-
sibility for maintaining it according to
proper standards must be in the hands
of the Centre. That is the reasom
which has persuaded Government to
take the step: not merely is it a ques-
tion of the constitutional powers and
functions of municipal corporations
being excluded in this way in regard
to this city but the all important ques-
tion of the maintenance of law and
order has to be in the hands of the
Central Government. Up to this day
friction between the Centre and the
State has not happened, because Delhi
has been under the direct charge of
the Centre all these years as a Central-
ly-administered area. I am sure that
this particular issue will be debated at
length, somewhat hotly perhaps, and I
have no doubt that my hon. colleague
will have more to say on the subject
when the debate takes place.

With regard to the Council of Minis-
ters this Bill makes a new departure
from the usual principles of what you
might call responsible Government. It
provides for a procedure which would
resolve differences between the Chief
Commissioner and his Council of
Ministers. Hon. Members will re-
member that pure, undiluted responsi-
ble Government would require the
Chief Commissioner to act as a mere
constitutional figurehead and he will
have to accept everything that his
Council of Ministers may advise him
to do or not to do. So far as these
Part C States are concerned. so long
as they remain a separate category of
States in our Constitution and so long
as the ultimate responsibility for good
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administration in these areas is vested
in the President acting through either
a Chief Commissioner or a Lieutenant-
Governor. the Chief Commissioner or
Lieutenant Governor has to take a
somewhat more active part than the
Governor of a Part A State or the
Rajpramukh of a Part B State is ex-
pected to do. That is why this com-
promise has been arrived at. On the
one hand we have to retain the res-
ponsibility of the Chief Commissioner
and his advisers to the Centre, on the
other hand we have to enforce the
collective responsibility of the Council
of Ministers to the Legislature which
is to be established, and between the
two, we have arrived at this compro-
mise. namely that whenever an irrecon-
cilable difference of opinion has arisen
between the Chief Commissioner and
his Council, he should refer the ques-
tion to the Centre and whatever deci-
sion the Central Government may give
will be final. In cases of emergency, if
urgent, immediate action is necessary,
the Chief Commissioner may  direct
some action to be taken pending the
decision of the Central Government.
That is one provision which is an im-
portant one and which we have put
into this Bill.

There is another rider to that parti-
cular proposition, a rider which relates
to New Delhi. The rider is that on
every matter on which any orders are
issued by the Council of Ministers in
regard to New Delhi the concurrence
of the Chief Commissioner would be
necessary. Of course, the Chief Com-
missioner can remit anything the
Council of Ministers may have decided,
to them for reconsideration, and if,
unfortunately, it becomes necessary for
him even affer such reconsideration to
differ from the decisions of his Council
of Ministers he will no doubt obtain
the orders of the Central Government.
At meetings of the Council of Minis-
ters the Chief Commissioner will pre-
side if he is present; if he is not pre-
sent the Chief Minister may preside.

There is a provision in the Bill for
action to be taken whenever it‘is found
that the administration of the State
could not be carried on in accordance
with the provisions of this Bill. It is
more or less on the same lines as the
similar provision in regard to Part A
and Part B States. There is, of course,
another provision which corresponds to
artiée 371 in regard to Part B States,
that is to say that the Centre may
exeréise control and may give particu-
Ia¥ directions to the Government of a
Part C State whenever such direction
is considered necessary.
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Those are the main things. If the-
House looks at the amendment itself,
the House will note that sub-clause (2)
of clause 1 deals with the States to-
which the provisions of the Bill as re-
gards Legislatures and Councils of
Ministers will be applied and those
three other States to which only the-
provisions relating to the Council of
Advisers will be applied.

Then, as regards definitions in clause -
2, I have nothing to say except draw
attention to item (c) sub-clause (1)
which defines Delhi, New Delhi and.
the State of Delhi, Delhi will be-
practically Old Delhi. New Delhi will
be not only the New Delhi as we
know it, but as it may be expanded, if
it becomes necessary, by inclusion of"
some of the Notified Areas in its neigh-
bourhood. The State of Delhi includes :
both these cities and the three hundred .
villages round about.

Shri Deshbandu Gupta: Expanded .
and also reduced if necessary? :

Shri Gopalaswami: May be reduced. .
Discretion is given to the Central Gov--
ernment. Naturally, when we are-
developing a city of this description,
there may be both reductions and ex- -
pansions in area and the discretion fs.
full so far as the Central Government .
is concerned. If there is a reduction, .
the jurisdiction of the Delhi State-
Legislature becomes more than what 1t.
might otherwise be.

. Shri Deshbandhu Gupta: Reductton:
in the size of New Delhi may mean-
accession to Old Delhi.

Shri Gopalaswami: There may be ex-
pansion of Old Dethi. or there may pe :
a leaving out of certain areas from:
both New Delhi and Old Delhi. That.
also might happen.

There is one thing about which I-
think I ought to make a clear state- .
ment and that is this. I believe some -
hon. Members are somewhat perturbed’
over our having included small States .
like Ajmer, Coorg and BY%opal amongst .
the States which will have Legislatures
and Councils of Ministers. Now. I
want to make it perfectly clear - that
this does not mean that Government
have gone back upon their previous
statements_ in this regard. ‘namely,
that practically in respect of all these
States which I have mentioned Gov-
ernment must consider very seriously
the question of their being merged in
neighbouring States. The fact that
Bhopal gets a Legislature and a Coun-
cil of Ministers now as a result of this
Bill does not mean that we have ruled
out the consideration of the question of ;
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.merging Bhopal, say, in Madhya Bha-

rat. Nor would it mean that we have

ruled out the consideration of the ques-

gon of Ajmer being merged in Rajas-
an. :

Shri Sidhva: What is the difficulty in

merging nowy

Shri Gopalaswami: The difficuity as
regards Bhopal I have explained more
than once. There are two reasons. One
is that for a period of five years we
could not effect any such change with-
out the consent of the Nawab of
Bhopal.

Shri Sidhva: You said you will per-
suade him.

Shri Gopalaswami: I have been try-
ing to persuade him. Persuasion re-
quires the assent of the other party too.
That attempt at persuasion will go on.
The other reason is that I am by no
means satisfied today that opinion is
unamimous in Bhopal for merger. I
think my hon. colleague will tell you
that in respect of Ajmer the position is
more or less the same. We cannot say
with any definiteness that everybody
there, or even the great majority of the
people do want this merger. I i
the hon. Member who represents Ajmer
here does not want merger today,
whatever may have been his opinion
some time back.

Shri Sidhva: 1 understood that he
was in favour of merger.

Shri Gopalaswami: That is why I say
~—whatever may have been his opinion
previously he does not want it today.

There are other people along with
him. A small deputation headed -by
him met me the other day and said
that they did not want merger. I made
it perfectly clear to them that Govern-
ment by this Bill are not ruling out
merger in any sense

Similar is the case with regard to
Coorg. Perhaps. there might be strong-
er reason for retaining Coorg as it is
than there may be in the case of
Ajmer. But that is a matter which
the people of the State themselves
have fo decide and I am afraid they
are more or less equally divided on the
question at the present moment. So
long as they remain separate States,
Government’s idea is that they should
have the benefits of this kind of set-up.

With regard to the three States of
Tripura. Manipur and Kutch. we have
put in a clause which enables us to
give them Councils of Advisers. Hon.
Members. know why Government are
not prepared to give them Legislatures
and Councils of Ministers just yet.
They are on the border; they are of
great strategic importance.
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Shri &ﬁnath: The hon. Minister has::
unconsciously moved a little to the:-
left, and become inaudible.

Shri Gopalaswami: They are places-
of strategic importance. Their develop---
ment is very much in arrears and the-
assistance of the Centre is needed for™
bringing them up to a standard when .
we could consider setting up of Legis-
latures and Councils of Ministers there.
Political conditions there are not
favourable to success of these institu- -
tions, if we start them at once.

Cluase 1 I have already explained;
clause 2 consi§i¥nerely of definitions.
Clause 3 pregides for Legislative -
Assemblies for each State. You will
find that this is a sort of general provi- -
sion which might apply to every State.
But this particular clause will not
apply to those three border States for -
which there is a proviso in clause 1.
In the case of these three States.
whenever it is decided to extend this
provision to them, the composition of
the Legislative Assembly would be-
determined by the President by order.
The last sub-clause refers to ‘the ex-
tinction of the present Coorg Legisla- -
tive Council as soon as the new Legis-
lature comes into being.

1 pmM.

Shri Dholakia (Kutch): Political’
conditions in Kutch are as good as, or-
better than, in any of the States. Why~
is it excluded, may I Enow?

Shri Gopalaswami: That may be, I
have mentioned other reasons why"
Kutch could not have this at the pre-
sent moment. It is a border State, it
is of strategic importance. and its -
development is very much in arrears.
The Centre is pouring money into -

.Kutch for the purpose of developing it.

Shri Deshbandhu Gupta: With re-
gard to Bhopal, as the main difficulty -
is the consent of the Nawab, may I~
understand if the consent is received
even before the elections are held the
merger would be effected?

Shri Gopalaswami: It is difficult to-
say. A good number of administrative -
factors will have to be considered
before we accept a change from what
we are providing in this Bil. during
the period when elections might be"
going on.

Shri Sidhva: Am I to understand
that so far as Bhopal is concerned. if
the settlement does not come about. it
is a settled fact that Bhopal shall have
a Legislative Assembly; or will there
be a change again?

Shri Gopalaswami: Once you pass
this Bill and you do not get the merger-
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wcompleted before the elections are con-
«cluded the provisions in this Bill will
“be implemented.

Shri Sidhva: Will it be a settled fact
:that there will be a. separate Legisla-
‘ture for ever even if the merger ques-
:tion materialises?

Shri Gopalaswami: I have already
:said that the Legislature which will be
-set up in Bhopal or in the other two
-States that I have mentioned is not of

the character of a permanent constitu-

~tional machinery that we are setting up
-there. So long as it is aseparafe State
:it will have that machinery. But once
-merger is decided on. that Legislature
-will disappear and Bhopal will get re-
:presentation in the Madhya Bharat
Legislature and in the Madhya Bharat
«“Government.

Mr. Chairman: Amendment moved:
_For clauses 1 to 10. substitute:

“l1. Short title and commence-
ment~—(1) This Act may be called
the Government of Part C States

CAct, 1951.

(2) This sectiom and sections 2,
-3, 11, 13, 14, 15, 22, 46A, 46B, and
i47 -and the First, Second, Third
and Fifth Schedules shall come
_into force at once, and the remain-
“ing provisions of this Act shall
«come’ into force on such date or
dates as the Central Government
:may by notification in the Official
Gazette appoint, and for this pur-
pose the Central Government may
appomt different dates for different
provisions -of this Act and for
different States:

‘Providéd that the provisions of
-sections '3, 11, 13, 14, 15 and 22,
:shall not come into force in any of
~the States of Kutch, Manipur and
“Tripura ‘until such date or dates as
the Central Government may by
-notification in the Official Gazette
.appoint in this behalf,

2. Interpretation.—(1) In this
Act, unless the context otherwise
‘requires—

(a) ‘article’ means an article of
-the Constitution:

(b) ‘Assembly Constituency’
means a constituency provided by
~order made under sub-section (2)
of section 11 for the purpose of
elections to the Legislative Assem-
bly' of a State;

" (@) ‘Delhi except  where it
oceurs irr the expression ‘State of
“Delhi’ means such area in the
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State of Delhi as the Central Gov-
ernment may by notification in the
Official Gazette specity;

(d) ‘Election Commission’ means
the Election Commission appoint-
ed by the President under article
324; -

(e) ‘Judicial Commissioner’ in-
cludes an Additional Judicial Com-
missioner:

(f) ‘New Delhi’ means such area
in the State of Delhi as the <Cen-
tral Government may by notifica-
tion in the Official Gazette specify;

(g) ‘State’ means any State
specified in Part C of the First
Schedule to the Constitution other
than.-Bilaspur.

(2) For the purposes of this Act,
the castes specified in the First
Schedule shall be the Scheduled
Castes in relation to the Part C
State under which they are so
specified. and the tribes specified
in the Second Sehedule shall Dbe
the Scheduled Tribes in relation to
the Part C State under which they
are so specified.

(3) Any reference in this Act to
the Chief Commissioner shall, in
relation to a State for the
being administered by the Presi-
dent through s Lieutenant-Gover-
nor, be construed as a reference to
the Lieutenant-Governor,

(4) Any reference in this Act to
laws made by Parliament shall be
construed as including a reference
to Ordinances made by the Prest-
dent under article 123.

PART II
LEGISLATIVE ASSEMBLIES

3. Constitution of Legislative
Assemblies and their composi-
tion.—(1) There shall be a Legisla-
tive Assembly for each State.

(2) The allocation of seats in the’
Legislative  Assemblies of the
States of Ajmer, Bhopal, Coorg,
Delhi, Himachal Pradesh and Vin-
dhya Pradesh shall be as shown in
the Third Schedule.

(3) In the Legislative Assembly
of each State specified in the first
column of the Third Schedule
there shall be the number of seats
specified in the second column
opposite to that State which shall
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be filled by direct election, and of
those seats—

(a) the humber specified in the
third column shall be the namber
of seats reserved for the Scheduled
Castes, and

(b) the number, if any. specified
in the fourth column shall be the
number of seats reserved for the
Scheduled Tribes.

(4) The composttion of the
Legislative Assembly of any Stale
which is not specified in the first
column of the Third Schedule shall
be such as the President may by
order specify in relation. to that
State.

(5) As from the date. on which
the Legislative Assembly of -Coorg
is. after having been duly constitu-
ted under the provisions of this
Part, summoned to meet for its
first session, the Coorg Legislative
Council shall cease to function and
shall be deemed to be dissolved.”

Shri Shiv Charan Lal (Uttar Pra-
desh): May I ask one question? May 1
know whether this is the final amend-
ment or whether further amendments
will be coming from Government. S0
that we may prepare ourselves?

Shri Gopalaswami: So far as I can
say at present— I do not know what
may happen as a result of the bomb-
ardment of hon. Members of the House
on the Bill—but so far as I can judge
at present, no further amendments are
contemplated.

Mr. Chairman: The other amend-
ments to these clauses inay be moved
so that after all the amendments are
moved we may consider them. Though
the clauses may be considered
separately, at the same time all the
amendrents to them may be moved
now. So far as thls amendment is con-
cerned, perhaps there are one or two
amendments in regard to its clauses.
But the rest of the amendments, as
stated by Shri Arun Chandra Guha,
have not been given. But there will be
enough time to give amendments to
these clauses also when the papers are
received this evening or tfomorrow
morning. At this stage all the amend-
ments to clauses 1 to 10 can be moved.
Any Member desirous of moving his
amendment will kindly stand up and
he will be allowed to move it.

Shri A. C. Guha: My amendment is
No. 75 in List No. 3.

Mr. Chairman: I am afraid this is an
amendment to an amendment.
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Shri A. C. Guha: This is an amend-
ment to the hon. Minister’s amend-
ment.

Mr. Chairmaa: Uniess the non.
Minister moves that amendment, the
amendment of the hon. Member will
not be relevant.

Shri A. C. Guha: All these would be
amendments to the amendments movead
by the hon. Minister.

Mr. Chairman: The hon. Minister has
so far moved only amendment No. 95
in List No. 4 and all the amendments
to this amendment are quite relevant.
All amendments to clauses 1 to 10 can
now be moved.

Shri A. C. Guha: This is also an
amendment relating to clauses 1 to 10.

Mr. Chairman: This is an amendment
to an amendment.

Shri Rajagopalachari: The amend-
ments originally given notice of by hon.
Members were naturally = with refer-
ence either to the original Bill or the
first list of amendments given by the
hon. Shri Gopalaswami and one such is
amendment No. 75 in List No. 3. It de-
finitely relates to the subject matter
which is proposed to be moved. In
anticipation of ~ the numbers being
altered so as to relate these amend-
ments to the latest amendment. the
hon. Member is reading this. In subs-
tance, it would be the amendment of
which he will give notice tomorrow and
in order to save the time of the House,
he is moving it now.

Mr. Chairman: 1 have gone through
the amendment. It is a substantial
amendment apart from the fact that it
is an amendment to an amendment. It
raises a very substantial question. It
is quite relevant and the amendment
may be subsequently drafted in such a
manner as may suit the amendments
now before the House. I therefore,
allow this amendment to be moved.

Shri A. C. Guha: I beg to move:

In the amendment proposed by the
hon. Shri N. Gopalaswami Ayyangar.
printed as No. 2 in List No. 1 of
Amendments, after sub-elause (2) of
the proposed clause 2. insert:

«(3) That in the States of Mani-
pur, Tripura and Kutch, till such
time as the Legislative Assemblies
are not elected, the Electoral Col- -
leges to be elected under the Re-
presentation _of the People Act,
1950 (Act LXXIII of 1950) will be
allowed to function as 1agislatures
with such powers and privileges as
the President may confer on
them.”
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Repeatedly the Government have
come before the House with Bills pro-
viding certain administrative and cons-
titutional procedures for the Part C
States and every time the Government
have shown an attitude which is un-
imaginative and unresponsive o public

demand and which is retrograde. The -

attitude of the Government has always
been tainted with- suspicion towards
the popular demand and popular ele-
ments.

Shri Gopalaswami: May I ask, Sir.
whether you are now ascertaining only
the amendments that are going to be
moved. speeches being reserved to a
later occasion. or each Member moves
his amendment with a speech?

hri C. Rajagopalachari: Since these

endments have to be re-drafted and
there is to be special numbering and
all that, it would be convenient if it is
ascertained which amendments are
snoved and which will not be moved.
Then. perhaps. we may discuss.

Mr. Chairman: ] will just ask hon.
Members to indicate what amendments
they are going to move. All the same,
I think, they will be entitled to give
new amendments to the amendment
moved today by the hon. Minister,
though at the present moment also they
can indicate what amendments they
are going to move. Only five minutes
are left. I would therefore request
hon. Members kindly to indicate the
numbers which are going to be moved.

Shri Rajagopalachari: Just as Mr.
Guha has done in the case of amend-
ment No. 75.

Shri A. C. Guha: Shall .I proceed.
Sir?

Mr. Chairman: Let us know what
amendments are going to be moved.
If there is time. he will eontinue; if
there is no time, he will continue on
the next day.

Shri Sidhva: My difficulty is the
same. I have sent amendments to
amendments in List 1. Subsequently,
this List 4 has come in. Of course,
my amendments ‘Nos. 76 and 77 refer
to different clauses. I want your
guidance in that respect whether 1
should also frame amendments afresh
and give notice and whether they will
be accepted.

Mr, Chairman: It will be more
convenient if hon. Members would
kindly refer to clauses 1 to 10. Now, in
their place, there are only three
clauses, so that it will be infructuous
{0 move or say anything about such
of the amendments as relate to clauses
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which have now been omitted. There?
fore, 1 would rather like that consoli~
dated amgndments may be given notice
of as early as possible. In so far as
those amendments are concerned, which
pertain to the subject matter of clauses
1 to 3, as now proposed by the hon.
Minister’s amendment, they may be
indicated even just now, if hon.
Members are in a position to indicate
that they are going to move any of
those amendmentss-

Shri Sidhva: I will have to recast.

Shri Gopalaswami: None of Mr.
Sidhva’s amendments relates to these
three clauses.

\/Shri Rajagopalachari: I might also
help hon. Members, if you do not mind.
Amendment No. 36 relates to this sub-
- ject; No. 37 relates to this; Nos 38, 39,
40 and 41 of list 2 relate to this. In
list No. 3, amendments Nos. 73, 74. 75
relate to this. Hon. Member has al-
ready referred to 75. Similarly, if we
know whether amendments numbers
36. 37. 38, 39, 40, 41, 73 and 74 are
intended to be moved or not. it would
help.

Shri A. C. Ghua: As for amendment
No. 37, there is a fresh notice of the
same substance in amendment No, 112,
I think that need not be meved now as
the hon. Minister has already included
proposed clause 46A in the new amend-
ment. So, that amendment I do not
like to move.

Shri Dwivedi: As regards amend-
ment No. 35, the hon. Minister has
already indicated that he is accepting
the change.

Mr. Chairman: No. 35 is not one of
the amendments which have been men-
tioned by the hon. Home Minister. I
only wanted to enquire in respect of
amendments Nos. 36, 37, 38, 39, 40, 41,
73, and 74—whether any of these
amendments are going to be moved.

Capt. A. P. Singh (Vindhya Pradesh):
Amendments Nos. 73 and 74 are going
to be moved.

Shri Dwivedi: Amendment No. 36 is
also to be moved.

Capt. A. P. Singh: What about amend-
ment No. 72 pertaining to the same
subject? I have said that the word
‘certain’ be omitted.

Mr. Chairman: Does it relate to
the subject matter mentioned in the
amendment.moved by the hon. Minister?

Capt. A. P. Singh: 1 think so. It
should be moved.

Mr. Chairman: If it relates to long
title, then, it will be relevant at the
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time when the long title is taken up.
1t need not be moved now.

Capt. A. P. Singh: The omission of
the word ‘certain’ affects the other
clauses: not only the long title, but thre
short title and other things.

Mr. Chairman: Is it a composite
.amendment to the long title and other
clauses? Then, it may be objectionable.
He can divide the amendment into two
parts so that it could be moved at the
proper time. Any other amendments?

Shri Dwivedi: Dr. Parmar is not
present. The amendments Nos. 38, 39,
and 41 regarding Bilaspur stand in my
name also. I shall withdraw them as
soon as my hon. friend Dr. Parmar is
here on the next day. For the present,
I would like to move them.

Mr. Chairman: The hon. Member
will hrave to be here to move his amend-
ments.

Shri Dwivedi: They are in my name
also.

Mr. Chairman: Does the hon, Member
propose to move them?

Shri Dwivedi: Yes.

Mr. Chairman: These amendments
are taken as moved:

(i) In the amendment proposed by
the hon. Shri N. Gopalaswami
Ayyangar, printed as No. 2 in list No.
1 of amendments, omit sub-clause (2)
of -the proposed clause 1.
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(ii) In thz amendment proposed by
the hon. Shri N. Gopalaswami Ayyangar
printed as No. 2 in list No, 1 of
amendments, in sub-clause (1) of the
proposed clause 2, for “Himachal Pra-
desh” substitute “the State of Himaclral
Pradesh and Bilaspur”.

(iif) In the amendment;proposed by
the hon. Shri N. Gopalaswami
Ayyangar, printed as No. 2 in list No. 1
of amendments, in sub-clause (2) of
the proposed clause 2, omit “except the
State of Bilaspur”.

(iv) In the amendment proposed by
the hon. Shri N. Gopalaswami Ayyangar
printed as No. 2 in list No. 1 of amend-
ments, in sub-clause (3) of the proposed
clause 3, for “for the time bei.ng" sub-
stitute “which is declared to be”.

(v) In the amendment proposed by
the hon. Shri N. Gopalaswami Ayyan-
gar, printed as No. 2 in list No. 1 of
amendments, in sub-clause (1) of the
proposed new clause 2, omit “Vindhya
Pradesh”. -

(vi) In the amendment proposed by
the hon. Shri N. palaswami Ayyan-
gar, printed as No. 2 in list No. 1 of
amendments, after sub-clause (2) of
the proposed new clause 2, add:

“(3) All the provisions of Part A
States in the Constitution shall
mutatis mutandis apply to Vindhya
Pradesh.”

The House then adjourned till Half
Past Eight of the Clock on Monday, the
27th August 1951.





